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From: 

To, 

Principal District & Sessions Judge 
-cum-Spl. Judge (PC Act)(CBI) , 
Rouse ,l\Venue Court Complex, 
New Delhi. 

The Registrar General , 
High Court of Deihi , 
New Delhi. 

No.MP/MLAs./RACC IGaz.J20261 36.3/ $ Dated / tJ/O~/Z6U 

SUb:- Monthly progress report of the Courts setup {or trials against sitting and 
former Members of Parliament (MPs) ano Members of Legislative 
Assemblies (MLAs) 

Ref:- NO.5384/DHC/GazlG-2/2022 dated 2ath SEPTEMBER. 2022. 

Sir, 

With reference to the above mentioned letter, please find enclosed herewith 
the monthly progress rf'port of the Courts setup for trials against sitting and former Members 
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of MAY, 
2026 in the prescribed format from the following Judicial Officers of Rouse Avenue Court 
Complex, New Delhi for information. 

Sl. 

No. 

1 

2 

3 

4 

5 

6 

~ame of the 
~udic ial Officers 

Designation 

Ish. Dig Vinay 
Special Judge 

!Singh (F":; Act)(CBI)-09 

Sh . Jitendra Singh Special Judge 
PC Act) (CBI)-23 

Sh. Vishal Gagne Special Judge 
PC ACt)(CBI)-24 

Sh . Paras Dalal Addl.Chief 
Judicial Magistrate-
01 

N s. Neha Mittal Addl.Chief 
~lJd ic i al Magistrate-
03 

Sh. Ashwani ~ddl.Chief 
Panwar ~udicial Magistrate-

kl4 
TOTAL -

GENERAL REe IPT 
High Cour n 0 Ihl 

1 Z JUN ZDZ6 

Receipt No .. .. .... .. $.1.t~ ..... .. 

L.P 

13 

30 

26 

18 

21 

20 

128 

Instt Cases I Cases Dis Pendency 
received rransferred as on 

by 31.05.2026 
transfer I _. 

1 0 I 0 0 14 

3 a a 4 29 

a a i a a 26 

1 2 I 0 0 21 

0 0 0 2 19 

I 

0 1 1 2 18 

-

5 3 1 8 127 

-

Yours faithfully, 

' ../ 
(Manj~ha Wadhwa) 

Principal District & Sessions Judge 
-cum-Spl. Jud; e (PC Act) (CBI)(Officiating) 

Rt use Avenue Court Complex 
New Delhi 
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5. 

6. 
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-MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs DIG VINt'Y ;;:1~.lf'1 '~ 

REPORT OFTHE MONTH OF MAY-2026 Spec1at Judge (PC Act) (CBI) 
{Letter No. MP/MLAs/RADC/Gaz.!2020/E-22388-22393 dated 24'h November, 2020} (MPs / MLAs Cases) 

Rouse Avenue District Cour 
Name ofthe Pres iding Officer 

Designation 

Date since which posted in the court 

Total number of cases pending on the first day of the month 

Number of cases disposed/transferred in the month with detail i.e. 
conviction, acquittal, discharge, acceptance of closure report, etc 

Number of cases pending on the last day of the month 

Number of cases instituted in this month 

DIG VlNAYSINGH New Delhi 

Special Judge (PC Act) CBI-09 (MPs/MLAs Cases) 

Rouse Avenue District Court, New Delhi. 

29.04.2025 (A/N) 

13 

--

14 

01 
(Cr!. Revision) 

~obl~J~ 
(Dig Vinay Singh) 

Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases) 
Rouse Avenue District Court, New Delhi 

Special Judge (PC Act) (CBI)-09 
(MPs I MLAs Cases) 

Rouse Avenue Distri{.t Court. 
New Delhi 

" 

a~r 

I 



SI ICNR No. and Cause title 
No 

OLCTII0001012019 
CBl/46/20 19 

I I CBI 
Vs 

Ambumani Ramadoss 
etc. 

Nature -
Whether State case, 

complaint case or closure 
report 

CBI-PC Act 

Penal statutes involved 

U/S 120B, 420, 465, 468, 471 
IPC 

13(2) r/w 13(1)(d) of PC Act, 
1988 

IDat~-resent Detail of prosecution 
witnesses 

Statementl Detail of defence Date since 
when 

matter has 
been posted 

for final 
arguments 

of tage of the 
Fra ase 
min 
g of 
Cha 
rl!:es 

For Charge. 
mal Awaiting 
char Clarification 
ge sl 
yet orders or 
o b directions o~ 
fram the Hon'ble 
ed High Courtl 

further 
proceedings 

Witness IWitnesse Witness 
es cited s es 

119 

dropped examine 
d 

N /A N/A 

of accused 

Whether 
recorded 

or not 

No 

witnesses 

Defence Defence 
witnesses witnesses 

cited examined 

N /A I N /A N /A 

No. of accused 

10 

f<;f1a.,Q ~ 
rolC'! \f 1 ~Ih.Y SINGH 

Speclal Judge (PC Act) (CBt)-09 
HI .• ~ I 1t .. 1 J\ _ 1"'\ ____ \ 

Whether accused is Sitting~~tiC~Jl rtDate of 
Rouse Avenue Dlstnct <PU1I'Istitution 

Former 
MP 

New Delhi 
27.04.12 

Date of 
cognizance 

08.06.2012 

Whether there is any stay of proceedings ordered by superior court, if yes I Whether anYj Expected 
give detail ~nterim order date of 

are existing disposal of 
in the matters case 

-No-
Although there is no stay, the progress of the matter is stalled because of the' 

ollowing reasons. 
Vide order dated 07. 10.2015, the ld . predecessor court ordered the framing 0 

harges against 5 out of 10 accused, while discharging the remaining 5. On being 
hallenged by the 5 accused who were charged on one hand, and by CSt on the other 

~and regarding the discharged accused, vide order dated 29.07.2019 in Crl. MC no. 
~442/2015 , 5003/2015 , 5005/20 15, 5007/2015 , 58/2017 & Crl. Rev. no.38/20 16, 
Bon ' ble DHC remanded the matter back. 
I However, vide Judgment dated 27.07.2022 in SLPs, the Hon'ble Supreme: 
Court remanded the matters back to the Hon'ble OHC for reconsideration on the 
~erits. The above judgment, however, indicates that the impugned order/judgmen 
~ated 29.07.2019 of the Hon'ble High Court has not been quashed and set aside only 
egarding the accused who were discharged by this court and were petitioners before 
he Hon'ble Supreme Court, and it does not pertain to the accused against whom 
~harges were earlier directed to be framed . 

Therefore, the accused persons have sought clarifications on these aspects and 
~he etteCllJ. __ . ~ ~ ;::;:n ent dated 27.07.2022 in the pending Crl. Rev. Nos. 38/2016 of 

BI and other connected petitiC'l ls. i.e., Crl. M.e. Nos. 4442/2015, 5003/2015 " 
005/2015, 5007/2015, 58/2017, scheduled .~ . . . _-;'1g hefore the Hon'ble High 
ourt on 03.09.2025.Until the above mentioned aspect is clariticd tile matte., 
annot progress. The matter has been adjourned to 11.09.2026, i.e. after th~ 
earing before Hon ' ble OHC which is now scheduled on 03 .09.2026. I 

-No-
Oisposa 

ithin twc 
ears from 
he date 0 

o 

Oocume 

TItts in this 
file 

omprise 
lapproximate 
ly 11 ,000 
[pages. 



Note:- In terms of order dated 21 . 12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled " Court on its own motion vs. Union of India & Ors." 

below mentioned points have been added. 

Short Summary of the work done in the case during the 
month 

(Matter was IIOt listed ill tltis mOil tit. It was listed 011 

28.03.2026 whell following proceedillgs occurred.) 

# 28.03.2026 

Matter had to be adjourned because of pendency of petitions 

before the Hon'ble High Court under nos. Crl. M. e. No. 

4442/2015 , 4443/2015 as well as Crl. M.e. 4480, 5003 , 5005, 

5007 of 20 15, and Crl. Rev. P. 25/~0 16 & 38/2016 as well as 

58 & 688 of 20 17, the matter had to be adjourned along with 

connected case titled as CBI Vs. K.K.Aggarwal , particularly in 

view of order dated 19.09.2024 and 12.03.2025 passed by 

Hon'ble DHC in Crl. M.C No. 4442 & 4443 of 2015, as the 

issue before Hon'ble DHC is whether the order of DHC dated 

29.07.2019 was set aside by Hon 'ble Supreme Court on 

27.07.2022 only qua the discharged accused or also qua the 

accused against whom charges were ordered to be framed. 

Also in view of orders of the Predecessor Courts dated 

09.09.2022, 24.01.2025, and the order of this Court dated 

24.12.2025 until the above mentioned aspect is clarified the 

matter cannot progress. The matter has been adjourned to 

11.09.2026, i.e. after the hearing before Hon ' ble DHC which 

is now scheduled on 03 .09.2026. 

The Action plan formulated and the steps taken I The specific reasons, if any causing delay in disposal of the matter 
for expeditious disposal of the case 

Cri. M. e. No. 4442, 5003 , 5005 , 5007 of2015 and 58 of2017 and Crl. 

Rev. P. 38/2016 are pending before the Hon 'ble High Court. Also 

documents of this file comprises of approximately 11,000 pages. 

Although there is no stay, the progress of the matter is stalled because of 
the following reasons. 

Vide order dated 07.10.2015 , the Id . predecessor court ordered the 
rraming of charges against 5 out of 10 accused, while discharging the 
remaining 5. On being challenged by the 5 accused who were charged 
on one hand, and by CBI on the other hand regarding the discharged 
accused, vide order dated 29.07.2019 in Crl. MC no. 4442/2015 , 
5003/2015 , 5005/2015 , 5007/2015 , 58/2017 & Crl. Rev. no.38/2016, 
Hon ' ble DHC remanded the matter back. 

However, vide Judgment dated 27.07.2022 in SLPs, the Hon'ble 
Supreme COUlt remanded the matters back to the Hon'ble DHC for 
reconsideration on the merits. The above judgment, however, indicates 
that the impugned order/judgment dated 29.07.2019 of the Hon'ble High 
Court has not been quashed and set aside only regarding the accused 
who were discharged by this court and were petitioners before the 
Hon'ble Supreme Court, and it does not pertain to the accused against 
whom charges were earlier directed to be framed. 

Therefore, the accused persons have sought clarifications on these 
aspects and the effect of the judgment dated 27.07.2022 in the pending 
Crl. Rev. Nos. 38/2016 of CBI and other connected petitions, i.e ., Crl. 
M.C. Nos. 444212015, 5003/2015 , 5005/2015, 5007/2015 , 58/2017, 
scheduled for hearing before the Hon'ble High Court on 03.09.2026. 
Until the above mentioned aspect is clarified the matter cannot progress. 
The matter has been adjourned to 11.09.2026, i.e. after the hearing 
before Hon'ble DHC which is now scheduled on 03.09.2026. 



Nature -

~CFm~­
DIG VIN.lI.Y SI~.ll"' q 

Special Judge (PC Act) (CBI}-09 
fMPs I MLAs Cases) 

SI I CNR No. and Cause title 
No 

Whether State case, complaint 
case or closure report 

Penal statutes involved I No. of accused 
Rouse Avenue District COUf' 

Whether accused ~lt\t.t)tfe~fiformer . D~te ~f 
MPIMEX mstJtuhon 

Date of taking 
co~nizance 

DLCTl1000 10720 19 
CBII48/20 19 

2 CBI 
Vs 

Dr. Keshav Kumar A2~arwal etc. 
Date]resent

l 
Detail of prosecution 

of tage witnesses 
Fram fthe 
ing 0 ase 
Char 
~es 

Form Charge. 
al Awaitin 

charg g 
e yet Clarific 
to be ationsl 
frame orders 

d or 
directio 

ns of 
the 

Hon'ble 
High 

Court! 
further 
proceed 

ings 

WitnesslW itnessesl Witnesse 
es cited dropped s 

examined 

30 N /A N /A 

- ) 

CBI-PCAct U/S 120B, 420, 465, 468, 471 5 Former 22.02.13 25 .02.13 
(CBI Court 
Lucknow) 

IPC 
13(2) r/w 13( 1)( d) of PC Act, 

1988 

MP 

Statement I Detail of defence Date since 
when matter 

has been 
posted for 

final 
ar~uments 

Whether there is any stay of proceedings ordered by superior court, if I Whether anY

1 
Expected date 

of accused 

Whether 
recorded 

or not 

No 

witnesses 

Defence ~efence 
witnesses itnesses 

cited examine 
d 

N/A I N /A N/A 

yes give detail interim order of disposal of 
are existing case 

in the matters 

-No-
Although there is no stay, the progress of the matter is stalled because 

~fthe following reasons. 
Vide order dated 07.10.2015, the ld. Predecessor Court ordered the 

\framing of charges against 3 out of 5 accused, while discharging th{ 
emaining 2. 

On being challenged by the 3 accused who were charged on one hand 

~
nd by CBI on the other hand regarding the discharged accused, vide orde 
ated 29.07.2019 in Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 0 

015, Crl. MC 688 of2017, Crl. MC 58/2017 & Crt. Rev. no.38 & 250 
016, the Hon'ble DHC remanded the matter back. 

However, vide judgment dated 27.07.2022 in SLPs, the Hon'ble 
Supreme Court remanded the matters back to the Hon'ble DHC fo 
onsidering the matters afresh on the merits. However, the above judgmen 
as nowhere indicated that the impugned order/judgment dated 29.07.201 S 
fthe Hon'ble High Court has been quashed and set aside only regarding th( 
ccused who were discharged by this court in this case and were petitioner 
efore the Hon'ble Supreme Court, and it was not regarding the accusec 
gainst whom charges were earlier directed to be framed. 

Hence, the accused persons have sought some clarifications on th( 

~
bove aspects and regarding the effect of the above judgment dated 
7.07.2022 in the pending Crl. Rev. nos. 38/2016 of CBI and othe 
onnected petitions, i.e., Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 0 

015, Crl. MC 688 of 2017, Crl. MC 5812017 & Crl. Rev. no.38 & 25 0 

-No-
# Disposal 
within two 

years from date 
of framing of 

charge. 



2016, which is scheduled for hearing before the Hon'ble High Court or 
03.09.2026. Until the above mentioned aspect is clarified the matter canno 
progress. The matter has been adjourned to 11.09.2026, i.e. after the hearing 
before Hon'ble DHC which is now scheduled on 03.09.2026. 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 

below mentioned points have been added. 

Short Summary ofthe work done in the case 
during the month 

(Matter was /lot listed ill this mOllth. It was listed 011 

28.03.2026 whell followillg proceedi/lgs occurred.) 

# 28.03.2026 

Matter had to be adjourned because of pendency of 

petitions before the Hon ' ble High Court under nos. 

Crl. M. C. No. 4442/2015 , 4443/2015 as well as Crl. 

M.C. 4480, 5003 , 5005 , 5007 of 2015 , and Crl. Rev. 

P. 25/2016 & 38/2016 as well as 58 & 688 of 2017, 

the matter had to be adjourned along with connected 

case titled as CBI Vs. Ambumani Ramadoss, 

particularly in view of order dated 19.09.2024 and 

12.03.2025 passed by Hon ' ble DHC in Crl. M.C No. 

4442 & 4443 of 2015, as the issue before Hon ' ble 

DHC is whether the order of DHC dated 29.07.2019 

was set aside by Hon'ble Supreme Court on 

27.07.2022 only qua the discharged accused or also 

qua the accused against whom charges were ordered 

to be framed. Also in view of orders of the 

Predecessor Courts dated 09.09.2022, 24.01.2025, and 

the order of this Court dated 24.12.2025 until the 

above mentioned aspect is clarified the matter cannot 

progress. The matter has been adjourned to 

11.09.2026, i.e. after the hearing before Hon'ble DHC 

which is now scheduled on 03 .09.2026. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in disposal of the matter 
taken for expeditious disposal of the case 

Crl. MC no. 4442, 4443 , 4480, 5003, 5005, 5007 of2015 , Cri. MC 

688 of 2017, Crl. MC 58/2017, and Crl. Rev. no.38 and 25 of 2016 are pending 

before the Hon 'ble High Court. Additionally, documents of this file comprise 

approximately 1000 pages. 

Although there is no stay, the progress of the matter is stalled because of the 
following reasons. 

Vide order dated 07.10.2015 , the Id. Predecessor Court ordered the framing of 
charges against 3 out of 5 accused, while discharging the remaining 2. On being 
challenged by the 3 accused who were charged on one hand, and by CSI on the other 
hand regarding the discharged accused, vide order dated 29.07.2019 in Crl. MC no. 
4442, 4443, 4480, 5003, 5005 , 5007 of2015, Crl. MC 688 of2017, Crl. MC 58/2017 
& Crl. Rev. no.38 & 25 of2016, the Hon ' ble DHC remanded the matter back. 

However, vide judgment dated 27.07.2022 in SLPs, the Hon'ble Supreme Court 
remanded the matters back to the Hon'ble DHC for considering the matters afresh on 
the merits. However, the above judgment has nowhere indicated that the impugned 
order/judgment dated 29.07.2019 of the Hon'ble High Court has been quashed and 
set aside only regarding the accused who were discharged by this court in this case 
and were petitioners before the Hon'ble Supreme Court, and it was not regarding the 
accused against whom charges were earlier directed to be framed. 

Hence, the accused persons have sought some clarifications on the above 
aspects and regarding the effect of the above judgment dated 27.07.2022 in the 
pending Crl. Rev. nos. 3812016 of CBI and other connected petitions, i.e. , Crl. MC 
no. 4442, 4443 , 4480, 5003, 5005, 5007 of 2015, Cri. MC 688 of 2017, Crl. MC 
58/2017 & Crl. Rev. no.38 & 25 of2016, which is scheduled for hearing before the 
Hon'ble High Court on 03.09.2026. Until the above mentioned aspect is clarified the 
matter cannot progress. The matter has been adjourned to 11.09.2026, i.e. after the 
hearing before Hon ' ble DHC which is now scheduled on 03.09.2026. 



SI 
No 

3 

-

Date 
of 

Fram 
ing of 
Char 
ges 

Charg 
e yet 
to be 
frame 
d 

CNR No. and Cause title Nature - Penal statutes involved No. of accused 
Whether State case, 

complaint case or closure 
report 

DLCTII-001856-2019 State Case U/S 120B IPC r/w 420 19 

~fi'Cj1l(~ 
DIG VINAY SINGH 

Specfar Judge (PC Act) (CBI")-09 
(MPs I MLAs Cases) 

R,,"~c: A\I~nlIA 111~trlr.t C( )Wl. 
, ~_v 

Whether accused is DNef/ 9!ltWtion Date of Cognizance 
sitting or former 

MP/MLA 

Sitting 18.10.19 21.10.19 
CBI-PCAct IPC Sec. 8 & 13(1)(d) of MP 

CBI PC Act 
VS 

MIS INX Media Pvt. Ltd. 
(CBI-417/20 19) 

Present Stage Detail of prosecution Stateme Detail of defence Date since Whether there is any stay of proceedings ordered Whether Expected date 
witnesses nt of witnesses when matter by superior court, if yes give detail any interim of disposal of 

accused - has been orders are case 
Whether posted for existing in 
recorded final the matters 

or not arguments 

Witness Witness Witness Defence Defence 
es cited es es witness witnesses 

dropped examin es cited examine 
ed d 

Arguments on charge 124 N/A N/A N/A N/A N/A N/A Though there is no express stay, two of the -No- # Disposal 
(Main- accused persons have challenged the order of thi~ within two years 

91 Court dated 26.10.2024, whereby the request of the from date of l 
Supp-l- accused persons to defer the hearing on the point of framing of 

34) charge until further investigation is completed by CBI charge. 
was dismissed. Documents of 

(Few However, in view of the Order dated 20.08.2025, this file 
witnesse 30.01.2026, 27.03.2026, 01.04.2026, 29.04.2026 & comprises of 

s are 15.05.2026 in Crl. M.e. No. 8992 & 8993 of 2024 by approximately 
common the Hon'ble Delhi High Court, wherein the accused 8,000 pages. 

) were permitted to request this Court to defer the 
hearing on the point of charge to a date after the date 
before Hon'ble DHC, the matter could not be heard at 

\ 



the point of charge. The case was adjourned to 
15.07.2026, i.e. , after the date fixed before Hon ' ble 
DHC, which is 09.07.2026. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union ofIndia & Ors." 

below mentioned points have been added. 

Short Summary of the work done in the case during the month 

#05.05.2026 & 29.05.2026 
Previously, after di sposing of IA No. 30 & 31 of 2025 regarding the supply of 
deficient copies, list of unrelied documents, etc., and after removing those 
deficiencies, the matter was fixed for charge. However, in view of the Order 

dated 20.08.2025, 30.01 .2026, 27.03.2026, 01 .04.2026, 29.04.2026 & 
15.05.2026 in Crt. M.e. No. 8992 & 8993 of 2024 by the Hon ' ble Delhi High 
Court, wherein two of the accused were allowed to request this Court to defer the 
hearing on the point of charge to a date after the date fixed by the Hon 'ble DHC, 

the matter could not be heard at the point of charge. The case was therefore 
adjourned to 15.07.2026, which is after the date fixed before the Hon ' ble DHC, 

being 09.07 .2026. 

Note :- 011A and 01 Misc Application were also disposed of. 

The Action plan formulated and the steps taken I The specific reasons, if any causing delay in 
for expeditious disposal of the case disposal of the matter 

After filing the initial chargesheet on 
18.10.2019 and summoning the accused persons, 
along with supplying copies and disposing of 
applications uls 207 Cr.PC, the matter was delayed 
due to pending investigation . The supplementary 
chargesheet was filed after more than five years, on 
14.05.2025, including additional accused persons, 
effectively reverting the case to an earlier stage of 
supply of copies and scrutiny. The supplementary 
chargesheet also states that investigation is still 
ongoing regarding LRs sent overseas to different 
countries. 

Moreover, in view of the Order dated 
20.08.2025, 30.01.2026, 27.03.2026, 01.04.2026, 
29.04.2026 & 15 .05.2026 in Crt. M.C. No. 8992 & 
8993 of 2024 by the Hon'ble Delhi High Court, 
wherein the accused were allowed to request this 
Court to defer the hearing on the point of charge to 
a date after the Hon 'ble DHC's date, the case could 
not be heard on the point of charge. It is adjourned 
to 15.07.2026, which is after the date fixed before 
the Hon ' ble DHC on 09.07.2026. 

The case file contains approximately 8,000 
pages. 

I 



Sl 
No 

4 

CNR No. and Cause title 

DLCTlI-000207-2020 

ED 
VS 

P. Chidambaram & Ors. 
(Related to INX Media Case) 

(CT Case No. OS/2020) 

Nature -
Whether State case, complaint 

case or closure report 

Complaint case 
ED 

Date I Present Stage 
of 

Detail of prosecution witnesses Statement of 
accused -
Whether 

recorded or 
not 

Frami 
ng of 

Charg 
es 

Charge Two accused 
yet to companies based 

be overseas have not 
framed yet been served. 

Additionally, one 
of the accused has 
challenged the 
proceedings 
before Hon' ble 
DHC, where a 
stay has been 
granted and the 
court has directed 
the matter to be 
adjourned until 
the hearing in the 

Witnesses 
cited 

100 
Main-S2 

Supp-I-I8 

Witnesse 
s 

dropped 

N/A 

Witnesses 
examined 

N/A No 

Penal statutes involved I No. of accused 

U/S 3 &4 PMLA 

Detail of defence 
witnesses 

Defence Defence 
witnesse witnesses 
s cited examine 

d 

10 

Date since when 
matter has been 
posted for final 

arguments 

N/A 

Whether accused is 
sitting or former 

MPfMLA 

Date of 
institution 

Date of taking 
cognizance 

Sitting 
MP 

25.0S.20 24.03.21 

fu6 
DIG INAY SINGH 

Special J. dge (PC Act) (CBI)-09 
(M s I MLAs Cases) 

R()Il~A venue District Court. 

Whether there is any stay of 
proceedings ordered by superior 

court, if yes give detail 

Yes. 
One of the accused has challenged 

the proceedings before Hon'ble 
DHC, where a stay has been granted 
directing the matter to be adjourned 
until after the hearing in the High 
Court, scheduled for 28.07.2026 
under Cr!. MC. no. 9270/2024. The 
order dated 03.04.2025 instructed 
this Court to fix a date after that in 
front of the Hon' ble DHC. 
Subsequently, on 13.05.2025, 
29.01.2026, 20.02.2026 & 
07.05.2026, interim orders were 
directed to continue. Now the matter 
before DHC is listed on 28.07.2026. 

"'\ou/ nolhi .,..-.,,-
Whether any Expected date 

interim orders of disposal of 
are existing in case 

the matters 

-Yes- Disposal within 
two years after 
framing of 
charge. 
Documents of 
th.is file 
comprises of 
approximately 
15,000 pages. 

Therefore, the matter is adjourned High Court, n~w:1! ________ -L ______ 1-________ L-________ -L ______ L-____ ~ ______________ -L ________ ~ ________ ~ ____ -L __________ ~ ________ ~ 
\ 



scheduled for to 17.08.2026, in accordance with 
17.08.2026. the order ofHon 'ble DHC mentioned 

above. 
Meanwhile, service of A-3 and 

A-4, who are overseas companies, is 
being effected. 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled " Court on its own motion vs. Union of India & Ors." 

below mentioned points have been added. 

Short Summary of the work done in the case during the 
month 

# 12.05.2026 
Matter had to be adjourned to 17.08.2026, in view of the 

order of Hon ' ble DHC dated 03.04.2025, 13.05.2025, 
13 .08.2025 & 29.01.2026, 20.02.2026 & 07.05.2026 in Crl. MC 
no. 9270/24, which is still pending before Hon ' ble DHC and is 
listed for 28.07.2026, wherein this Court was asked to fix the 
matter after it is heard by Hon ' ble DHC. 

Meanwhile, service of A-3 and A-4, who are overseas 
companies, is being done. 

Note:- 02 lAs and 01 Misc Application were also disposed of. 

The Action plan formulated and the steps taken for 
expeditious disposal of the case 

The specific reasons, if any causing delay in disposal of the 
matter 

The order dated 24.03.2021 , whereby the court took 
cognizance of the alleged offences, has been challenged by A­
I before the Hon 'ble High Court on the ground of lack of 
prosecution sanction under Section 197 Cr.P.c. The matter was 
adjourned to 17.08.2026, in view of the order ofHon ' ble DHC 
dated 03.04.2025 , 13.05.2025, 13.08.2025, 29.01.2026, 
20.02.2026 & 07.05.2026 in Crl. MC No. 9270/24, which is 
still pending before Hon 'ble DHC and is listed for 28.07.2026. 
The court was asked to fix the matter after it is heard by 
Hon ' ble DHC. 

Meanwhile, service of A-3 and A-4, who are overseas 
companies, is being arranged. 

Additionally, the documents in this file comprise 
approximately 15,000 pages. 



SI 
No 

5 

CNR No. and Cause title 

OLCTII-000837-2019 

CHI 
VS 

P. Chidambaram & Ors. 
(Related to Aircel Maxis Case) 

RC 22(A)/2011 /CBIIACB 
(CC No. 205/2019) 

Nature -
Whether State case, complaint 

case or closure report 

CBl-PC Act 
(2G Spectrum Case) 

Penal statutes involved 

Sec. 07, 12, & 13(2) r/w 
13(1)(d) PC Act 

No. of accused I Whether accused is I Date of institution 
sitting or former 

Date of taking 
cognizance 

18 

MPIMLA 

Sitting 
MP 

19.07.18 27.11.21 

~fla1~~ fit 
DIG VI NAY SI~G H 

Special Judge (P Act) (CBI)-O~ 
(MPs I MLA Cases) 

Rouse Avenue istrict Court ---

""c\A/ nolhi 
Date I Present Stage 

of 
Detail of prosecution 

witnesses 
Statement 
of accused 

Detail of defence 
witnesses 

Date since 
when 

matter has 
been posted 

for final 
arguments 

Whether there is any stay of 
proceedings ordered by 

superior court, if yes give 
detail 

Whether any 
interim orders 
are existing in 

Expected date of disposal of case 

Fra 
ming 

of 
Char 
ges 

Char 
ge 
yet 

to be 
fram 
ed 

Witnes Witnes Witnes 
ses ses ses 

cited droppe examin 
d ed 

Service of 3 out of 18 N/A N/A I 

Whether 
recorded 

or not 

N/A 

Defence 
witnesses 

cited 

N/A 

Defence 
witnesses 
examined 

N/A N/A -Yes-
accused persons is still The predecessor Court 
pending, and all those 3 ordered on 05.03.2022 for the 
accused are located supply of certain documents by 
overseas, with their CBI to A-2. However, in Crl. 
processes not received MC no. 9513/2023 preferred 
back through proper by CBI, that order has been 
channels. Regarding the stayed, and the NOOH before 
others, the case is at the the High Court was scheduled 
stage of providing for 28.05.2026. 
copies as ordered by the Additionally, related matter 
Court, but this was under Ct. Case No. 08/2020, 
challenged by CBI, and which is also partially stayed 
the order has been by the High Court, was I 

\ 

the matters 

-Yes- The case pertains to 2 G 
spectrum offences. The file is 
extensive, spanning several 
thousand pages. 

Additionally, three accused 
persons located outside of India are 
yet to be served. The death of one 
accused remains unverified. 

Furthermore, the order of the 
predecessor Court for the supply of 
copies is currently stayed. Until 
these issues are resolved, it is 
difficult to accurately estimate the 
time needed for the trial , and 



stayed by Hon'ble DHC. adjourned before the Hon'ble therefore, no defmitive tirneline can 
Until then, the matter High Court for 28.07.2026. be provided at present. 
cannot be heard on the The documents in this file 
point of charge. comprise approximately 15,500 

pages. 
-- - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled " Court on its own motion vs. Union of India & Ors." 

below mentioned points have been added. 

~hort Summary ofthe work done in the case during the month 

~ 08.05.2026 
I. CBI was directed to take steps for service of A-I 0, A-II & A-15 
all of whom are based in Malasiya. 

~. After the Ld. Predecessor directed the supply of copies of al 
lunrelied documents to one of the accused via order dated 05.03.2022 
he said order was challenged by CBI and is currently under stay b 
he Hon'ble High Court under Crl.MC no. 9513/2023 . The matter i 
~djourned to 28.05.2026 before the High Court, and until that issue i 

[fhe Action plan formulated and the 
~~eps taken for expeditious disposal of 
ithe case 

~ecided, arguments on the charge cannot be heard. Therefore, th~ 
natter was adjourned to 13.07.2026, as it is connected to a matter 

~
nder Ct. Case No. 08/2020, which is also partially stayed by the 
igh Court and was adjourned before the Hon'ble High Court fo 
8.07.2026. 

!Note:- 01 IA and 01 Misc Application were also disposed of. 

[The specific reasons, if any causing delay in disposal of the matter 

The case pertains to 2G spectrum offences. The me is extensive 

F
nning into several thousand pages. Additionally, three accused 

ersons located outside India have yet to be served. The death of one 
ccused is still to be verified. 

Furthermore, the order of the previous Court for the supply 0 

~
OPies is currently stayed as the prosecutionlCBI has filed a petition 
efore the Hon'ble High Court bearing no. Crl. M.e. No. 9513/2023 & 
rl. M.A.No. 35564/2023 against the order of this court dated 
5.03.2022 directing the supply of copies of unrelied-upon document 
o the accused persons. It has also been directed that until then, the 

~
ompliance with the order dated 05.03.2022 should not be enforced 
he petition is scheduled for hearing before the Hon'ble High Court on 
8.05.2026. 

Additionally, the connected matter under Ct. Case No. 08/2020 

~
hiCh is also partly stayed by the High Court, was adjourned to 
8.07.2026. This matter cannot proceed further until the issue 0 

upplying copies of unrelied-upon documents and the compliance witb 
ections 207/208 CrPC is resolved. The documents in this case fik 
omprise approximately 15,500 pages. 

Additionally, service of A-lO, A-ll & A-15, all of whom are based 
~broad is being done in the meanwhile. 

~ 

) 



SI 
No 

6 

Date of 
Frami 
ng of 

Charg 
es 

Charge 
is yet 
to be 

framed 

CNR No. and Cause title 

OLCT 1 1-000839-2019 
DOE 
VS 

Karti P. Chidambaram 
(Related to Aircel Maxis Case) 

ECIR/05/0Z/20 12 
Ct. Case No. 18/2019 

Nature -
Whether State case, complaint case 

or closure report 

Complaint case 
ED 

(2G Spectrum Case) 

Penal statutes 
involved 

UlS 3 &4 PM LA 

Present Detail of prosecution witnesses Statemen Detail of defence Date since 
Stage t of witnesses when matter 

accused - has been 
Whether posted for 
recorded final 

or not arguments 

Witnesses Witnesse Witnesse Defence Defence 
cited s s witnesses witnesses 

dropped examine cited examine 
d d 

Matter is 61 N/A N/A N/A N/A N/A N/A 
fixed for Main-21 
the Supp-I-40 
arguments 
on the 
pending 
misc. 
applicatio 
ns and on 
the point 
of charge. 

-
\ 

No. of accused Whether accused is I Date of institution 
sitting or former 

Date of taking 
cognizance 

MP/MLA 

14 Sitting 
MP 

13.06.18 27.11.21 

~PcH~~ 
DIG VINAY SINr.,q 

tWoelal Judge {PC~) (CBl)-09 
(MPS f MLAs ases) ...... _,..: .... "'''"rt 

1'...,_- - - n .II •• ~ 

Whether there is any stay of proceedings ordered by I' le'tVIfeYh'~~ any Expected 
superior court, if yes give detail interim orders date of 

are existing in d isposal of 
the matters case 

. -Yes- -Yes- This case 
Vide order dated 20.11 .2024 passed by Hon 'ble DHC in also involves 

CrI.M.e. 8996/2024, the proceedings before this Court were the file 
ordered to be stayed regarding A-6 P. Chidambaram, until running into 
the next hearing before Hon ' ble Delhi High Court, against approximatel 
the order of taking cognizance by the learned predecessor y 12,700 
court dated 27.11 .2021. Subsequently, vide orders dated pages, and 
22.01 .2025, 19.03 .2025, 13.08.2025, 29.01.2026, the matter is 
20.02.2026 and 07.05 .2026, the interim orders were directed currently 
to continue, and the next date of hearing before Hon ' ble under stay; 
DHC is 28.07.2026. therefore, the 

Additionally, in Crl. M.e. No. 2374/2025 , vide order expected date 
dated 09.04.2025 , preferred by A I Karti P. Chidambaram, of disposal 
Hon ' ble DHC directed that till the next date of hearing cannot be 
before DHC, this Court should defer arguments on the given at this 
charge. Thereafter, through orders dated 29.05 .2025, time. 



11.09.2025, 28.03.2026 & 05.05.2026, the interim orders 
were directed to continue, and the next hearing before DHC 
is scheduled for 24.07.2026. 

DoE has challenged that order before Hon ' ble SC, under 
SLP(Crl.) diary no. 40582/2025, but there has been no 
vacation of the stay order passed by DHe. 

Note: - In terms of order dated 2 1. 12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 

below mentioned points have been added. 

Short Summary of the work done in the case during the month 

#16.05.2026 
Vide order dated 20.11.2024 passed by Hon'ble DHC in CrI. M.C. 

8996/2024, the proceedings before this Court were ordered to be stayed 
regarding A-6 P. Chidambaram, until the next hearing before Hon ' ble Delhi 
High Court, against the order of taking cognizance by the learned 
predecessor court dated 27.11.2021. Subsequently, vide orders dated 
22.01.2025, 19.03.2025, 13.08.2025, 29.01.2026, 20.02.2026 and 
07.05.2026, the interim orders were directed to continue, and the next date of 
hearing before Hon 'ble DHC is 28.07.2026. 

Additionally, in Crl. M.e. No. 2374/2025, vide order dated 09.04.2025 , 
preferred by AI Karti P. Chidambaram, Hon 'ble DHC directed that till the 
next date of hearing before DHC, this Court should defer arguments on the 
charge. Thereafter, through orders dated 29.05.2025, 11.09.2025,28.03.2026 
& 05 .05.2026, the interim orders were directed to continue, and the next 
hearing before DH C is scheduled for 24.07.2026. 

DoE has challenged that order before Hon'ble SC, under SLP(Crl.) diary 
no. 40582/2025 , but there has been no vacation of the stay order passed by 
DHe. 

Meanwhile, DoE has been directed to make efforts to serve A-I 0, A-II & 
A-14, who are all based abroad. 
NDOH is 18.08.2026. 

Note :- 02 lAs and 03 Misc Application were also disposed of. 

The Action plan formulated and the 
steps taken for expeditious disposal of 

the case 

The specific reasons, if any causing delay in disposal of the 
matter 

Vide order dated 20.11.2024 passed by Hon ' ble DHC in 
CrI.M.e. 8996/2024, the proceedings before this Court were 
ordered to be stayed regarding A-6 P. Chidambaram, until the 
next hearing before Hon 'ble Delhi High Court, against the order 
of taking cognizance by the learned predecessor court dated 
27.11.2021. Subsequently, vide orders dated 22.01.2025, 
19.03.2025, 13.08.2025, 29.01.2026, 20.02.2026 and 07.05 .2026, 
the interim orders were directed to continue, and the next date of 
hearing before Hon ' ble DHC is 28.07.2026. 

Additionally, in Crl. M.C. No. 237412025, vide order dated 
09.04.2025, preferred by AI Karti P. Chidambaram, Hon ' ble 
DHC directed that till the next date of hearing before DHC, this 
Court should defer arguments on the charge. Thereafter, through 
orders dated 29.05.2025, 11 .09.2025, 28.03.2026 & 05 .05.2026, 
the interim orders were directed to continue, and the next hearing 
before DHC is scheduled for 24.07.2026. 

DoE has challenged that order before Hon ' ble SC, under 
SLP(Crl.) diary no. 4058212025 , but there has been no vacation of 
the stay order passed by DHe. 

3 accused are yet to be served. 
Also, this case involves several thousand pages and is a 

voluminous file related to the 2G spectrum case. The documents 
in this file comprise approximately 12,700 pages. 

r , 



SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of Date of taking 
No Whether State case, sitting or former institution cognizance 

complaint case or closure MP/MLA 
report 

7 DLCTII-00538-2022 CBI-PC Act IPC-120B 11 Sitting MLA 01.09.2022 03.11 .2022 
CC - 53 /2022 PC Act-I 3(2) r/w 13(I)(d) (Amanatullah Khan) ~.r-

~(,f~ CBI 1<;,4q 

vs DIGVIN, ~y SINGH 
Amanatullah Khan & Special Jud ~e (PC Act) (CBI)-09 

Ors. IMPs ML\s Cases) 
Rnllco A\/QnIIO ni~trid r.nllrt 

Date of Present Stage Detail of prosecution witnesses Statement Detail of defence Date since Whether there is Whether Expect~g,J{)tfI~lsposal of case 
Framing of accused witnesses when matter any stay of any interim 

of - has been proceedings ordered orders are 
Charges Whether posted for final by superior court, if existing in 

recorded arguments yes give detail the matters 

Witness Witnesse Witnesses 
or not 

Defence Defence 
cited s examined witnesses witnesses 

dropped cited examined 

28.07 .25 DE 98 74 24 Yes. 11 Yet to be N/A -No- -No- # Disposal within two years after 
Main-68 Statement recorded. framing of charge (28.07.2025). 

Suppl. - 30 of all Documents of this file comprises of 
eleven approximately 10,000 pages. 

accused 
recorded. 



Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the month 

# 12.05.2026 
Further time sought by 6 out of 11 accused, who opted for DE, to supply list of 
defence witnesses. Last opportunity given. NDOH 25.05.2026. 

#25.05.2026 
A-4, A-8 & A-II stated they no longer wish to examine any defence witness and 
int his regard statement of their counsel recorded. A-I filed list of 11 witnesses 
but failed to supply addresses of 3 of those 11 witnesses and was directed to 
supply the details. A-5 & A-1O stated they wish to examine only 1 witness, who 
is also named in the list filed by A-I. Matter adjourned to 01.06.2026 for supply 
of details and thereafter DE shall be recorded. 

Note :- 01 IA was also disposed of. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in disposal 
taken for expeditious disposal of the case of the matter 

This case is also voluminous concerning recruitment 
through unfair means in the Delhi Waqf Board, 
involving around 10,000 pages, and there are also 11 
accused persons, which causes delays in the matter. 

Due to the large file and numerous documents, 
recording evidence takes a lot of time, and the witnesses 
are generally lengthy. The cross-examination by 
multiple accused (11 accused), conducted by different 
lawyers, also consumes time. Sometimes, the Court 
must wait because after one lawyer fmishes cross­
examining a witness, the next main lawyer is not 
immediately available. 

Additionally, on any scheduled day for evidence, not 
more than one witness can be summoned, as their 
examinations and cross-examinations typically take 
about three full working days. If a witness is 
unavailable, though rarely, the scheduled date gets 
wasted. 

1 
) 



SI 
No 

8 

Date 
of 

Fra 
ming 

of 
Char 

ge 

CNR No. and Cause title Nature -
Whether State case, 

complaint case or closure 

DLCTlI-000321 -2020 
SC - 02/2020 

State 
vs 

Prakash Jarwal & Ors. 

Present Stage 

report 

State Case 

Detail of prosecution 
witnesses 

The trial of this case is Witness I Witness I Witness 
already over, as three es cited es es 
accused were convicted droppe examine 

Statement 
of accused -

Whether 
recorded or 

not 

Penal statutes involved 

IPC-306/386/506/34 

Detail of defence 
witnesses 

Defence Defence 
witnesses witnesses 

cited examined 

~fh:f1~ fu6 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 ..... • ., 11 "'~ "' '''''l' \ 
No. of accused Whether accused D~ o~ftJVTO" I ouse OOt~6'e . ~ t . aaeou~king 

IS n cogmzahce 

Date since 
when 

matter 
has been 

posted for 
final 

argument 
s 

3 

is sitting or 
former MPIMLA New [ eltli 

Sitting MLA 07.11 .2020 25.09.2020 
(Prakash Jarwal) 

Whether there is any 
stay of proceedings 
ordered by superior 

court, if yes give detail 

Whether 
any interim 
orders are 
existing in 
the matters 

(By Magistrate Court) 

Expected date of disposal of case 

vide judgment dated d d 
1I!Jl1 28.02 .2024. However, in . . 1·.2i . lone of the writ petitions 77 6 64 Recorded NIl NIl N/A -No- -Yes- Judgment in this case has already been 

.21 filed by convict no.3 , his (62+3+5 Vide WP (Crt.) 2760124 , passed. As soon as the writ petition 
conviction was quashed +7) the conviction qua convict pending before Hon ' ble DHC is 
by Hon ' ble DHC. The no.2 has been challenged decided, the final! appropriate orders 
quashing petition of and in the said writ shall be passed. 
convict no.2 is pending petition the proceedings 
under W.P. (Crt.) No. before this Court have 
2760/2024, with the next been stayed vide order 
hearing scheduled on dated 11.08.2025. And 
11.08.2026. In that, vide vide another writ petition 
order dated 11 .08.2025, the conviction! 
Hon ' ble DHC directed proceedings qua convict 
that the matter against no.3 already quashed. 

convict no.2 be deferred 

\ 

, 



by this Court until after 
the hearing before the 
High Court. Additionally, 
convict no. I has filed a 
similar petition under 
W.P. (Crt.) 3152/2025. 
Both petitions are listed 
before DHC on 
11.08.2026, and vide 
order dated 20.03.2026, 
interim order has been 
directed to be continued 
for both the petitions, 
therefore, the matter is 
adjourned to 22.08.2026. 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the month 

(This matter was not listed ill this month. It was listed on 02.04.2026 
when th e 101/0 wing proceedings occurred.) 

#02.04.2026 
The trial of this case is already over, as three accused were convicted vide 
judgment dated 28.02.2024. However, in one of the writ petitions filed by 
convict no.3 , his conviction was quashed by Hon 'ble DHC. The quashing 
petition of convict no.2 is pending under W.P. (Crt.) No. 2760/2024, with 
the next hearing scheduled on 11 .08.2026. In that, vide order dated 
11.08.2025, Hon 'ble DHC directed that the matter against convict no.2 be 
deferred by this Court until after the hearing before the High Court. 
Additionally, convict no. 1 has filed a similar petition under W.P. (Crt.) 
3152/2025 . Both petitions are listed before DHC on 11 .08.2026, and vide 
order dated 20.03.2026, interim order has been directed to be continued for 
both the petitions, therefore, the matter is adjourned to 22.08.2026. 

The Action plan formulated and the steps taken I The specific reasons, if any causing delay in disposal of 
for expeditious disposal of the case the matter 

The trial of this case is already over, as three accused were 
convicted vide judgment dated 28.02.2024. However, in 
one of the writ petitions filed by convict no.3 , his 
conviction was quashed by Hon 'ble DHC. The quashing 
petition of convict no.2 is pending under W.P. (Crt.) No. 
2760/2024, with the next hearing scheduled on 
11 .08.2026. In that, vide order dated 11.08.2025, Hon ' ble 
DHC directed that the matter against convict no.2 be 
deferred by this Court until after the hearing before the 
High Court. Additionally, convict no . I has filed a similar 
petition under W.P. (Crt.) 3152/2025 . Both petitions are 
listed before DHC on 11.08.2026, and vide order dated 
20.03.2026, interim order has been directed to be 
continued for both the petitions, therefore, the matter is 
adjourned to 22.08.2026. 

.. 
{ 



SI 
No 

9 

Date of 
Framin 

gof 
Charge 

s 

Charge 
yet to 

be 
framed 

CNR No. and Cause title Nature - Penal statutes involved 
Whether State case, 

complaint case or closure 
report 

D LCTll-OOOO85-2024 Complaint Case-PMLA U/s 45 r/w 44 PMLA 
DoE and 
vs 3 & 4 PMLA 

Kart; P. Chidambaram & Ors. 
(Ct. Case - 512024) 

Present 
Stage 

Charge. 
The matter 
is fixed for 
arguments 

on the point 
of framing 
of charge, 
however, 

the 
proceedings 

remained 
stayed till 

28.03.2026 
by the 

Hon ' ble 
DHe. Now 
it is fixed 

for 

Detail of prosecution witnesses I Stateme 
nt of 

accused 

Whethe 

Detail of defence 
witnesses 

Date since 
when matter 

has been 
posted for 

final 
r arguments 

W 't I w· W· recorde D ~ D ~ I nesses Itness Itnesses d t e,ence e,ence 
cited es examined or no witnesses witnesses 

dropped cited examined 

41 N/A N/A N/A N/A N/A N/A 

~rIcH4~ 

SRecial Jud( eJPc Act) (C~I)-m. 

No. of accused Whether accused is Date of inst(N,ero.'lt MLA&Jt~~ing I 

sitting or former Rouse AVE nueD~\irt, 
MP/MLA ~ewDelhi 

08 Sitting MP 25.01.2024 19.03.2024 
(Karti P. Chidambaram) 

Whether there is any stay of 
proceedings ordered by 

superior court, if yes give 
detail 

Yes 
In Crt. M.e. No. 2373/2025 , vide 
order dated 09.04.2025, preferred 
by Al Karti P. Chidambaram, the 
Hon 'ble DHC directed that until 
the next hearing before DHC, 
this Court should defer the 
arguments on the charge. 
Subsequently, by orders dated 
29.05.2025 & 11.09.2025, the 
interim orders were extended, 
and the stay remained in 
operation till 28.03 .2026. Now 
tbis matter has been fixed for 
arguments on charge. 

Whether any 
interim orders 
are existing in 

the matters 

Yes 

Expected date of disposal of case 

# Prosecution Complaint assigned only 
on 25.01.2024. 
# This case also involves file running 
into approximately 5800 pages, and also 
In Crt. M.e. No. 2373/2025 , vide order 
dated 09.04.2025, preferred by AI Karti 
P. Chidambaram, the Hon 'ble DHC 
directed that until the next hearing 
before DHC, this Court should defer the 
arguments on the charge. Subsequently, 
by orders dated 29.05 .2025 & 
11.09.2025, the interim orders were 
extended, and the stay remained in 
operation till 28.03.2026. Now this 
matter has been fixed for arguments on 
charge. 



arguments 
on charge 

on 
04.05.2026 
onwards. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled " Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary, of the work done in the case during the The Action plan formulated and the steps taken for The specific reasons, if any causing delay in disposal of 
month expeditious disposal of the case the matter 

#04.05.2026 In CrI . M.e. No. 237312025 , vide order dated 09.04.2025 , 
Time sought by DoE as well as A-2 & A-3 for arguments on preferred by AI Karti P. Chidambaram, the Hon 'ble DHC 
charge, after vacation of stay by the High Court. One directed that until the next hearing before DHC, this Court 
opportunity given. NOOH 22.05.2026. should defer the arguments on the charge. Subsequently, by 

orders dated 29.05.2025 & I 1.09.2025, the interim orders 
#22.05.2026 were extended, and the stay remained in operation till 
Part arguments heard and matter adjourned for further 28.03.2026. Now this matter has been fixed for arguments 
arguments after summer vacations on 14.07.2026. on charge. 

Also, Documents of this file comprises of 
Note:- 01 Misc Application was also disposed of. approximately 5800 pages. 

J 



SI CNR No. and Cause title Nature -
No Whether State case, 

complaint case or closure 
report 

10 DLCTll-000937-2024 CBI-PCAct 
CBI 
vs. 

S. Bhaskararaman & Ors. 
(CBI-1l8/2024) 

Date of Present Detail of prosecution Statement 
Framing of Stage witnesses of accused 

Charges -
Whether 
recorded 

Witnes Witnesses Witnesses 
or not 

ses dropped examined 
cited 

23 .12.2025 PE 113 N/A 7 N/A 
. 

fuRcHaM . 
. DIG VINAl: SJNGIi ­

SpecIal Juage We ACt.) \ CBI ~09 

Penal statutes involved No. of accused Whether accused is 
sitting or former 

MPIMLA 

120B r/w 204/420/471 r/w 08 Sitting MP 01.10.2024 06.02.2025 
468/477 A IPC & 8,9 of PC 

Act 

Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
witnesses matter has been stay of proceedings orders are existing in case 

posted for final ordered by superior the matters 
arguments court, if yes give 

detail 

Defence Defence 
witnesses witnesses 

cited examined 

N/A N/A N/A -No- -No- # Documents of this file 
comprises of approximately 
16,000 pages, with cited 
witnesses more than 100. 
Charge has been framed on 
22.12.2025 . The expected date 
of disposal of this case is 
December 2027, keeping in 
view the number of witnesses 
and multiple accused persons, 
which would require 
substantial time in evidence. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled " Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary ofthe work done in the case during the 
month 

# 06.05.2026, 07.05.2026, 13.05.2026, 14.05.2026, & 
15.05.2026 
On all those dates 1 witness each was summoned from 
outstation, but none of the witnesses served appeared, and 
request on their behalf were received. One unsummoned 
witness appeared on 13.05.2026, but the prosecution did not 
examine that witness on the ground that the said witness would 
be most likely dropped by the prosecution. Matter adjourned for 
PE after sununer vacations on 20.07.2026. 

Note:- 01 Misc Application was also disposed of. 

The Action plan formulated and the steps taken for 
expeditious disposal of the case 

The specific reasons, if any causing delay in disposal of 
the matter 

Documents of this file comprises of approximately 16,000 
pages and there are 113 witnesses with mUltiple accused 
persons represented by different counsels, resulting into 
consumption of substantial time in evidence. 

f· 



~f1q ;p~ fu-g 

VIJ'-'VIUI "'t".AIV~'_ ,- - ~ -_., , - - I 

Sl CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of instit~~l? S I MbA.$eGfl~~g 
No Whether State case, sitting or former Rouse A venue f9latfiohSQurt, 

complaint case or closure MPfMLA New Delhi 
report 

11 DLCT1I-001235-2024 ED Complaint U/S 3 & 4 of PM LA 13 R.N . Dhoot 19.12.2024 Cognizance yet to be 
DoE Fonner MP taken. 
vs. 

V.N. Dhoot & Ors. 
(Ct. Case 32/2024) 

Date of Present Detail of prosecution Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
Framin Stage witnesses accused - witnesses matter has been stay of proceedings orders are existing in case 

g of Whether posted for final ordered by superior the matters 
Charge recorded or arguments court, if yes give 

s not detail 

Witness Witness Witnesses Defence Defence 
es cited es examined witnesses witnesses 

dropped cited examined 

Case is Matter is 120 N!A N!A N!A N!A N!A N/A -No- -No- Documents of this fil e 
at initial fixed for Main- comprises of approximately 
stage of further misc. 105 51,000 pages. Presently it is as 
Notice proceedings Suppl. - at the stage of scrutiny and 
U!s 223 after 15 once the arguments are heard 
BNSS, cognizance on the point of charge, only 

and and service then a fair assessment can be 
scrutiny of accused made as to the expected date of 

of persons! disposal. 
docume entities, for 

nts. scrutiny of 
Charge documents. 
yet to 

be 
framed 

\ 



Note:- Ln terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled " Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the 
month 

#11.05.2026 
After cognizance was taken, after compliance of Section 223(1) 
of BNSS on 10.02.2026, all 13 accused persons were served. In 
between one supplementary complaint was filed against one 
more proposed accused, being 14th accused, filed on 
17.04.2026. Notice to the proposed A-14 not served but 
proposed A-14 appeared and copies were ordered to be supplied 
to proposed A-14, as well as other accused. Matter adjourned to 
26.05.2026. Meanwhile, 3 accused preferred 3 separate IA noA, 
5 & 6 for supply of deficient copies, on which also notices were 
issued. 

# 26.05.2026 
Some of the copies were supplied by DoE but not all documents 
were supplied and additional time sought. One opportunity 
given. Matter adjourned to 06.06.2026 for supply of all copies 
and the 3 lAs were kept pending. Meanwhile, DoE also filed I 
IA no.9/26 seeking NBWs of proposed A-14, notice on the same 
also issued for NDOH. 

Note:- 01 IA was also disposed of. 

The Action plan formulated and the steps taken for 
expeditious disposal of the case 

The specific reasons, if any causing delay in disposal of 
the matter 

Documents of this file comprises of approximately 51,000 
pages. 



Sl CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, 

complaint case or 
closure report 

12 DoE ED Complaint 3 r/w Sec. 70 & 4 ofPMLA 
Vs. 

Raja Kumar Kurra 
CNR No. - DLCT-ll-001l98-

2025 
Ct. Case No. - 5112025 

'------- --------- ----_._--

Date of Present Stage Detail of prosecution Statemen Detail of defence Date since when 
Framin witnesses t of witnesses matter has been 

g of accused - posted for final 
Charges Whether arguments 

recorded 

Witness Witness Witnesses 
or not 

Defence Defence 
es cited es examined witnesses witnesses 

dropped cited examined 

Charge In tenns of 66 N/A N/A N/A N/A N/A N/A 
yet to be Section 223 of 
framed BNSS notices 

have been issued 
to all proposed 
14 accused, and 
also reports in 

terms of Section 
223 (2) of BNSS 
sought from the 
superior officers 

of the public 
servants 

involved. The 
case is however 
stayed by High 

No. of Whether accused is 
accused sitting or former 

MPIMLA 

14 Satyendar Kumar Jain 
FonnerMLA 

--

s 
~ fiq om ft:tg-

DIG VINA. Y S(~GAlct) (CBI)-{)Cl . I JudQe W 
Date of inst4QttP~ MlJi;~~~~~king 

Rouse Av, nue Disigio~ft, 
r ewDelhi 

08.12.2025 Cognizance yet to be 
taken. 

Whether there is any Whether any interim Expected date of disposal of 
stay of proceedings orders are existing in case 
ordered by superior the matters 

court, if yes give 
detail 

-No- -No- Fresh complaint by DoE under 
PMLA received only on 
08.12.2025 
Documents of this file 
comprises of approx imate Iy 
17,400 pages. 
The case is stayed by High 
Court in Crl. Rev Petition 
no.102/26 vide its order dated 
19.02.2026, wherein this Court 
was directed to adjourn the 
matter after next date before 
DHC which is 22.05.2026. 

, 



Court in Crl. 
Rev Petition 

no. 102126 vide 
its order dated 

19.02.2026, 
wherein this 
Court was 
directed to 
adjourn the 

matter after next 
date before 

DHCwhich is 
22.05.2026. 

-------- --- ---

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled " Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the month I The Action plan formulated and the steps taken for 
expeditious disposal of the case 

(This matter was 1101 lisled in Ihis monlll. II was listed 011 ' 

18.03.2026 wilen til e/ollo wing proceedings occurred.) 

#18.03.2026. 
After notices were issued to the proposed accused personsl entities in 
terms of Section 223 of BNSS before taking cognizance, and copies 
were supplied, and requisite reports from the concerned public 
offices qua the public servants was also asked for, in terms of 
Section 223(2) of BNSS, the case is stayed by High Court in Crl. 
Rev Petition no.l02/26 vide its order dated 19.02.2026, wherein this 
Court was directed to adjourn the matter after next date before DHC 
which is 22.05.2026. Accordingly the case is adjourned to 
08.07 .2026. 

The specific reasons, if any causing delay in 
disposal ofthe matter 

The fIle is voluminous comprising of 17,500 pages. 

After notices were issued to the proposed accused 
personsl entities in terms of Section 223 of BNSS 
before taking cognizance, and copies were supplied, 
and requisite reports from the concerned public offices 
qua the public servants was also asked for, in terms of 
Section 223(2) of BNSS, the case is stayed by High 
Court in Crl. Rev Petition no. 1 02/26 vide its order 
dated 19.02.2026, wherein this Court was directed to 
adjourn the matter after next date before DHC which 
is 22.05.2026. Accordingly the case is adjourned to 
08.07.2026. 

" 



SI CNR No. and Cause title Nature -
No Whether State case, 

complaint case or 
closure report 

13 CNR No. DLCT-I1-0006S7- Mise OJ AS] 
2025 (Collllected witlt DoE 

Misc OJ ASJ 326/2025 Vs. Raja Kumar Kurra 
Nagendra Yadav Vs DoE & Ors. 

Ct. Case No. - 5112025) 

Date of Present Detail of prosecution Statement of 
Framin Stage witnesses accused -

gof Whether 
Charges recorded or 

Witness Witness Witnesses 
not 

es cited es examined 
dropped 

NA Considerat NA NA NA NA 
ion 

\ 

Penal statutes involved 

175(3) BNSS 

Detail of defence Date since when 
witnesses matter has been 

posted for final 
arguments 

Defence Defence 
witnesses witnesses 

cited examined 

NA NA NA 

Rfiq;fl~ ~ 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 
(MPs MLAs Cases) 

No. of Whether accused is Date otltm~Al1l nue Di6mut~tigt , 
accused sitting or former r ew Deiffinizance 

MP/MLA 

01 -- 18.07.2025 NA 

Whether there is any Whether any Expected date of disposal of 
stay of proceedings interim orders are case 
ordered by superior existing in the 

court, if yes give detail matters 

NA NA (Received on transfer vide order 
dt. 21.01.2026 of Ld. PD&SJ for 

07.02.2026) 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 1542/2020 titled " Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the month I The Action plan formulated and the steps taken for 

(Tllis matter was 1I0t listed ill tllis mOlltll. It was listed 011 , 
18.03.2026 wllell tlle/ollowillg proceedi"gs occurred.) 

#18.03.2026 
This application was received on transfer from another Court on 
07.02.2026 as the ED complaint case is pending in this Court. This 
application is now listed for arguments with the main complaint case 
on 08.07.2026, as the main case is stayed by the High Court in Crl. 
Rev Petition no. I 02126 vide its order dated 19.02.2026, wherein this 
Court was directed to adjourn the matter after next date before DHC 
which is 22.05.2026. Accordingly the case is adjourned to 
08.07.2026. 

expeditious disposal of the case 
The specific reasons, if any causing delay in disposal of 
the matter 

This application was received on transfer from another 
Court on 07.02.2026 as the ED complaint case is pending 
in this Court. This application is now listed for arguments 
with the main complaint case on 08.07.2026, as the main 
case is stayed by the High Court in CrI. Rev Petition 
no. I 02/26 vide its order dated 19.02.2026, wherein this 
Court was directed to adjourn the matter after next date 
before DHC which is 22.05 .2026. Accordingly the case is 
adjourned to 08.07.2026. 



~nq"~fm-
.DIG VlNAy''£U i( H -

SpeCla JUdge (p(.;".A:et) (CBI)-Otl 
(MP!; I M A~ r.~~A~ \ 

SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is ~@W.fEfi_nu e Disl1il$~ ~King I 

No Whether State case, accused sitting or former Nev Delhi cogmzance 
complaint case or MPIMLA 

closure report 

14 DOE Vs. BHUPINDER Complaint Case (DoE) Section 3 & 4 ofPMLA 201 2 13 Former MLA and 30.03.2026 Yet to be taken 
SINGH HOODA & ORS. Chief Minister 

Date of Present Detail of prosecution Statement of Detail of defence Date since when Whether there is Whether any interim Expected date of disposal of 
Framing Stage witnesses accused - witnesses matter has been any stay of orders are existing in case 

of Whether posted for final proceedings ordered the matters 
Charges recorded or arguments by superior court, if 

not yes give detail 

Witness Witness Witnesses Defence Defence 
es cited es examined witnesses witnesses 

dropped cited examined 
I 

Cognizanc MiscelJa 87 NA NA NA NA NA NA NA NA Cannot be ascertained at 
e yet to be neous, present as the case is being 

taken as examined and the documents 
docume are being examined running 

nts into 1.5 lakh pages and 
running cognizance is yet to be taken. A 
into 1.5 fair assessment of the disposal 

lakh time can be made only after the 
pages matter is heard at the stage of 

are cognizance. 
being 

checked 
by the 

Ahlmad 
before 

registrati 
on of the 

case. 

\ 



Note:- In terms of order dated 21 .1 2.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled " Court on its own motion vs.Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the month The Action plan formulated and the steps taken for The specific reasons, if any causing delay in disposal of 
expeditious disposal ofthe case the matter 

#29.05.2026 Shall be formulated once the file is checked and the The file runs into 1.5 lakh pages requiring considerable time 
Additional time sought by Ahlmad and the complainant to complete the matter is heard from both the sides, in terms of Section in checking all the documents, pagination, scanning and 
pagination and to rectify multiple problems Ideficiencies noticed by the 223 of BNSS at the stage of cognizance. further proceedings. 
Ahlmad in the file which runs into 1.5 lakh pages, followed by the scanning 
of the file afresh before the matter is registered and before notices are issued 
in terms of Section 223 of BNSS. Matter adjourned to 18.07.2026 for 
completing rectification of pagination, description of documents in the list of 
documents etc. and scanning. 

- -- --

( 

I 



Pc: f1C11 ?~ fm" 
DIG VINAY.-Sl.N..G~ Speda\ Juage \\-'t;}\1.~) (CB\)-09 

__ ,r!.. II A """ ) _.- ~t"'I;~.o.~ 

II'\J\\.JC: I 1'Jl! J'\':J uO,,"' ... . 

SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Dat~g~~W!(mJ ~ OisUint~tt;ng 
No Whether State case, accused sitting or fo rmer Ne~ ~ Oelhicognizance 

complaint case or MP/MLA 
closu re report 

15 DLCT-II-000592-2026 Revision Petition Criminal Revision u/s 4381 440 of BNSS N/A Co-accused is MLA 29.05.2026 N/A 
Kamal8agdi 

Vs. 
State (NCT of Delhi) 

Crl. Revision Petition No. 
33/2026 

Date of Present Detail of prosecution Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
Framing of Stage witnesses accused - witnesses matter has been stay of proceedings orde.rs are existing in case 

Charges Whether posted for final ordered by super ior the matters 
recorded or arguments court, if yes give 

not detail 

Witness Witness Witnesses Defence Defence 
es cited es examined witnesses witnesses 

dropped cited examined 

N/A Notice N/A N/A N/A N/A N/A N/A N/A - No- -No- June or July 2026 I 

issued to 
the 

Statel 
Respond 
ent for 

03 .06.20 
26 



Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled " Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the month The Action plan formulated and the steps taken for The specific reasons, if any causing delay in disposal of 
expeditious disposal of the case the matter 

# 29.05.2026 N/A No delay. 
Fresh criminal revision received on assignment. Notice of the revision 
issued to the Statel Respondent for 03.06.2026. 

.. 
• I 



~f#6 " 
JITENDRA SING 

.-0& 4 .~(~fmaT~ (m.i.~-2f ./ ;("'ob \: y ~ Spl. Jud~e (PC·Act) (~8 1 ).23 
~~ ~ (~. m.l ~.~.~. Cf.'~-;:r) 

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAI~IST MPs AND MU~MPs/MLAs Cases) 
~ ...... ; .... rmRtl WY:n 612. tJir -qrifM 

REPORT FOR THE MONTH OF MAY, 2026 . Court No. 61 2, 6th Floor 
~~::QIQIHQmm,~~ 

(Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dat ed 24th Nove~~~v~!2~~rt Complex. New Delhi 

1. Name of the Presid ing Officer: SH. jlTENDRA SINGH 

2. Designation: Special judge (PC- Act), (C81)-23, (MPs/MLAs Cases), Rouse Avenue District Court, New Delhi. 

3. Date since posted in the court: 26.10.2024 (FIN) 

4. Total number of cases pending on the first day of the month 30 

5. Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, 

acceptance of closure report, Misc.Dj/ASj etc. 04 

6. Number of cases received by transfer Nil 

7. Number of cases pending on the last day of t he mont h 29 

8 . Number of cases instituted in this month 03 

Ld . . Special judge, (PC A~t), (C81)-23, (MPs/MLAs CASES) 

Rouse Avenue District Court, New Delhi 

. Special Judge (PC Att) (oer). t; 
(MPs/MLAs Casel) 

ROUSi Avenue Oistriet Co 
ew DeIhl urt 



., ., 

No 

(1) 

1 

CNR No.and 

Ca se title 

(2) 

Case No. 

CBI/259/20 19 

DLCTll-

001038-2019 

CBJ VIs 

Sures h 

Ka lmadi & 

Ors. 

~~ 

Nature Penal 

- statut 

es 
Wheth invol 

er ved 
State 
case, 

compla 

int case 

or. 

closure 

report 

(3) (4) 

Compla Sec 

int case 120B 

r/w 

CBI 420, 

468, 

471 & 

IPC 

13(2) 

r/w 

13(1) 

(d) 

PC 

Act 

COURT OF SH. JlTENDRA SINGH, SPECIAL JUDGE (PC-ACT), (C81) 23, (MPs/MLAs CASES), 
COURT NO 612, HOUSE AVENUE DISTRICT COURT~ NEW DELHI 

REPORT FOR THE MONTH OF MAY, 2026 

No Wheth Date Date Dat Present Detail of Stat Detail of Dat Whether Whet Expected A short summary of work The Action The Specific 
. of er of of e of Stage p,rosecution erne defence e there is her date of done in the said case(s) Plan reasons, if any 
Ac aecuse institu taki Fra witnesses nt witnesses sine any stay any disposal of during the month for mulated causing delay in 
cus dis tion ng min of e of interi case and the steps disposal of the 
ed sitting (ogo g of 

Wit Wit Wit 
ace 

Defen Def 
whe proceedin m taken fo r sa id ease(s) 

or izan Cha use n gs ordered order expeditious 
former 

ness ness nes 
d -

ce enc 
by disposal of the ce rges 

witne 
mat sare es es ses e 

MPIM 
cite dro wit 

ter superior existi sa id case(s) exa 
Wh 

sses 
LA 

d has court, if ngin ppe min cited ness 
d ed 

ethe bee yes give the 
es 

r n . detail matt 
exa 

rec post e r 
min 

ord ed 
ed 

ed for 
or final 
nol arg 

ume 

nts 

(5) (6) (7) (8) (9) (10) (11) (12) (13) (14) (15) (16) (17) (18) (19) (20) (21) (22) (23) 

11 Former 20.05. 23 .. 0 04.0 Prosecutio 83 7 66 Not List - - No No Expected 1. The matter was listed for 1. Short dates 1.There are 11 
MP/Mi 2011 5.20 2.20 n Rec of date of the cross-exam ination of are be ing accll sed and 83 
ni ster 11 13 Evidence orde witne disposal can PW-66/IO. given. Prosecution 

d 55 not not be given witnesses. 
fil ed in the case at 2. Effo rts are 

th is stage in 2. PW-66/1O was furthe r being made to 2. The record is 

view of large cross-exam ined on beha lf exam ine the voluminolls. 

nu mbers of of Accused No. 2 and witnesses on 

Accused, therea fter discharged. the same day 

Wit nesses and dispose off 

and 
3. Summons were issued to 

misce ll aneous 

voluminous PW-66/JO for hi s cross- app li cations 

record. examination on beha lf of expeditiously. 
Accused No. 3 on 

19.05 .2026 and 

20.05 .2026. However, he 

could 11 0t appear before the 

Court on the sa id dates 

I 
, 

I 

owing to a bereavement 5\ eCla! Judgli PC Act) ( Ct31)-~ 
LlVWS/M LAs r. - - - • 

~ 

MOIII rlolh . 

J 



, 

2 

3 

4 

Case No. CBll 1 Uls 174 1 U/s 
26112019 IPC 174 

DLCTll-

001042-2019 

CBrvs A. 
Krishna Reddy 

Case No. CBII I CBr 
262/2019 

DLCT11-
001044-2019 

csr 

Vs 

Purshottam 
Dev Arya & 

Ors. 

IPC 

174A 
rpc 

Case No. Closure 120B, 

CLORl01 /201 Report 420 
9 rpc 

& 
DLCTll- 13(2) 

000187-2019 r/w 

CBr Vs 13(1) 
Maneka (d) of 
Gandhi PC 

2 1 Individ 1 08.11 . 
ual 2011 

0:3 .1 1 26.0 1 Final 
1.20 3.20 Argument 
11 12 

2 I Individ 1 08.11. 
ual 2011 

08.1 1 26.0 1 Final 
1.20 3.20 Argument 

2 

11 12 

3 I Former I 30.05. YN Vide I Further I 42 
2013 to be Ord Investigati 

MPI I taken er on 
Ministe Dtd 

r 04.0 

2.20 

CBl 
dire 
cted 

Nil 

Nil 

2 Rec 
orde 

List 
of 

d I Witne 

sses 
not 

Fi led 

2 I Rec 
orde 

d 

3 

Not I List 

of 
Witne 
sses 
not 

filed 

3 

No No 

his family. 

4. An application bearing 

lA No 25/2026 has been 

moved on behalf of A-7, 

P.D. Arya seeking 

permission 

abraod. The 

to travel 

same was 

allowed and accordingly 

disposed of. 

August 2026 I 1. The matter was listed for I Short dates are 

final arguments. 

2. Final arguments on 

behalf of the accused have 

been hean:!. 

2. The matter is now listed 

for rebuttal arguments on 

behalf of the csr on 

07.07.2026. 

being given. 

No I August 2026 11. The m~tter is presently I Short dates are 
hsted for fmal arguments. being given. 

No 

Stayed by I Yes 
the 
Hon'ble 

High Court 
of Delhi 
vide order 
dt 
20.11.2020 
in CrI. MC 

2. Final arguments on 
behalf of A -2 were heard 
on 05.05.2026 and 
22.05.2026, and the same 
were concluded on 
29.05.2026. 

3. The matter is listed for 
rebuttal arguments on 
behalf of CBl on 
07.07.2026. 

Depending 1. The Hon'ble High Court Dates are being Stayed by the 

upon the of Delhi has continued the given as per the Hon'ble High 
outcome of interim order in Crl. MC tentative listing Court of Delhi 
the pending No. 225012020, Maneka before the vide order dated 
petition Gandhi Vs CBI. The matter Hon'ble High 20.11.2020 in Crl. 

is tentatively listed before Court of Delhi. MC No. 

the Hon ' ble High Court of 2250/2020, Crl. 
Delhi on 10.07.2026. M. A No 

1601312020 & Crt. 
2. Accordingly, the matter I ,.. . 



Act to NO.2250/2 is listed for further M.A. 5336/2021, 
funh 020, Crl. proceedings on Maneka Gandhi 
er M. A No 18.07.2026. VsCBI 
inve 16013/202 
stiga 0 & Crl. 
tion. M.A. 

5336/2021, 

Maneka 

Gandhi vs 
CBI 

5 Case No. CBII CBI UlS 1 Fonner 24.12 . 02.0 18.0 Recording 254 Nil 206 Rec List - - No No December, 1. The matter is presently 1.Short dates l.There are 254 
11312019 13(2) 09 2.10 7.11 of orde of 2026 fixed for defence ('vidence. are being Prosecution 
DLCTll- rlw MLA Statement d Wime given. witnesses cited. 

000504-2019 13(1) of sses 2. DW Sh. Lalit Mohan 

(e) of Accused not appeared through video 2. Efforts are 2. The prosecution 
CBI Vis PC filed conferencing and being made to has examined a 

Act submitted that the examine the total number of 
Abhay Singh rlw summoned record had wi messes on 206 witnesses and 

Chautala sec already been deposited in the same day the Cross 
109 Case No. 412016 titled CBI and dispose off examination of the 
IPC Vs. O.P. Chautala. miscellaneous witnesses was 

Accordingly, Ld. counsel applications lengthy and time 

for the accused prayed expeditiously. consuming. 

abovesaid witness be 

dropped from the list of 3. The record is 

defence witnesses. The voluminous. 

said request was allowed. 

3. In the absence of the Ld. 

SPP for CBI, the 
examination of witnesses 

could not be conducted. 

Consequently, DWs Sh. 

Sunil Kumar Payal, Senior 

Assistant, SDO Building, 

State Office, Chandigarh, 

and Sh. Sanjeet Kumar, lA, 

Recond Room, RACC, 

New Delhi, were 
discharged unexamined ", and bound down for the 

next date of hearing, i.e., 

02.06.2026. Spe~i 1 1 J, dge (PC Act (C6!,-23 
" . " " 1\ 

,.. 
liltl ...." 1'-' '\...,,..., .J ::>, 

Rouse A' 



6 Case No. CTI Ct. U/S 3 2 lndivid 14.08. 27.0 06.1 Prosecutio 24 02 19 Not List - - No No OctobE'r, 
29/2019 Case &4 ual 18 9. 18 0.21 n reco of 2026 

PMLA PML Evidence rded Witne 
DLCTll- AAct sses 

001050-2019 not 

filed 
DOE VIs 

A. K. Reddy 

" ... ; . 

1. The matter was listed for 1. Short dates loTh ere are 40 

the cross-examination of are being Prosecution 

PW-20 on 05.05.2026, given . witnesses ci ted . 

06.05.2026, and 

29.05.2026. 2. Efforts are 2. The Cross 
being made to examination of the 

2. On 05.05.2026 and examine the witnesses are 
06.05.2026, learned witnesses on lengthy and time 

counsel for the accused the same day consuming. 

was unable to appear due and dispose off 

to cervical pain affecting miscellaneous 3. The recond i.s 

the neck and head, and applications voluminous. 

filed supporting medical expeditiously. 

documents in th is regand. 

Consequently, the cross- 3.The partiesl 

examination of PW-20 counsels have 

could not be conducted on been asked to 

either date. 
cooperate in the 

3. PW-20, Pankaj Kumar, expeditious 

was duly cross-examined disposal of the 

and discharged on case. 

29.05.2026. 

4. Ld . SPP submitted that 

no otiler prosecution 

witness remains to be 

examined and, accordingly, 

requested that the matter 

be listed for reconding of 

the statements of the 

accused under Section 313 

Cr.P.c. 

5. Accordingly, the matter 

is listed for statement of 

accused on 17.07.2026. 

Special Judg ~ (PC Act) (C BI}-2l 
,~ III I\. ,.. "co".~ 'v, .", 'Lon" 

Rouse Averl\.lepis1rii \ COl."!'t 

Ne~Delhi 



7 Case No. State VIS 11 Former 03.04. 06.0 07.1 PE 30 1 30 - Li st - .. Stayed by Yes (With in 04 1. ei) The proceedings in Dates are bejng Stayed by the 
SCI11 /2019 Case 7/8/12 MP 1.9 7.09 2.17 of the months of the present matter have given as per the Hon'ble High 

/13 Witne Hon'ble disposal of been stayed by the Hon ' blt· tentati ve listing Cou rt of Delhi 
DLCTll- IrC sses High Court the petition) High Court of Delhi vide before the vide orders dated 

001001-2019 Act not of Delhi orders dated 27.04.202:? Hon'ble High 27.04.2022 & 
r/w filed vide orders and 21.11.2023 passed in Court of Delhi. 21.11.2023 in w.P. 

State 120B dated W.P. (CRL.) No. 92512022, (CRL.) No. 

IrC 27.04.2022 along with Cri . M.A. No. 925/2022 , Crl. 
VIS & 7825/2022 (Stay) and Crl. M.A No. 

21.11.2023 M.A. No. 23333/2022, 782512022 (Stay) 
Dr. Chattar Pa l in W.P. titled Anirudha Bahal vs. and CRL . M.A 

Lodha (CR L.) No. State. 2333312022 , 

925/2022, Anirudha Bahal vs 
Crl. M.A (ii) It has been submitted State 
No. by both parties that the 
7825/2022 Hon'ble High COUIt of 
(Stay) and Delhi has continued the 
CRL. M.A interim order and 
23333/202 adjourned the matter to 
2, 23.07.2026. A request has 
Anirudha further been made that il 

Bahal vs date subsequent to 
State 23.07.2026 be granted in 

the present proceedings. 

(ii i) Accord ingly, the 

matter is li sted all 

30.07.2026 for further 
proceedings. 

8 Case No. CT. PMLA U/S 3 6 MP 11.08. 07.0 - Argument 14 - - - List - - No Expected 1. The matter was listed for 1. Short dates 1.There are 06 
CASE Case &4 2021 8.20 s on of date of arguments on the point of are being accused persons. 

17/2021 PML 21 charge witne disposal can charge on behalf of the given. 
DLCTll- A Act sses not be given accused persons. 2.Number of 

000246-2021 not in the case at 2. Effo lts are misce llaneous 
filed thi s stage in 2. Argum ents on point of be ing made to app li ca tions are 

DOE view of large charge have been head and dispose off being filed by the 

numbers of concluded on behalfof A-I. misc. accused perso ns. 
V IS Accused, applications 

Witnesses 3. The matter is now li sted ex peditiously. 3. Many tim es, 
Amarendra and for argu ments on the point adjournments are 

Dha ri Singh & volumin ous of charge on behalf of 3.The paltiesl being sought by 
Or5. \ record. Accused No. 11, Rarul counsels have the accused 

Puri , on 03.07.2026. been asked to persons/counse l. 

cooperate in the 
~ expeditious 
~r"" J'''''l )1 '" ,f • 'I • v. , ..-v ~ tiisposar\!lf : tA e r \ r.' 

IMr'~/' II 

~1J31f ~'.!e, ' 



• 

5. Two misc appl ications casr. 
bearing IA Nos. 6512026 

and 6612026 moved on 
behalf of A-2, Alok 
Agarwal, have been 
allowed and accord ingly 
disposed of. 

7. (i) An application 
bearing TA No. 62 /2026, 

seeki ng cance llation and/or 
suspension off Look Out 
Circular (LOC) has been 
moved on behalf of 
Applicant Pankaj Jain. 

(ii) Reply to the said 
application has not yet 
been filed by the ED and 
sought some time to file 
the reply. Accodingly, the 
matter is listed for filing of 
reply and arguments on 
OB.07.2026. 

B. (i) An app lication 

bearing LA. No. 6412026 

seeking dishcharge u/s 227 

of Cr.P.C, r/w section 65 of 
PMLA, 2002 has been 
moved on behalf of 
Applicant! A-7 Sanjay 
Jain . 

(ii) Reply to app lication, if 
any, be filed by ED on next 
date of hearing, i. e. 
03.07.2026. 

9 Case No. CCI CBT U/S 6 Former 24.12 .. 02.0 20.0 Statement 256 32 224 - Li st - - No January, 1. The matter was listed fOI' 1. Short dates 1. There are 6 
55/2019 13(2) MPI 09 2.10 9 .11 of accllsed of 2027 continuation of recording are being accused persons - r/w 1 (une Witne of statement of A-l u/s 313 given. and 256 

DLCTll- 13(1) MLA xam sses Cr.P.c. Proseclltion 
000279-2019 (e) of ined not 2. Efforts are witness cited. 

PC (RBT witn filed 2. The statement of A-1 being made to 
Act on ess cou ld not$~ cecome,9 t!Po go; fffliAtt) @ n~'1.The Cross 

(MReMlAS C Ses) 
ROl1seA nu istrijt COtr.t 

ew Delhi 



CBI r/w 14.03. ind 
sec 22) udin 

Vs 109 g 
IPC dro 

Ajay Singh ppe 
Chauta la d. 

10 Case NO . CT PMLA U/S 3 10 MLA 27.07 .. - - Argument 108 - - - - - - No Yes The 
CASE Case &4 22 on Charge direction 

123/2022 PML issued by the 
AAct (RBT Hon'ble 

DLCTll- on High Court 
000468-2022 23.09. of Delhi, 

22) vide order 
DOE dated 

03.03.2025 
V IS in C ri. M.A. 

9027/2024, 
Satyendra 

Cri. M.A. 
Kumar Jain & 

34540/2024 
Ors 

& Cri . M.A. 

4971 /2025 

to defer the 

proceedings 

in the instant 

matter. 

1] Case No. CB! U/S 6 MLA 03.12. - - Argument 81 - - - - - - No No December, 
CBII257/2019 13(2) 2018 son 2026 

rlw Charge 
DLCTll- 13(1) (RBT 

000989-2022 (e) of on 
; PC 01.11.2 

C Bl Act 2) 

r/w 
V IS Satye ndar sec 
• Kumar Ja in 109 

account of the strike witnesses on examination of the 

observed by the Bar on the same day w itnesses are 
14.05 .2026. and dispose off lengthy and time 

miscell aneous consuming. 
3. Thl' matter is listed for applications 
continuation of necord ing expeditious ly. 3. The reco rd is 
of sta tement of A-I on voluminous. 
04.06.2026. 3.The partiesl 

counse ls have 4. Many times the 

been asked to counsels for the 

cooperate in the accused seek 

expeditious adjournment on 

disposal of the various grounds. 

case. 

1. The matter was last Direction has 1. There are 10 
taken up on 15.09.2025. been issued by accused and 108 
The directions have the Hon'ble Prosecution 
already been issued by the High Court of witness cited. 
Hon'ble High Court of Delhi , vide 
Delhi, vide order dated order dated 2. The record is 

03.03.2025 in Cri. M.A. 03.03.2025 in voluminous. 

9027/2024, Crl. M.A. Cri. M.A. 

34540/2024 & Crl. M.A. 902712024, Cri. 3. Number o f 

497112025, to defer the M.A. Misce llaneous 

proceedings in the instant 34540/2024 & applications are 

matter. Cri . M.A. being filed by the 

4971/2025 to accused/counse l. 

2. The matter is tentatively defer the 
1.isted before the Hon ' ble proceedings in 4. Many times the 

High Court of Delhi on the instant counsels for the 

21.08.2026. Accordingly, matter. accused seek 

the matter is fixed for adjournment on 

further proceedings on various gro unds. 

25.08.2026. 

1. The matter is li sted for Short dates ane l.Case was 
arguments on the point of being given . rece ived by 
charge on behalf of the transfer on 
remain ing accused persons. ]1.11.2022. 

2.Furtt>er part arg uments 2. There are ]0 

on the po int of charge were accu sed and 8 1 
heard on behalf of A-3, A- Prosecution 
4, A-5, A-6, A-8, A-9, A-

q .... (Pl. '"'(tl 
witnrss~c ited. 

10 & A-lI. 'Or ; ~' . ... \.I l 

. . ... 
R.Oll;l~P~I~I;lrl.i 

"'( '~J;;~ r , n-.; 
'" ' ..... ,,'. ; 



IPC 3. The matter is listed for 3. The record is 
further arguments on voluminous. 
charge on behalf of 
accused persons on 
05.06.2026. 

12 Case No. CBI V I 01 Former RBT 26.0 - Prosecutio 41 - - - - - - No No January, 1. The matter is presently Short dates are The record of the 
CBlI96/2023 Case Sec. MPIMi on 7.20 n 2027 at the stage of recording of being given. case is 

nister 20.09 . 23 Evidence prosecution evidence. voluminous. 
CBI Vs 147/1 2023 

2. PW-19, Sh. Sanjay 
Jagdish J)'tl er 48/14 

Arora, IPS (Retd.), the then 
9/153 

DLCTll- AI 
Commissioner of Police, 

000702-2023 188/1 Delhi, was examined-in-

09/29 chief, cross-examined, and 

513021 discharged. 

463 I 
3. PW Haribhushan 

Sharma was summoned for 

prosecution evidence on 

25.05.2026. However, the 

summons were received 

back unserved with the 

report that the wimess had 

left the given address in 

Delhi. Fresh summon has 

been issued to the said 

witness at his new address I 

for the next date of I 

hearing, i.e., 01.07.2026. 

I 

13 Case No. CBII CBI V Is 5 FORM 06.12. Prosecutio 109 -- - -- -- -- - No Yes The Hon 'ble 1. The matter is presently Short dates are Case was received 
109/2023 120B, ERCM 2023 n High Court listed for prosecution being given. by transfer on 

420,4 A- 2 Evidence of Delhi, evidence. 06.12.2023. 
CBlVsPC 67,46 vide order 

Lallawmsanga 8,471 dated 2. An application bearing 

lPC 15.05.2026 lA. No. 0512026 was 
DLCT11- & 

passed . moved on behalf of CSl 
10 

000830-2023 13(2), 
Crl. M.e. seeking issuance of 

13(1) 
No. summons to the 

(D) 
3237/2025 prosecution witnesses. The 

'- PC 
along with same was allowed. 

\ ACT 
Crl. M.A. Accordingly, summons 

1988 
No. were issued to Dr. Reeta R 

14269/2025, Gupta and Sh. A.K. Sahoo 

for recordingSp(icJa Judge (PC J ct) (CBl)-23 
\Mt'sseS) 

Rouse A'i Istriii COl1rt 
IilIAl n Al h i 



1 

Crl. Rev. P. prosecution evidence on 

No. 16.05.2026. 

446/2025 
along with 4. The Hon 'ble High Court 

Crl. M.A. of Delhi, vide order dated 

No. 15.05.2026 passed in Crl. 

33108/2 025, M.e. No. 323712025 along 

and Crl. Rev. with Cr!. M.A. No. 
P. No. 1426912025, Crl. Rev. P. 

444/2025 No. 446/2025 along with 

along with Crl. M.A. No. 33108/2025, 

Cr!. M.A. and Crl. Rev. P. No. 
No. ~/2025 along with Crl. 

3303112025, M.A. No. 3303112025, 

directed this directed this Court to defer 

Court to the cross-examination of 

defer the the aforesaid PWs till the 

cross­

examination 

next date of hearing, i.e., 

02.07.2026. It was further 

of the directed that the matter be 

aforesaid adjourned to a date in the 

PWs till the month of July, 2026. 

next date of . 5 (\) Ld. SPP for the CBI 

that 

It 

hearing, i.e., I submitted 

02.07.2026. examination-in-chief of 

was Dr. Reeta R. Gupta and Sh. 

the 

further A.K. Sahoo may also be 
directed that I conducted on the same 
the matter be date on which their cross­

adjoumed to examination is undertaken. 
a date in the 

month of 

July, 2026. 

(ii) Accordingly, aforesaid 

Witnesses were discharged 

unexamined for the 

present. 

6. The matter is now fixed 

for further proceedings on 

25.07.2026. 

Special ~udgi (PC Acjt) (CSf)-23 

(MPSI~.~) 
Rouse Aven ~ ...ul.~triit COlJrt 

Ne Delhi 



14 Ct.Case No. PMLA Uls 05 Individ 09.01. 19.1. - Further 29 - - - - - - No Yes The The Ld. SPP for ED Hon 'ble High Case was received 
CT/02/2024 44 ual 2024 2024 proceedin direction submitted that he Hon ' le Court of Delhi , by assignment on 

Case read gs was issued High Court of Delhi vide vide order 09.01.2024. 
DLCTll- with by the its order dated dated dated 

000035-2024 sectio Hon 'ble 21.03.2025, has been 21.03.2025, has 

I n 45 High Court pleased to continue the continued the 
DOE VIS of of Delhi, operation of interim order interim oreler in 
Zeeshan PML vide order in the concerned Criminal the Crim inal 

I Haider & Ors. A, dated Petition. It was further Rev. Petition 
I 13.02 .. 2025 submitted that the matter is No. 1329/2024 
I 2002 in Crl. Rev. tentatively Usted before the and the matter I 

P. 1329/2024 Hon'ble High Court on is tentative ly 
& Crl. M.A. 07.07.2026 and requested listed before 
36004/2024 that the present matter be the Hon 'ble 
(Stay) to adjourned and listed for a High Coul1 on 
adjourn the date subsequent to 07.1l7.2026 
trial 07.07.2026. Accord ingly. 
proceedings the matter is listed on 
to a date 10.07.2026 for further 
after the next proceeding. 
date fixed 

before the 
Hon'be 

Court, i.e. , 

21.03.2025. 
The Hon'ble 

High Court 
of Delhi viele 
order dated 
21.03.2025 
has 
continued 

the interim 
order in the 
said petition. 

15 CCNO. Sta te U/s 04 Sitting 21.12. 18.0 08.1 Prosecutio 20 - 7 Not Not - - - - October. 1. The matter is presently Short dates are Case was received 
107/20 19 13 (1) MP of 2016 1.20 2 n reco filed 202 6 at the stage of prosecution being given. by transfer vide 

(d) & Rajya 17 Evidence rded evidence . order dated 
State Vs. 120B Sabha . 202 13.02.2024 of LD. I Swati Maliwal lPC 2 On 08.05.2026 Prin cipal District 

2. (i) Prosecution witnesses 
& Sessions Judge-

I CNR No. 
cum-Special Judge 

DLCTll- mentioned at serial nos. 6, 
(PC Act) (CBI), 

000476-20 19 8, and 9 in the list of 
RADC, New 

- . witnesses wereg;~~~lej 
dOi tPC .'1., 1 UC"i'1 ') 

•• M. _ - ~~ 



I 

for recording of 
prosecution eviden ce on 
08.05.2026. 

(ii) As per report, PW Insp. 
Rahul , cou ld not appear 
before the Court as he is 

presently posted with the 
ACB, Andarnan & Nicobar 
Islands. 

(iii) PW, Gautarn 
Majumdar, was discharged 
unexamined as the relevant 
files/records were not 

available. 

(iv) Accordingly, witnesses 
mentioned at serial nos. 4, 
6,20,21,22, mentiorned in 

the list of wimesses and the 
concerned clerks from 
DCW and the Women 
Empowerment Cell , 
Depan:ment of Women and 

Child Development. 

GNCTD. along with the 
relevant fil es/records were 
summoned for prosecution 

evidence on 26.05.2026. 

!!n..2l!Jl5.ZJl2fi 

3. (i) The summons sent to 
witnesses at serial nos. 4 

and 22 were rece ived back 

with a request for 
adjournment/exemption . 

(ii ) PW, Gau tam 
Majumdar, was discharged 
unexamined as the 
records/files produced by 

the concerned officia l were 

Delhi. 

incom plete. 
Special JUd~,_(~c ~t) (C~r)-il 

(MPS/MLAS G CI~t:~1 

Rouse~itt Cot:rt 
New Delhi 



(i ii) Witnesses mentioned 
at se ri al nos. 4, 6, 20, 21, 

and 22 in the list of 
witnesses be summoned 
again for the next date of 

hearing, i. e. 06.07.2026. 

16 Misc. OJ AS] Mise. ED - - 17.02. - - Argument - - - - - - - No Yes Depending l. Vide order dated Short dates are Case was received 
75/2025 0] AS] Case 2025 on upon the 15.09.2025 in Mise.D] AS] being given by way of 

applic3tio outcome of 7512025 titled "ED vs OP assignment on 
ED vs. am n the petition Chautala (since deceased)" Short dates are 17.02.2025 

Parkash pending 
the application moved by 

being given the ED i.e. Mise. OJ AS] 

I 
Chautala before the 7512025 and the present 

(since Hon' ble app li cation moved by the 
deceased) High Court LRs of the accused have 

of Delhi been clubbed together. 

17 Mise. OJ AS) Misc. - - EX- 27.01. - - Argument - - - - - - - No Yes Depending Case was received 
35/2025 OJ/AS] MLA 2025 son upon the I by way of 

(Aba te applicatio outcome of aSSignment on 
CN RNo. d) n the petition . 27.01.2025 
DLCTll- pending 

000075-2025 before the 

Hon' ble 
2. The record reveals that ED vs. OP High Court 

has already ChautaJa of Delhi 
the ED 
preferred a petition uls 
528 of BNSS 2023 andlor 

18 Misc. OJ AS] Mise. U/s 8 1 Former 28.07. - - Argument - - - - - - No Yes Depending section 482 of Cr.P.c. Application 
358/2025 OJ AS] (7) of CM 2025 s upon the 1973, assailing the order rece ived from Bail 

PML (since outcome of dated 15.09.2025 passed and Fi ling section 
ED vs. am A decease the petition by th is court. on 28.07.2025. 

Parkash d) pending 
Chautala before the 

(since Hon ' ble 
deceased) High Court 

of Delhi 

19 Misc. OJ AS] Mise. U/s 8 1 Former 28.07. - - Argument - - - - - No Yes Depending 3. Ld. SPP for the ED 
359/2G2S DJAS) (7) of CM 2025 s upon the placed on record a copy of . PML (since outcome of the order dated 25.02.2026 

ED vs. am A decease the petition passed by the Hon ' ble 
Parkash d) pending High Court of Delhi and ~\) ~r,B')·;L' ,."1 . Chautala before the \ JUoJ':)l.o " .... ~fI~.J.joc 

.•• '"\ . Jt.n l ~ . ., u " ~{';'" 



(since Hon ' ble submitted that the said 
deceased) High Court petition is pending 

of Delhi adjudication before the 

Hon'ble High Court, with 
~~----------~--. --~-----+--1-----~----~--~r---+-------1---1---1---1---~----+---+---~-------+----+-------~ the next date of hearing 
20 Misc. OJ ASJ MIsc. Vis B 1 Former 2B.07. - - Argument - - - - - - No Yes Depending f 

360/2025 OJ ASJ (7) of CM 2025 s upon the fixed or 16.07.2026. It 

PML ( . f was further submittcd that slllce outcome 0 

ED A A d th 
. . the present matter be vs. m ecease e peu tlon 

P k h d) d
· deferred to a date ar as pen mg 

Chautala before the subsequent to the date 
(since Hon ' ble fi xed before the Hon' ble 

d d) H· I C High Court of Delhi. ecease Igl ourt 

of Delhi 

21 Misc. OJ AS] Misc. Vis B 1 Former 2B.07. - - Argument - - - - - - No Yes Depending 
36112025 OJ A SJ (7) of CM 2025 s upon the 

PML (since outcome of 
ED vs . am A decease the petition 

Parkash d) pending 

Chau tala before the 

(since Hon 'ble 

deceased) High Court I 

of Delhi . 

~--I----------+-----+----+---t-----+----+---+----f--------+----t----t----t---+----jf----f----+-------+----f-----------1 4. Accordingly. the matter I 

22 Mise. OJ ASJ Misc. Argumen -- - - - - - - No Ycs Depending is fixed for further Applica tion I 
41612025 OJ ASJ ts upon the proceedings on rece ived from Bail . 

outcome of 21.07.2026. and Filing section 
ED vs. am the petition on 02.08.2025. 

Parkash pending 
Chau tala before the 

(since Hon ' ble 
deceased) High Court 

of Delhi 

23. Ct. Case no. PMLA U/S 12 Ex-I 24.08. - - Argument 23 - - - - - - No No Expected 1. The matter was listed for Short dates are File rece ived by 

16/2025 44 Ministe 2023 s on date of further arguments on being given way of transfer by 

CASE read r Charge disposal can charge on behalf of ED. order of Ld. Ld . 
ED vs. Ram with not be given Principal. Distri ct 
Kishor Arora seclio in the case at 2. A rguments on behalf of & Sessions Judge, 
and Others n 45 this stage in ED have been heard. RADC for 

of view of large . . 28.05.2025. 
• PML numbers of 3. The matter IS li sted fo r 

A. Accused. arguments on behalf of 
. accused persons on 

• Witnesses v , J'\ ~'I.~; \ l r~ \ ;. 
and I ' :. ;1" _ 

ROU~ Distri_t Co 
New Delhi 



· , 
2002 voluminous I 03.06.2026. 

record. 
5. (i) Three miscellaneous 

applications, being IA Nos. 

0112025, 02/2025, and 

0312025, have been moved 

on behalf of the applicants, 

namely Gopal Kumar 

Goyal , Lakh Ram Goyal, 

& Govind Kumar Goyal, 

seeking appropriate 

directions for 

cancellation/deletion of the 

Look Out Circulars 

(LaCs) issued against 

them by the ED; the same 

are presently pending 

adjudication. However, 

vide order 

03.12.2025, the 

dated 

LaCs 

issued against the 

applicants were suspended 

for a period of six mom:hs, 

i.e., from 04.12.2025 till 

04.06.2026. 

(ii) Matter is listed for 

arguments on 03.06.2026. 

6. (i) A reply to the misc 

application bearing 1A No. 

11/2026, moved on behalf 

of the applicant, Revital 

Reality Pvl. Ltd., seeking 

release of an amount of 

'{17,63,779/- has been 

filed by the Enforcement 

Directorate (ED). 

(ii) At request, matter listed 

for arguments on 

03.06.2026. 

SpeC~!.Jjd~i (PC Acol (CalL., 'S 

ases) 
nue Distri,t COt.trt 
ew Delhi 



24. CT Cases- Compla U/s 40 MLA, 26-11- 20.1 Char Matter is 224 - - - - - -
3112022 int 44 MPand 2022 2.20 ge is fixed for 

Case rl\V Former 22 yet considerat 
DoE (ED) 45 of CM to ion on 

P~V1L be pending 
vs A& fram applicatio 

3,4 ed nsl further 
Sameer PLM proceedin 

Mahandru and A- gsl supply 
Drs. 2002 of copies 

at the 

stage of 
section 

230 of 

BNSS 

25. Ct. Case No. Compla U/s 10 MLA - - - Mise - - - - - - -
35/2026 int 115(2 Argument 

Case ), s 
San jay Bairwa 126(2 

& Drs )13(5) 

of 
vs BNSS 

. State & Drs 

Hon'ble Yes Expected 
High Court date of 
of Delhi in disposal can 
Crl. MC not be gi\'en 
no. in the case at 
9490/2024, this stage in 
wherein view of large 
vide order numbers of 
dated Accused, 
21.03.2025 Witnesses 

directed and 
adjoumme voluminous 
nt of record. 
hearing 
fixed in 
this court 

till after a 

date fixed 

before 

DHC and 

the interim 

order was 
continue 

till 

23.07.2026 

- - -

1. It is submitted by the 1. There are 40 The case \Vas 
both the parties that accused received by the 
Criminal M.C. No persons and way of transfer on 
9490/2024 & Cr!. M.A. 194 witnesses 29.10.2025. 
No. 36510/2024, filed by cited. 
ED before the Hon'ble 

High Court of Delhi, are 
listed for hearing on 
23.07.2026. Both parties 2. The record is 

have jointly requested that voluminous. 

the next date of hearing be 

fixed after the above said 
date. 

2. In view of above the 

matter is now listed for 

further proceeding on 
30.07.2026. 

3. Six mise applications 

bearing l.A. Nos. 233/2026 

& 235/2026 (A-26, Arun 
Ramachandran PiUai) 

23412026 (A-I, Sameer 

Mahandru), 236/2026 (A-

14, Amit Arora), 23712026 
(A-27, Amandeep Singh 
Dhall), 238 12026 (P. 
Sarath Chandra Reddy), 
were allowed and disposed 

of. 

1. The matter is taken up Case received by 
for arguments on the the way 
question of maintainability allocation 
of the present application . 

10.04.2026. 

2. A status report has been 
filed by the 10, in persuant 
to the order dated 
27.04.2026. 

3. Ld. Counsel for the 
applicant sought some time 
to file writtenSlY~I2flicm. doe (PC Act Ir.Blh23. 

(MPs/Ml~s) 
Rouse J\v~istrj-t COlti'1 

'New Delhi 

of 
on 



along with judgments in 
support of his contentions. 

4. SHO o PS- Inderpuri has 
been summoned for certain 

! 
clarification on next date 
of hearing. i.e. 01.06.2026. 

26 Crl. Revision Crimin VIS 02 MP - - - Misc - - - - - - - No No July, 2026 1. Rebuttal arguments on Short dates are Revision petition 
Pettition al 438 arguments behalf of the revisionist being given received by way 
04/2026 Revisio of have been concluded. of allocation on 

n BNSS 21.01.2026. 
Pun am Pandey Petition ,2023 2. The matter is listed for 

Vs State clarification, if any and/or 

for orders on 06.06.2026. 

27. Crl. Revision Crimin U/S 29 MP - - - Misc - - - - - - - No No July-2026 1. An amended memo has Revision petition 
Pettition al 438 arguments been filed on behalf of the received by way 
25/2026 Revisio of revisionist, and the same of allocation on 

n BNSS has been taken on record. 28.04.2026. 
Punam Pandey Petition , 2023 

Vs State 2. Ld. Counsel for the 

revisionist sought an 

adjournment to place on 

record certain judicial 

precedents in support of 

the submissions made 

regarding the 

maintainability of the 

present revision petition. 

3. Accordingly, the matter 

is adjourned to 06.06.2026 

for arguments on the issue 

of maintainability. 

28 Crl. Revision Crimin VIS 02 MP - - - Mise - - - - - - - No No July, 2026 1. The matter was listed on Revision petition 
Pettition al 438 appearanc 23.05.2026 for hearing received by way 
LO/2026 Revisio of e arguments on behalf of the of transfer on 

n BNSS Learned Counsel for 29 .01.2026. 
Ravinder Petition 2023 Respondent No.2. 

Gupta Vs State 

& Ors . 2. However, the 

undersigned was 

undergoing official training 

on that da~!; (j';rr~ diatlg. ,I' • ") ( .. 
\. J 1'\1.. . ... Il ,~ 

_ .. 1\ 
.. '" -

Nt'! w DaHll 



was adjourned to 

04.07.2026 for furth er 

p,oceedings. 

29 Mise DJ/ASJ Misc - - - - - - Mise - - - - - - - No No - 1. An application has been Fresh application 
270/2026 DJI Appearan moved on behalf of received from Bail 

ASJ ce applicant Rehan Ahmad and Filing section 
Rehan Ahmad seeking canceUation of on 29.05.2026. 
vs Directorate LOC issued against him. 

of 

Enforcement 2. Notice of the application 

has been issued to 

RespondentlED. 

3 . The matter is listed for 

reply, if any, anfor 

arguments on 03.06.2026. 

-- Crl. Revision Crimin VIS 1 MLA - - - Dismissed - - - - - - - - - - 1. Ld. Counsel for the 
Pettition al 438 as revis ionist(s) submitted 
09/2026 Revisio of withdraw that the revisionist(s) had 

n BNSS n already been acquitted by 
Shoaib Iqbal Petition ,2023 the Learned Trial Coun 

Vs State and, therefore, sought 

permission to withdraw the 

present revision petition. 

The request was allowed. 

Accordingly, the present 

revision petition stands 

dismissed as withdrawn. 

2. The revision file has 

been ordered to be 

consigned to the Record 

Room. 

-- Crl. Revision Crimin VIS 02 MP - - - Decided - - - - - - - - - 1. A reply on behalf of 
Pettition al 438 the 
22/2026 Revisio of RespondentlEnforcement 

n BNSS nirectorate (ED) to the 
Pankaj Jain Petitio 2023 present revision petition 

Vs DoE. . n has been filed and taken 

on record. 

. Special Jud,J", I ''>.1,. J • ~· l . } . 
t_J 



, 

-- Mise DJ/ASJ Misc - - - - - - Dissmisse - -
233/2026 OJ/ d as 

ASJ withdraw 
CBr vs n 

Ku Ideep Singh 

& Ors 

(App li cant 

Amandeep 

Singh Ohall) 

-- Misc OJ Misc - - - - - - Decided - -
/ ASJ/240/2026 OJ/ 

ASJ 

CB I 

vs 

U.S.Awd5~i . & Ors 

(Applicant 

Amarend ra 
-. Dhari 

- - - - - No No -

- - - - - - - -

2. Arguments advanced 

by the learned counsel for 

the parties have been 

heard and concluded. 

3. The revision petition 
stands allowed, and the 
impugned order is hereby 
set aside. 

4. The revision file has 
been ordered to be 
consigned to the Record 
Room. 

1. An application was 
moved on behalf of the 
applicant. Amandeep Singh 
DhaU seek ing interim 
suspension/withdrawal of 
Look Out Circu lar so as to 
enable the app li cant to 
travel abroad. 

2. The aforesaid 
application was dismissed 
as withdrawn. 

1. An application has been 
filed on behalf of the 
applicant/Accused No.8, 
placing on record hi.s 
complete travel itinerary in 
compliance with the order 
dated 07.11.2025 passed by 
the Hon'ble High Court of 
Delhi in w.P. (Cri.) No. 
1035/2021. 

SpeCial Ju< ge (PC Act) CBI)-Z3 
(MPs MLAs Cases) 

-

Rue jb.s-tri.t COttrt 
NeWOeJhi 



f ' 

Singh) 

Total cases pending as on 31.05.2026 = 29 

Prepared by:- J~ 

" 

....... , 
v 

2. The trave l itinerary 
furni shed by the applicant, 
along with the 
accompany ing. annex ures, 
is taken on record. 

3. In view of the above, the 
present application stands 
disposed of. 

Special Judge, (PC Act1 (CBI)- 23 (MPsIMLAs Cases) 

Rouse Avenue Court Complex, New Delhi 

Special Judge (PC Act) (Caf)-23 
(MPs/MLAs Cases) 

Rouse Avenue Oistritt Court 
New Delhi 



1 . 

2. 

3. 

4. 

5. 

6. 

7. 

Nj1 f!-~[U,_ 
q)6f?-b . 

VISHAL GOGNE 
Additional Sessions Jud')e 

Special Judge (PC-Act), (CBI)-24 
Rouse Avenue District Cot:i1s 

New Delhi 

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs, OFTHE MONTH OF MAY-2026 
{Letter No. MP/MLAs/RADC/Gaz.l2020/E-22388-22393 dated 24'11 November, 2020} 

Name of the Presiding Officer Dr. VISHAL GOGNE 

Designation Special Judge (PC Act) (CBI)-24 (MPs I MLAs Cases) 

Rouse Avenue Court Complex, New Delhi. 

Date since which posted in the court 15.12.2023 (A/N) 

Total number of cases pending on the first day of the 26 
month 

Number of cases disposed in the month with detail i.e. NIL 

conviction , acquittal, discharge, acceptance of closure 
report, etc 

Number of cases pending on the last day of the month 26 

Number of cases instituted in this month NIL 

Prepared by: 

\1 
An~ 

(Ahlmad/JA) 



V\SHP--L GOGNE. 
~dditiOnal s essions JudGe 

special j \Jdge (pc·~rt). V~I.. \\_..: 
_ ~ven\J( (' Islllct G··v I'; 

1c:.P.:"" .. ... · r 

SINo CNR No. and Cause title Nature -Whether State case Penal statutes No.olf" Whether accused is Date of institution Date of cognizance 
omplaint case or closure report involved accused sitting or former MP/MLA 

DLCT11 -000429-2023 State Case U/s: 302, 307 IPC 2 Former Initial Institution dt. 10.02.201 4 
State MLA 10.02.2014 

1 Vs Instituted in this court on 
Dr. Jagriti Singh etc. 24.05.2023 

Prese Detail of prosecution Statement of Detail of defence Date since when Whether there is any stay of Whether any interim Expected date of 
Date of nt witnesses accused - witnesses matter has been proceedings ordered by orders are existing disposal of case. 
Framin Stage Whether posted for final superior court, if yes give in the matters 

g of of the recorded or arguments detail 
Charge ase not 

s 
Witne ~ilnesses Witnesses Defence Defence -Yes- Matter was received in 

06.06.20 sses dropped examined witnesses witnesses ~ide order dt. 04.02.2025 and -Yes- he month of May 2023. 
15 cited cited examined 18.02.2025 of Hon'ble H igt Matter is expected to be 

PE 76 11 37 No - -- -- ~ourt of Delhi in Cr! . M A ~ i sposed of within a year 
-- (Cross I p257 of 2025 and Crl. M C 

PW 13 & r7 of 2025 the furthe 
37 is ross-examination of PW l 3 i! 

deferred) ~ eferred t ill the pendency 0 

he Crl. MC No.697/25 

'r---­

Note:- In terms of order dated 2 1.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs.Unionof India & Ors." below mentioned points have been added. 

-~~~~-~~~~=~~~ . . .. . ....... ... .. ..... ,r-~~' ~= .. ~ ... ~. =~~=~===~==; ... . 
Short Summ ary of the work done in the case during the month 

for expeditious disposa l of the case in disposal of the matter 

I. ) TIle matter was f IXed for cross examination of the last witness i.e. 
Amar Deep Sehgal) who is the Investigating officer of this case. 

I
Th e Action plan form ulated and the steps taken 'The specific reasons, if any ca using delay 

PW-37(ACP [(I )' O:'ections for advm;ce reports upon ;~~mons to I Ma;te; h~~ been rece jv~d--j~~th--; -'month of M~; 

2.) TIl e ev idence for the prosecution in the present tr ial was mostly completed 
except for the remaining cross-examinat ion of PW37 on behalf of A-I and the 
remaining cross-examination of PW 13. 
3.) It was stated by the Id. Counsel for A-I that the proceedings before the Hon 'ble 
High Court were next listed on 24.07.2026. Awaiting fu liher orders fro111 the 
Hon 'ble H igh Court, the present proceedings are adjourned to 05.08.2026. 

~ 

witnesses. 2023 by u'ansfer from Patiala House Court, New 
(2) Consecutive / Bulk date of hearing. Delhi. V ide order dt. 04.02.2025 and 
(3) ShOli dates being given and no uIUlecessary 18.02.2025 of Hon 'ble High Court of Delh i 
adjoumments are being given. . in Crl. M A 5257 of 2025 and Crt. M C 697 

of 2025 the further cross-examination of 
PW 13 is deferred till the pendency of the 
Crt. MC No.697/25. 

• rr 



VISHAL GOGNE 
AdditionJI Session;; JU(: ':'~ 

Special Judge (PC-Act) , (f~t 1)-24 
Rouse Avenue District COl. , IS 

New Delhi 
81 
No 

CNR No. and Cause title riature - Whether State caseJ Penal statutes 
Fomplaint case or closure! involved 

No. of I Whether accused is 
accused sitting or former 

MP/MLA 

Date of institution Date of cognizance 

2 

DLCTII-000478-2019 

ED 

Vs 

eport 
Complaint case 3 & 4 of PM LA , 

2002 
9 Former MP, Sitting MLA 06/09/16 07/09/16 

'--' Virbhadra Singh etc. . _ . .. ...... ... ._ . ' . ..., ... .... . .. , ' .. . . . . .. _ ...... ' .. .. _ .... __ 
Present -, Detail of prosecution 'Statement r-- Oiiallof defence " Date since Whether there is any stay of proceedingso r'dered l Whether any l=E~x~p~ec~t~e~d~d=a=t=e~o~f~d""is=p=o=s~a~I' 

Date Stage of ' .. 1' witnesses '"Of accused witnesses .,1 when i by superior court, if yes give detail interim orders J of case. 
of ,the case , ;1 - , matter has are existing in ! 

Fir::; ! .• L '.1 ::::=:~ : PO:~~nfor 'j ' •. 1 the matters 
of . 1 or not I final ' I 

~~:rl: :L ll arguments L : 
.•. !L· -,. . . ' .• l"'itneS:,.t· i'iness··.r in ....... 1 . . " Defence .. Defence L·' ,~ ide ord er dt. 19.04.2022 of Hon ' bl.e High Co~rt of Delhi,1 ~~·-Y-e-s""- ,.......,...,...--!f=".--.,o-=~=-====~ 

05.05. , ses . es ,examlned;L witnesses ! witnesses ' passed 111 Crl. Rev. P 217/2022 titled as VlkramadJtya 
21 'I cited , droppe', cited examined ,~ ingh v: ED the tr ia l court has been directed to. rec.ord the" 

' • ' d i prosecution eV idence but the cross- eXamll1atlon be 

~L'PE" '[-107 ~'L2 l (C~~: ;:I- NO ~I··-···.L-.. . = ... 'L'I '.= : 1:l1 eferred till next date . 

....... ,_. :" ... ___ _ : .. =-=-' deferred) '. , .~ ~ .: ;'--~~~~~~~~~~==~=~==""......<" 
Note:- [n terms of order dated 21.1 2.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

" COUlt on its own motion vs. Union of India & Ors." below mentioned points have been added . 

. 1 ..... S-h-o~r.;t~S-u-m-m-a-ry~o~f~t-h-e~w-o-r~k-d-on~e~in~th~e--ca-s-e~d~u-r~i~n~g~t-h-e~m~o~n-t-h---~· ~. ~~. ·~·I:a~:~~~i;:~:;i!::~:!:!~:t:f !:: :~:es " · ,-!~:-l:~;-P-i:~cd~i?-.~c-p~:e-s:~~~oo=~~s;~·~=!~=~~~~:t~-::rUSing 

I .) Matter was fixed for recording ftllther examination in chief of PW-75 in this month. 
PW75 is the 10 and has already been examined in substantial measure. 
2.) The proceedings before the Hon 'ble High CO Ult were stated to be next li sted on 
23 .03.2026. 
3.) PW75 (Anup Singh Rauthan) was stated to be not present . 
4.) The matter was adjourned for remaining examinat ion- in-chief of PW75 . 
5.) One l. A was taken up and di sposed of in this month . 

r 

.1 ........ '''. ___ ..... .. 

( I )Directions for advance repOits upon summons 
to witnesses. 
(2) Consecutive / Bulk date of hearing. 
(3) Short date being given and no unnecessary 
adjournments are being given. 

Vide order dt. 19.04.2022 of Hon ' ble High Coun 
of Delhi passed in Crl. Rev. P 2 17/2022 titl ed as 
Vikramaditya Singh Vs ED the trial coul1 has been 
directed to record the prosecution evidence but the I 
cross- examination be deferred till next date. Most 
of the witnesses pertains to other states. 
Unavailability of w itness. 



en, 

SI No CNR No. and Cause title ~ature - Whether State case, complain. 
Fase or closure report 

DLCT11-00097S-201 9 State 

CBI (PC Act case) 
3 Vs 

Virbhadra Sinf;!h etc. 
Date of Prese Detail of prosecution Statement Detail of defence 

Framing ~t witnesses of accused witnesses 
of Stage -

Charges ef the Whether 
case recorded 

or not 
Witnesses Witnesses ~itnesses Defence Defence 

cited dropped examined witnesses witnesses 
cited examined 

10.12.18 PE 223 1 61 No -- --

\fISHf>,L GOGNE 
p..dd',tional sessions Judge 

Judge {PC-Act) , {CBI)-2
4 

~C\C:S' - ~:~Iri('.t Covrts 

~ft'an;cu lin 
invol~;d 

1N0. of accused Whether accused is sitting Date of institution 
or former MP/MLA 

109,465 r/w 47 1 9 Former MP, Sitting MLA 3 1.03 .20 17 
IPC and 13 (2) 
r/w 13 ( 1)( e) of 
PC Act 1988 

Date Slnc~ Whether there is any stay of proceedings Whether any 
when matte ordered by superior court, if yes give detail interim orders 
has bee are existing in 
posted for the matters 
inal 

i:II'guments 
Yes. I'ide Order dl 16.0-1.20 19 ol lhe Hon 'ble High -Yes-
COllrl olDelhi in W P. (('r/) 23512019 lilled as Pralibha 
Singh and Anr & Cr/. M.As 1619- 162012019. Ihe Irial 

-- courl has been direcled 10 make all possible endeavors 
10 firsl record Ihe evidence of wilnesses who are nOI 
relaled 10 Ihe Slale of Him achal Pradesh. 

Date of 
cognizance 

08.05 .20 17 

Expected date of 
disposal of case. 

--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 1542/2020 ti tl ed 
" Court on its own motion vs. Union of india & Ors." below mentioned points have been added. 

I Short Sum mary of the wor k done in the case during the month The Actio~ plan formulated and the steps taken for- [The specific reasons, if any causing delay in 
,expeditious disposal of the case ~isposa l of the matter __ _ 

Hon' ble High ( I) Directions for advance reports upon suml1lons 'I Vide Order dl 16.0-1.2019 of lhe Hon 'ble High Courl 
to witnesses. of Delhi in W P. (Crl) 23512019 lilled as Pralibha 

I.) The appl ication for clarifications moved by CBI before the 

I 
Court was repOited to be last listed on 10. 11 .2025. 

i 2.) Matter was fixed for prosecution evidence. Matter was taken up in thi s 
month. PW-62 (Vakamulla Nagabhushana Rao) was examined through Video 
Conferencing, cross examined and discharged. 

t 

(2) Consecut ive 1 Bu lk date of hear ing. 'IS ingh and AnI' & Crl .. M.As 1619- 1620120 19, Ihe 11.·ial 
(3)ShOit dates being given and no unnecessary COliI'I has been d,recled 10 make all possible 

d
· b " endeavors 10 firsl record Ihe eVIdence ol ll'lfnesses 

a Journments are elll O ° lven . ' " . 
'" '" 1I'ho are nOI relaled 10 Ihe Slale oj HIm achal Pradesh. 

S lIch 11'ilnesses hal'e large/l' been examined. In Ihis 
mailer mosl of Ihe 1I'ifl1esses are perlains 10 Ihe 
Himachal Pradesh. UnC/1'ailabilit)' of wilness & 
cOllnsels. 

t' 

'1' 
M .. 



:J ..... \' ""' -" ., 

VISHAL GO:'t\E 
Addition11 S"S~l"" 

Special Jud 

SI CNR No. and Cause title Nature - Penal statutes No. of " l '-W~t~~~,~aec~sedjsL s Date of institution Date of cognizance 
No Whether State case, involved accused sitting oy~grmer 

complaint case or MP/MLA 
closure report 

DLCTII-000981-2019 State Case 467,468, 471 , 474,201 , 9 Former MLA 14.07.2017 03.08 .. 20 17 
170, 120B ofIPC and Sec 

4 State 8 of PC Act, 1988 
Vs 

Sukesh Chandrashekar etc. 
!Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing Stage accused - has been are existing 

of of the Whether posted for in the matters 

Charges case recorded final 
or not arguments --- --

Witness ~itnesse! Witnesses Defence Defence Yes, Vide order dt, 14. 12.2018 of Han 'ble Slipreme COllrt ofi -Yes- --
es cited dropped examined witnesses witnesses !ndia in SLP (Cd) No. 466/912018 titled as B,KlImar Vs 

cited examined ~tate and Vide order dt, 30.09.2019 of the Hon'ble High 

PE 66 - 4 No -- -- -- COllrt of Delhi in Criminal Revisions no, 273119, 1078118, 

17.11.18 
( 140118 and 1J21/18, 'h' proc"ding' ",'",ay,d fill daff, 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No, 1542/2020 titled 
" Court on its own motion vs. Union of India .. & Ors." below mentioned points :have beenadded. 

r Short Summary ~ the ~ork done in the case d~ring -'The Action plan f~rmulated and l~he specific reas~ns', i'f any causing delay in disposal of Ii 
'the month 'the steps taken for expeditious the matter 

disposal of the case 

I,) The matter has been stayed by the Han ' ble Supreme COLlit of 
India, It was submitted by the Ld, Co unse l for the acclised that the 
proceedings before the Hon 'ble High COLIrt are next li sted on 
07,08.2026 and the interim order was continued. 

\ ' r 

It was staled by Ihe cOllnsel oflhe applicanr l accused on the previous dale, 
thaI Ihe mailer is Iisled before Ihe Han 'ble High Court of Delhi on 
06.08.2024. inlerim orders have been conlinlled. 



SI CNR No. and Cause title Nature - Whether State case, 
No complaint case or closure report 

DLCTII-OOOI25-2019 State 

CBI (PC Act case) 
5 Vs 

Lalu Prasad Yadav etc. 

VISHAL GOGNE 
Additional Sessions Jud!]e 

Special Judge (PC-Act), (CBI )-24 
Rouse Avenue District COl.;, IS 

Penal statutes ' . No. of Whether accused is sitting or 
involved accused former MP/MLA 

120B r/w 420 of IPC and 14 Former MP I Sitting MLA 
Sec 13 (2) r/w 13 ( I) (d) 0 

PC Act, 1988 

Date of institution 

16.04.2018 

Prese Detail of prosecution Statement Detail of defence witnesses bate since when matte~Whether there is any stay 0 Whether any 

Date of nt witnesses of has been posted fo proceedings ordered by superior interim orders 

Framing ~tage accused - inal arguments court, if yes give detail are existing in 

of pf the Whether the matters 

Charges Fase recorded 
or not 

Witness Witnesse Witnesses Defence Defence -- --
es cited s dropped examined witnesses witnesses 

cited examined 
PE 94 - 37 No -- -- --

- (Cross-
deferred) 

- ---- - - -- -

Date of cognizance 

30.07.20 18 

Expected date of 
disposal of case. 

Within one year from 
he date of framing 01 
he charge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points havebeen added. 

Short Summary of the work done in the case during the month ITbe Action plan formulatedan~ tbe ' Tb~ S~~~ifiC reasons, if any causing delay in 
steps taken for expeditious disposal disposal oftbe matter 
oftbe case 

I.) l11e matter is at the stage of prosecution evidence. ( I) Directions for advance reports upon \ ) Counsels not available. 
2.) Matter was taken up on sixteen ( 16) dates in this month . summons to witnesses. 2) Witnesses were not available on number of dates. 
3) Examination in chief of three (3) witnesses was recorded at length in this month. (2) Consecutive / Bulk date of hearing. 
4) Number of witnesses were absent due to various reasons. They were directed to be (3) Short dates being given and no 
summoned again . unnecessary adjournments are being 
5.) Seven (7) LAs and three (3) misc. app lications were taken up and disposed of in this given. 
month . 

t " 
". .J 



VISHAL GOGNE 
Additional Session:; Junqe 

"l ' -T I ' . ' _ 

51 · CNR No. and Cause title Nature - Whether State case, Penal statutes :;,m~'s1.*~~y§eu jt~iC C·.)lWHether Date of institution Date of cognizance 
No ~omplaint case or closure report involved New Delhi accused is 

sitting or 
former 

MP/MLA 
D LCTlI-000985-20 19 Complaint Case Sec3 & 4 of 16 Fonner and 25 /08/20 18 17.09.2018 

PMLA' 2002 sitting M P and 

6 
ED MLA 
Vs 

MIs Lara Projects LLP Ltd etc. 
Date of Presen Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered by Whether any Expected date of 

Framing Stage witnesses of witnesses when superior court, if yes give detail interim orders disposal of case. 
of of the accused - matter has are existing 

Charges ase Whether been in the matters 
recorded posted for . 

or not final 
arguments 

Witness Witnesse Witnesses Defence Defence -- -- Within one year from the 
es cited s dropped examined witnesses witnesses ~ate of framing of the 

cited examined b.harge. 

Order 21 - - No -- -- --

- on 
Charge 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

II 

_" Court ~n its own motion vs:Union of India & Ors." below mentioned points have b~enadd~(:L _ ___ .._ _ .. _.' 

Short Slur:-mary of th-; wo;k done in the case during the month -- -- -- -- jThe Action plan formulated and - The specific reasons, if any ca:JSing 

I.) The matter was taken up on fifteen ( 15) dates in thi s month. 
2.) Eight (8) I.As and Five (5) misc. applications were taken up and disposed of in thi s 1110nth. 
3.) Matter is next fi xed for pronouncing order on the aspect of charge. 

(' f 

Ithe steps taken for expeditious delay in disposal of the matter 
disposal of the case 
-- ~---- - -- I' 

Matter is fixed on day to day basis Lengthy arguments on charge. 
for the expeditious reso lution of the Unavailabi lity of counsels on various I 
proposed grievances of the accused dates. 
persons. IMultiple misc. applications filed on behalf 

1of accused p_ersons_. _ ~ 



· . ,.... . ,, ~ 

\/ \S\-\,t>..L GOGNE. _ , ~"c. Judge 

SI CNR No. and Cause Nature - Penal statute!J\d i\~'t'cP~i\WP.to~,lt;~ r Whether accused Date of institution Date of cognizance 
No title Whether State case, involvectpeCl \ J ",venue O\~~\ is sitting or former 

complaint case or closure Rot se t~C\'1 OC MP/MLA 
report 

D LCTlI-000985-20 19 Complaint Case Sec 3 & 4 ofpMLA' 8 Fonner MP 08.03.2021 26.03.2021 
2002 

7 ED 
Vs 

MIs Alchemist Township 
India Ltd etc. 

Presen Detail of prosecution Statement of Detail of defence Date since when Whether there is any stay of Whether any Expected date of 
Datet Stage witnesses accused - witnesses matter has been proceedings ordered by superior interim orders disposal of case. 

of f the Whether posted for final court, if yes give detail are existing in 
Fram ase recorded or arguments the matters 

ing not 

of Witness Witnesses Witnesses Defence Defence Yes, Vide order dated 25.05.2022 of the -Yes- Within one year from 

Char es cited dropped examined witnesses witnesses Hon 'ble High Court of Delhi passed in Crl. the date of framing of 

ges cited examined M.C No 2483/2022, the operation of order the charge. 

Misc. 52 - - No 
ated 22/03/2022 has been stayed. The 

-- -- -- matter was listed on 09.04.2024 in the Higl 
- App & 

r ourt of DeUli. 
Arg on 
Charge 

Note: - In terms of order dated 2 1. 12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 154212020 titled 
" Court on its own motion vs. Union of India & O rs." below mentioned points have been added. . .. . ..... 

Short Summary of the work done in the ~se during the month . . ~h~ Action plan f~rmulated and the l~he specific reasons, if any c; using I 
steps taken for expeditious disposal delay in disposal of the matter 

I.) The proceedings have been stayed by High Court of Delhi. 
2.) An application was moved by the ED seeking permiss ion to place on record certain reli ed 
documents . Main matter was fixed for the consideration of the sa id application . 
3.) It was repolted by the COlllt Ahlmad that the checking of the additional RUDs, fi led through 
application dated 07.03.2026 had been completed. 
4.) The court had rai sed queries upon the 10 /Assistant Director who had tiled the present 
prosecution complaint regarding the status of the various predicate FIRs upon which the present 
in vestigation was conducted by the ED. 
5.) The COU lt had directed the 10 to fil e a comprehensive status repolt in by the next date of 
heari ng stating the prec ise status of in vestigati on or judicial proceedings in each of the predicate 
FIRsIRC. 

~ 

of the case I 
Some more relied upon documents were 
filed by the ED. 



SI CNR No. and Cause title Nature -
No Whether State case, 

complaint case or 
closure report 

DLCTlI-000331-2022 Complaint Case 

8 ED 
Vs 

Sukash Chandrashekar. 

V\SHAL GOGNE 
Add',tiona\ Sessions Judge 

speCIal j udge (PC-Act) . (CCI)-2
4 

Rouse A"enue Oistrict COI,;i1s 
Ne ...... Oelhi 

Penal statutes No. of Whether accused is 
involved accused sitting or former 

MP/MLA 

Sec 3 & 4 of PM LA' I A co-accused was a 
2002 former MLA in the 

predicate offence. 

Date of institution Date of cognizance 

02.06.2022 09.06.2022 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing Stage accused - has been are existing 

of pf the Whether posted for in the matters 

Charges ~ase recorded final 
or not arguments 

I 

i 

Witness Witnesse Witnesses Defence Defence Yes Vide order dt. 06.02.2024 of Hon'ble High COUIt 0 -Yes- [Within one year from the 
es cited s dropped examined witnesses witnesses Delhi in W.P. (Crl) 3560/2023 & CrI.M. A 3305512023 titled date of framing of the 

cited examined as Sukash Chandrashekhar Vs ED, the trial COUIt has been charge. 

15.10.20 DE 23 1 22 Yes -- -- -- irected to adj ourn the matter and fix a date later than the 

22 
date fi xed in Hon'ble High Court of Delhi. 

- - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2 020 titled 

.~ 
" C~~~_()nit~ ~"'.'!l mg!i()B v~. ~n~o.n ,<?LII1,d.!a,,§.c, Qr.~.':J')eJg"'.' ,!p',~nt~c:l,n~d'p<?,!I1t~hilY~,b~,eI1 -':lg~i.~g:" .., ...., ... _, 

I Short Summary of the work done in the case during the month 

I.) The matter has been stayed by th e Hon ' ble High Court. 
2.) The matter is at the stage of record ing Defence Ev idence. 
3.) The matter was taken up in this month. 

The Action plan formulated and the steps lThe specific reasons, if any causing 
Itaken for expeditious disposal of the case delay in disposal of the matter 

4.) It was submitted on behalf of the ED that as per informati on, the matter was 
next li sted before th e Hon ' ble High Court on 18 .05 .2026. 

The Hon 'b le High Court has directed this 'l' 
court to adjourn the present matter to a date 
later than the date before the Hon 'ble High ! 
Court. The proceedings before the Han ' ble I 
High COUlt were stated to be I isted in May I 
2026. 

-r'". ~.~. 

¥ 



SINo 

9 

Date of 
Framing of 

Charges 

--

\ " C'" . 

AUU I~IV " -.i ' _ ~ ............... I '.,I .... .... . . J..! 

Special Judge (PC-Act), (CBI)-24 
• __ .. ~ nic:trict Courts 

CNR No. and Cause title Nature - Whettre~~bJte N~vpQn~l;tatutes No. of 
~ase, complaint case involved accused 
~r closure report 

DLCTII-000630-2022 State Sec 8,9.11,12, 13(2) r/w 19 

(PC Act case) 
13(l)(d) of PC Act 1988 & 

CDI Sec 120B r/w 467, 471 , 468, 

Vs 
420 [PC 

Lalu Prasad Yadav etc. 
Present Detail of prosecut ion Statement of Detail of defence Date since when 
Stage of witnesses accused - witnesses matter has been 
he case Whether posted for f inal 

recorded or not arguments 
Witne Witness Witnesses Defence Defence 
sses es examined witnesses witnesses 
cited dropped cited examined 

PE 181 - 15 -- -- -- --

Whether accused is Date of institution 
sitting or former 

MP/MLA 
Former and Sitting MP I 10.10.2022 

Sitting MLA 

Whether there is any stay of proceedings ordered Whether any 
by superior court, if yes give detail interim orders 

are existing in 
the matters 

-- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 1542/2020 titled 

Date of cognizance 

27.02.2023 

Expected date of disposal 
of case. 

Within one year from the 
date of framing of the 

charge. 

" Court on it~ own motion vs. Union of India & O[s." below mentioned points have been~_dded . __ 

: 

Short Summary of the work done in the case during the month -jThe Acti~n plan formulated and the steps -IThe s~edfic reasons, u any causing -l I taken for expeditious disposal of the case : delay in disposal of the matter 

accused persons who 'I.) Consecutive ~ bulk dates bei n~ given. -- I.) Th: e :e~e -;8 ;ccus~d i n- the fina l I, 
I

I.) The matter comprises of (5) five charge sheets and invo lves (46) 
were summoned previously. ,2.) No undue adjournments was given. I supplementary charge sheet. Cognizance 
2.) Matter was taken up on fifteen (15) dates in this month . 
3.) Two (2) prosecution witnesses (PW 14, PW 15) were examined, cross-exam ined 

, length and discharged. 

13.) The court endeavored to ensure that request made by · was taken against one hundred and three 
at the ?efense counsels pertain ing to illegible and deficient I ( 103) accused person. I 

Icop les of the documents of the charge sheet IS addressed '2) N b f d t 
d·· I ., . um er 0 accuse were no present 

4.) Number of witness were not present physically citing the reasons of ill hea lth, other old 
age complications and residing out of station . 
5.) Eight (8) I.A s and Five (5) misc. app lications were taken up and disposed of in th is 
month. 

¥ 

expe IfiOU S y. I I . II . . I f ' 11 h I I I 4.) Direct ion for scanned copies of defic ient & illegible , p 1yslca y Cltlllg t 1e .reasons 0 I ea t 1, 
documents were oiven to CB1 and a dedicated scanner other old age complications and resldll1g 
was installed to e:pedite the same. out of station . 
5.) This moda lity curbed the multiplicity of applications h.) Number of witness were absent due to 
under section 207 Cr.P.c. various reasons. 

.-

, " 



SI 
No 

10 

CNR No. and Cause title ~ature - Whether State case Penal statutes 
~omplaint case or closure report involved 

DLCTlt-000033-2024 Complaint Case Sec 3 & 4 of 
PMLA'2002 

Enforcement Directorate 
Vs 

Amit Katyal etc 

_'.,.'--\..;v-vl .... 
Additional Sessions Jud.,e 

Special Judge (PC-A, .t ). 
Rouse Avenue DI,,:, tri,,; COl:i :> 

NI >w Jelnl 

No. of Whether accused is 
accused sitting or former MP/MLA 

23 Sitting MPs 1 MLAs 

Date of institution 

09.01 .2024 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of cognizance 

27.01.2024 

Expected date of 

Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing ~tage accused - has been are existing 
of f the Whether posted for in the matters 

Charges ~ase recorded final 
or not arguments 

Witness Witnesse Witnesses Defence Defence -- -- One year from the date of 
es cited s dropped examined witnesses witnesses framing of charge. 

cited examined 

-- Argum 46 - -- -- -- -- --
ents 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Unio.!1of lndia 8l. Ors."belo_w m~llt_ioned points have ~een_ add_ed. _ _ . . . . 

Short Summary ofthe work done in the case during the month 'The Action plan formulated and the I The specific reasons, if any causing delay 
steps taken for expeditious disposal of I in disposal of the matter 
the case ; 

I
I.) The matter was taken up on l1i~le (9) dates in this month. . .. , · I Shortdatesbeil~~ given for :!--ls~c-n-lt-il1-Y~O-f-d-O-cU-I-n-e-l1t-s-b-Y-tl-le-a-cc-u=s=e-!d ' 
2.) Matter was listed for subm issions on charge on behalf of defence counsels on the point of arguments on expeditious conclusion of arguments , persons 

jthe aspect of the charge. Ion charge. 
3.) The Id . Sr. Counsel for A-2, A-3, A-4, A-5, A-6, A-8, A-9 and A- 16 had advanced further arguments 0 11 ' 

behalf of A-8. Arguments on behalf of A-8 & A-2 were conc luded. 
4.) Further submissions have been advanced by the Id . Sr.Counsel on behalf of A-2, A-3, A-4, A-5, A-6, A-8, 
A-9 and A- 16. 
5.) It was submitted by Id . counse l for A- I that arguments cou ld not be advanced as the Id . SI·. Counse l was 
not avai lab le. 
6.) It was submitted by Id . counse l for A-I that arguments be permitted to be advanced on his behalf on 
05.06.2026. The same was allowed. 
7.) Six (6) I.As and Six (6) misc. applicat ions was taken up and disposed of in thi s month . 

\ 
~ 



SI 
No 

11 

Date of 
Framin 

g of 
Charge 

s 

--

\ ,~I .L G00i~c 
CNR No. and Cause title Nature - Whether State Penalfstafutes ~t.:' S~~rn-"UrL~" 4Whether accused is Date of institut ion Date of cognizance -Ac ,·(e I)-

case, complaint case !fu~6 1~~CgC (P D'i~R[~S~rts sitting or former 
or closure report 

Rouse venue 
MP/MLA New )elhi 

DLCTl I -000307-2023 State case U/s 147, 148, 149, 307 26 Ex MLA In it ial date 03. 12.2016 23.03.20 15 
IPe Instituted ill this court 011 11.01.2024 

State 
Vs 

Naseer (ii> Naseem etc 
Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
~tage 
pfthe 
Fase 

Charge 

witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
accused - has been are existing 
Whether posted for in the matters 
recorded fi nal 

or not arguments 
Witness Witnesses Witnesses Defence Defence -- -- One year from the date 
es cited dropped examined witnesses witnesses of framing of charge . 

cited examined 
43 - -- -- -- -- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 

.-=~~--~~~~--~~~--~~.~ .. ~. I ... - ". ... , . ........... .. 

Short Summ ary of t he wo rk done in the case du ring the 
month 

The Action plan formulated and the .IT he specific reasons, if any causing delay in disposal of the matter 
steps taken for expeditious disposal of 
the case 

I I.) Matter was taken up in this month. There are total twenty six 1(1) Short dates being given and no 
I (26) accused proposed in this case. unnecessary adjoumments are beillg 
2.) Matter is listed for order on the point of charge. given. 
3.) One misc . application was taken up and disposed of in this 
month . 

\V 

I.) The charge sheet is of the year 20 15 and is connected with another case fi led 
of the year 2015. The case was received by this court in the year 2024. There are 
26 accused. Lengthy arguments on the point of charge were advanced by 
separate counsels. On account of the voluminous record in the present two 
connected charge-sheets and the detailed arguments advanced on behalf of 
separate counsels for the 26 accused persons, several dates have been consumed 
in concluding arguments on charge. 
2.) 

'0 



SI ' CNR No. and Cause title Nature - Whether State Penal statutes 
No ~ase , complaint case involved 

pr closure report 

AdditionZlI ~ '" !:'; 

Special Jud~W (PC f 

IKOtt'l6 .1"6'f,nll 
'if" accuse -

~Wither:acClJsed is 
t.! III 
sitting or former 

MP/MLA 

Date of institution Date of cognizance 

DLCTII-000306-2023 State case U/s 147, 148, 149,307 36 Ex MLA Initia l date 0 1. 12.201 5 16.0 1.201 5 
IPe Instituted in this court on 

12 Sta te 11 .0 1.2024 
Vs 

AkhlaqA lvi etc 
Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of accused witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing Stage - has been are existing 

of of the Whether posted for in the matters 

Charges case recorded f inal 
or not arguments 

Witness Witnesse Witnesses Defence Defence -- -- pne year from the date 
es cited s dropped examined witnesses witnesses pf framing 0 

cited examined b.harge. 

Charg 74 - -- -- -- -- --
-- e 

Note: - In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
~ ~ . _ " ~01lI! on it~ _2~n lI!2ti()l1 _Y~ ·.1!nion of Inqi.a &.Ors." below lI!entioned po~ts ~ave be~I~ClqdeQ. 

Short Summary of the work done in the case The Action plan formulated and the steps The specific reasons, if any causing delay in disposal 
during the month taken for expeditious disposal of the case of the matter 

\

1.) Matter was taken up on two (2) dates in thi s month. There are 
tota l thirty s ix (36) accused proposed in thi s case. 
2.) Matter was li sted for order on the point of charge. 
3.) A deta il ed order on th e po int of charge was passed . Vide the 
sa id order accused A- I, A-3, A-4, A-S,A -6, A-7, A-9, A- II , A-1 2, 
A-I3 , A- 14, A-I S, A-1 6, A-1 7, A-1 9, A-20,A-2 1 and A-22 were 
d ischarged. 
4.) Cha rge was directed to be framed aga inst A-8, A-24, A-2S,A-
26, A-27 , A-28, A-29, A-3~ , A-3 1, A-32, A-33, A-3S and A-36 
under various sections. 
3.) One mi sc. appli cation was taken up and disposed of in this 
mo nth . 

( I) Sh0l1 dates be ing g iven and no 
adj ournm ents are be ing g iven. 

{v 

unnecessary ~ The ch a~~e sheet is of th e -;ear 2-0 15 and the c;se rece ived by this 
court in year 2024. There are 36 accused. Lengthy argum ents on 
the po int of cha rge were advanced by separate coun se ls. On 

' account of the vo luminous record in the present two connected ' 
charge-sheets and the deta iled argum ents advanced on behalf of 
separate coun se ls fo r the 36 accused persons, severa l dates have 
been consLim ed in concl uding arguments 0 11 charge. 

] 



SI CNR No. and Cause title ~ature - Whether State Penal statutes 
No ase, complaint case 01 involved 

closure report 
D LCTlI-000455-2023 State case U/s 302, 336, 20 1, 34 

IPC 

13 State 
Vs 

Raju K umar Singh etc 
Prese Detail of prosecution Statement Detail of defence Date since 

Date of nt witnesses of witnesses when matter 
Fram ingStage accused - has been 

of ~f the Whether posted for Charges 
ase recorded final 

or not arguments 
~itness:Witnesses Witnesses Defence Defence 
es cited dropped examined witnesses witnesses 

cited examined 
Judge 38 5 33 Yes NIL -- --

23.11. men! 

23 

VISHAL GOGt 'c 
Additional SeSsion:3 JLid'Je 

Special Judge (PC-Act), (CBI)-24 
Rouse Avenue District COL:rts 

New Delhi 

No. of accused Whether accused is 
sitting or former MP/MLA 

-- - -
Sitting MLA -5 

Date of institution 

Initial date 29. 11 .2019 
Instituted in this court on 

16.0 1.2024 

Whether there is any stay of proceedings ordered Whether any 
by superior court, if yes give detail interim orders 

are existing 
in the matters 

-- --

Date of cognizance 
, 

- --
28.09.2019 

Expected date of 
disposal of case. 

f::>ne year from the date 
pf framing of charge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

, -- -- --- , ---
I Short Summary of the work done in the case during the month The Action plan formulated and the steps 'I The specific reasons, if any causing 
I :I taken for expeditious disposal of the case delay in disposal of the matter 

I.) Matter was fi xed for recording of statement of accused under section 3 13 
Cr.P.c. Matter was taken up for six (6) dates in this month . 
2,) The advance copy oflhe questions to be projected to all the accused persons 
duri ng their statement were prov ided to the Ld , Prosecutor and the Ld. counsel 
for accused persons, 
3.) Bail bonds under section 437 A Cr.P.C. (now section 481 BNSS) were 
furnished on behalf of accused Raj u Singh and Rana Rajesh Singh. The bonds 
were accepted. Some time was sought for furni shing bonds on behalf of accused 
Renu Singh and Ramendra Singh. 
4.) The case property which was tendered in ev idence as Ex. P-I and Ex. P-2 
was summoned again and seen. 
5,) Matter is fixed for pronouncement of Judgement. 

~ 

( I) Directions for advance reports upon summons to witnesses. 
(2) Consecuti ve / Bu Ik date of hearing. I 

(3) Short dates being given and no unnecessary adjournments 
are being given. 

I, 

. ,. 



I 

-

VISHAL GOGNE 
Additional Sess ions JU~'Je 

Special judge (PC-Act), (C; LI)-2.~ 
ROIJ~,:l .A " "" ... . . __ . . • 

SINo CNR No. and Cause title Nature - Penal statutes involved No. of IWhe!h:.lJli~cc/(~'d' I~ Date of institution Date of cognizance 
Whether State case, accused sitting or former 

complaint case or closure MP/MLA 
rel!.?rt _ -

DLCTII-000987-2019 Complaint case ~ec 233/628 rlw 2 11 & 3 1 Sitting MP in the 08.12.2016 09.06.2017 
~40 (3) of Companies cOlulected PMLA case Inst ituted in this COllrt on 

14 SFIO V\c t, 1956 and Sec pending in this COllrt. 29.07.2024 
Vs ~20/468/477A & 120B 

Surender Kumar Jain etc. . of lPC _ . I ___ -re-_ _ _ _ _ 

Present Detail of prosecution Statement Detail of defence witnesses Date since Whether there is any stay of proceedings ordered by superior Whethel' any Expected date of 
Date of Stage 0 witnesses of accused when matter court, if yes give detail interim orders disposal of case. 

Framing the case - has been la re existing in 
of Whether posted for the matters 

Charges recorded final 
or not arguments 

Witnes Witnessc Witnesses Defence Defence Yes, vide order dt . 13. 12.1022 of the Hon ' ble High court of Delhi in -Yes- One year frol11 the date 
-- es cited s examined witnesses witnesses CrI . M. e. No. 67 16/2022 and Crl. M.A . No. 16 11 511022 titled as of tl-am ing of charge. 

dropped cited examined Virendra Jain & Anr Vs SFIO & Anr., the trial court may proceed with 

Charge 39 -- -- No -- -- -- hearing on arguments on charge. However shall await the decision 0

1 te High court before framing formal charges. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

ll Short Sum~~~;'-~f the work done in-the case during the ;o';th ,.,!IThe Action plan fo;~~ated and the ,flThe specific reaso~~ if a~y causing 
i : steps taken for expeditious disposal of delay in disposal of the matter 
I . the case 
,;~~ 

II.) Fresh matter received by way of transfer in the month of July 2024. There are thirty 
. one (3\) accused in this matter. 
2.) The matter is stayed by the Hon'ble High court of Delhi for orders on charge. 
3.) The next date before the Hon 'ble High Court was reported to be 13 .08.2026. 

~ 

I) Consecutive / Bulk date of hearing. IVide order dt. 13.12.2022 of the Hon'ble High 
2) Short date being given and no unnecessary · court of Delhi in Crl. M.e . No. 6716/2022 and Crl. 
adjournments are being given. M.A. No. 26115/2022 titled as Virendra Jain & Anr 

Vs SFIO & Anr. , the trial court may proceed with I 
hearing on arguments on charge. However shall 
await the decision of the High court before framing 
formal charges . 



VISHAL GOGi~E 
Spssions Ju' , ;> 

SI CNR No. and Cause title Nature - Whether State case, Penal $~ttltesJ Ul 91) tf4i-~r )~ ,~'-' Whether accused is Date of institution Date of cognizance 
No complaint case or closure report invohfe~sc A ;:ac,t:qSWCft I--sitti~g or former MP/MLA - -

DLCTII-000977-20 19 Complaint case 3 & 4 of PMLA , 2002 79 Sitting MP 18.05.20 17 03.07.20 17 
Instituted in this coun on 

15 Directorate of Enforcement 29.07.2024 
Vs 

Surender Kumar Jain etc. 
Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered by Whether any Expected date of 

Date of t Stage witnesses t of witnesses when matter superior court, if yes give detail interim disposal of case. 
Framingof the accused - has been orders are 

of case Whether posted for final existing in 
Charges recorded arguments the matters 

or not 
Witnes ~itness Witnesses Defence Defence Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in -Yes- One year from the 

-- ses es examined witnesses witnesse ~rl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as Directorate date of framing of 
cited 

Orders 56 

droppe cited s pI Enlorcement Vs Rajesh Kumar Aggarwal , the order 01 trial 
d 

-

examine ourt is stayed to the extent 01 supply 01 un- relied documents not 

d 
relied upon on behalf of the petitioner but the list 01 the un-relied 

-- No -- -- --
ocuments in the case has to be supplied by the petitioner to the 

respondent without delault. 

Note:- In tenns of order dated 21. 12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs . Union of India & Ors." below mentioned points have been added. 

charge. 

i Short Summary of the work done in the case during the month IThe Action plan formulated The ~pecific rea~n~, if any causing del~y in disposal oj 
I and the steps taken for the matter 

lexpeditious disposal of the case 

I I .) Fresh .matter was recei~ed ~y way of transfer in the month of July 2024 . There are .'1 ( I ) Conse: uti ve 1 Bulk date of Yes, Vide ~rder dt. 27~ 09.2022 01 HO~' ble Hi~h- Court 01 Delhi ' 
seventy nllle (79) accused In this matter. The order of tna l court IS stayed for supply of hearing. In Crl. M.C No. 657/2022 & Crl .. M.A 19865/2022 titled as l' 
un- relied documents. ' (2) Shan date being given and no Directorate 01 Enlorcement Vs RaJesh Kumar Aggarwal , the 
2.) Ld. counsels sought some time for making submiss ions in light of the directions passed unnecessary adjournments are order 01 tnal court IS stayed to the extent 01 supply 01 un-
in CRL M .C No.657/2022 . beino Diven relied documents not relied upon on behalf 01 the petitioner 
3.) One ( I ) I.A and One ( I ) misc. application was taken up and disposed in this month . b b . but the list 01 the un-relied documents in the case has to be 

supplied by the petitioner to the respondent Without delault. 

t .. , 



SINo CNR No. and Cause title Nature -
Whether State case, 

complaint case or closure 
report 

DLCTl 1-000570·2024 State Case 

16 State Vs Vinay Mishra 

Date of Present Detail of prosecution witnesses Statement of 
Framing of !Stage of accused -

Charges he case Whether 
recorded or not 

Witnesses Witness Witnesses 
cited es examined 

22.10.24 dropped 

SA 18 - 17 No 

VISf-IAL G') ..... 
AddiliO;lal s •. ~:; . 

SpeCIal JlJdgf] (PC-A 
ROIJSeAvn_ 

J 

Penal statutes Nd'{o.:;,iS,f 1rrc' CV1(hether accused is Date of institution 
c.; a' ...1"/ " involved accuse sittmg or former 

MP/MLA 

3. 1 (r)(sXw)(ii) ofSC/ ST 1 Sitting MLA 03 .07.2024 
POAAct 

Detail of defence Date since when Whether there is any stay of Whether any 
witnesses matter has been proceedings ordered by superior interim orders are 

posted for final court, if yes give detail existing in the 
arguments matters 

Defence Defence ·No· ·No· 
witnesses witnesses 

cited examined 
.. _. --

Date of cognizance 

12.07.2024 

Expected date of disposal 
of case. 

One year from the date of 
framing of charge.·· 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 1542/2020 titled 

" Court on its own motion vs . Union of India & Ors." below mentioned points have been added. 

!Short Summary of the work done in the case during the month . --.,The A;;;ion plan formulated and the steps ,.1 ' The specific reasons, if any causing 
I taken for expeditious disposal of the case l delay in disposal of the matter 

I.) Fresh matter received by way of assignment on July 2024. 
2.) The statement of the accused had been recorded under section 313 Cr. Pc. 
3.)The accused intended to lead ev idence in defence . 
4.) An application had been moved for summon ing certain witnesses on behalf of the acc used. 
5.) Matter is listed for defence evidence. 

t 

( I ) Con:ec:~ive" i B~I~ date of-;;eari;g. } -.. - .. -. 

:1 (2) Short date being g iven and no unnecessary 
adjournments are being g iven . I 

I 



\/ISHAL GOGNE 
Addi\iOnal s essions Judge 

I Judge (pC-Act) , tC61
)-24 

_ r'I.c:\rict COI,;;1S OlJ""' - __ . 

SI CNR No. and Cause title Nature - Whether State Penal~U\~NE w 01101.' of Whether accused is sitting Date of institution Date of cognizance 
No case, complaint case 0 involved accused or former MP/MLA 

closure report 
DLCTlI-OO I216-20 19 Criminal Revision U/s 3 & 4 of PMLA 9 Sitting MP Initial Institution Date 23. 10.20 17 

Directorate of Enforcement 23. 10.20 17 
17 Vs Case Rece ived in this coul1 

Moin Akhtar Oureshi Etc. 29.03.2025 
Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 
Framingk>f the accused - matter has are existing in 

of ~ase Whether been the matters 
Charges recorded posted for 

or not final 
arguments 

WitneslWitness Witnesses Defence Defence No No Within one year from the date of 
ses es examined witnesses witnesses framing charge. 

cited droppe cited examined 

--- ~i;~ . 65 ~ - - - ___ -_ - _____ I 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own moti0!L-.Ys. Union of India & Ors:")~low mentio.n~ P5~.ipts have be~_ilQ?ed . = -1 

Short Summary of the work done in the case during the month The Action plan formulated and the steps The specific reasons, if any 
taken for expeditious disposal of the case Icausing delay in disposal of the 

matter 

I .) Case rece ived by way of transfer on dated 29.03.2025. 
2.) There are nine (9) accused in this case. 
3.) The Id. respective counsels for various accused persons sought some more ti me to scrutinize the 
documents prev iously collected by them through pen drive. 
4.) The 10 in the schedu led offence was directed to tile a status report regarding the investigation thus 
far and effOlts made to conclude the same with directions to prov ide a detinitive time line for 
conclusion ofthe investigation in the scheduled offence. 
5.) Two (2) misc. appl ications were taken up and disposed of in this month. 

~ 
t I, ., 



SI CNR No. and Cause title Nature - Whether State case, 
No complaint case or closure report 

DLCTII· OOO406-2025 Sessions Case 

18 State 

Vs 

Chandan Chaudhary Etc . 

Detail of prosecution Statemen Detail of defence 

VISHAL GOGt..:E 
Additional Session3 JudI];} 

special Judge (PC·Act). (C~I)·2· 
Rouse Avenue District CoL;i1S 

n .. tn 

Penal statutes No. of Whether accused is sitting 
involved accused or former MP/MLA 

U/s 3( I )(r), 3( I )(s) 4 Sitt ing MLA 
ofSC / ST Act 

Date of institution Date of cognizance 

Initial Institution Date 29.04.2022 
29.04.2022 

Case Received in th is coult 
02.05.2025 

Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of . r resen 
Date of ~ Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 
Framing f the accused - matter has are existing in 

of pase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes ~itness Witnesses Defence Defence No No Within one year from the date of 

ses es examined witnesses witnesses framing charge. 
cited droppe cited examined 

d 

--- Arg/ 13 - - - - - -
Charge 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

Short Su~;;ar~ of the~w~rk done in the case during the month . .. ~IThe Acti~~ pian fo~~~lated ' iT he specific reasons, if any 
I I and the steps taken for i causing delay in disposal of II 

expeditious disposal of the case . the matter 

I.) Case received by way of transfer on dated 02.05.2025 . 
2.) There are 4 accused in this case. Matte r is fixed for argum ents on the aspect of charge .Matter was taken up 
in this month . 
3.) Submissions were advanced by the Ld. Prosecutor on the aspect of charge. 
4.) Part submiss ions were also advanced on behalf of the accused persons. 

t 

Investigating Offi cer was not present. 



SI CNR No. and Cause title 
No 

DLCTl1-001433-2019 
CBr 

19 Vs 
Arvind Pandalai Etc . 

VISHAL GOGNE 
Additional Sessions J UG,~e 

Special Judge (PC-Act) , (C8 1)-24 
• ( ~ :'\ ,'Ie: 

Nature - Whether State case, CJlt'e rial '~~1Pfi!Ji t i No. of 
omplaint case or closure report involved accused 

State Uls 1208,420 IO 
IPe and 13 (2) r/w 

(PC Act case) 13(I)(d) of PC Ac 
1988 

Whether accused is sitting Date of institution Date of cognizance 
or former MP/MLA 

Former MLA Initial Institution Date 19.0 1.2010 
23. 12.2009 

Case Received in this court 
21.05.2025 

. f resen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 
Date of t Stage 

Framing of the 

of case 

Charges 

--- DE 

witnesses t of witnesses when by superior court, if yes give detail interim orders case. 
accused - matter has are existing in 
Whether been the matters 
recorded posted for 

or not final 
arguments 

--
Witnes ~itness Witnesses Defense Defense No No Within one year. 

ses es examined witnesses witnesses 
cited droppe cited examined 

d 
60 - 54 Yes - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Drs." below mentioned points have been added . 

. Short Summary of the work done in the case during the month .!The Action plan fornmlated and the steps IThe specific reasons, if a~ c~~sing 
,I .1 taken for expeditious disposal of the case ,delay in disposal of the matter 

'I ~-c;s~ I~~;~ed by--:-~~~t'transfe~l d~~ed 2 1~05.2025~----- I 

2.) There are 10 accused in this case. The matter was been received by way of transfer as one of 
'1 the accused CA -7) was a former Member of Parliament. 
3) The matter was taken up on six(6) dates in this month. The matter was at the stage of I 
record ing statement of accused under section 3 13 of Cr. P.e. 
4.) Statement of accused U/S 313 Cr.P.C was recorded at length of eight (8) accused persons 
( 11 50 pages). 
5.) The Id counsels for A-6 and A-8, intended to lead evidence in defence, and sought some 
time to move appropriate applications for summoning the witnesses. 
6.) One ( I) misc. app li cation was taken up and di sposed of in this month . 

·t 
, •• 1'1 



SI CNR No. and Cause title Nature - Whether State case, 

VISHAl GOGNE 
Additional Session:; JudrJe 

Special Judge (PC-Act). «(;[31)-24 
Rouse Avenue District Courts 

New Delhi 

Penal statutes No. of Whether accused is sitting Date of institution Date of cognizance 

No ~omplaint case or closure report involved accused or former MP/MLA 
DLCTlI-000682-202S Sessions Case 406/409/420/4671 17 Former MLA Initial Institution 24.06.20 17 

State 468/47 1 I 188/20 II 24.06.2017 

20 Vs (PC Act) 120B/ I09/34 1PC Received in this court on 
Raj Kumar Goel etc. and Sec 17.07.2025 

7/8/ 11 / 12/13 of 
PC Act 1988 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing pf the accused - matter has are existing in 

of Fase Whether been the matters 

Charges recorded posted for 

or not final 

arguments 
Witnes Witness Witnesses Defense Defense -- -- Disposed of within one year 

ses es examined witnesses witnesses from the date of framing charge 
cited droppe cited examined 

d 
I --- Arg/ - - - - - - -

charge 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion VS. Union of India & Ors." below mentioned points havebeen added. 

'.1 ;i.ort sum"~ry olth' work don, in th, '"" dudng th~"onth ITh' ~ction pi .. formulat,d 'l;'-T~h~e~sp~e=c~if~ic-r-e~as~o~n~s,~i~f a=n~y~c=a=u~si~n~g~d=el=-a=y---=-jl 
, land the steps taken for lin disposal of the matter 

expeditious disposal of the case 

I.) Matter received on transfer from the Saket Courts Complex, New Delhi in the month of July 2025 . 
There are 17(Seventeen) accused in this matter. 
2.) P31t arguments were heard on beha lf of the State. 
3.) The Id. Prosecutor sought adjournment as certain documents relating to cited witnesses were 
inadvertently not made a P31t of the judicial file earlier. Time was sought for moving appropriate 
application in this regard. 

I 

t 
'" . 

Matt~ w~sreceiv-;;in the month O-fJUI; 2025 b; ! 
transfer from Saket Courts Complex, (South East), 
New Delhi. vide order dt. 02 .07.2025 of Hon'b le 
High Court of Delhi in TR. P. (Crl. ) 4412025. 10 
was not present. 
Ld. PP sought some time to file an appropri ate 
appli cation for filing some relied upon docllments. 



CNR No. and Cause title Nature - Whether State 

V\S\-\f\L GOGI-.it:. 
Mdi\iOnal sessions j udge 

specIal judge {PC-P.C\), {CSI)-24 
Rouse p. .... enue OiS\f.ic\ COt;i\s 

NeVi DeIhl 

case Penal statutes No. of 
--

Whether accused is sitting Date of institution Date of cognizance 
SI ,-,omplaint case or closure report involved accused or former MP/MLA 
No 

OLCTlI-000683-202S Complaint Case 45, 3 & 4 of 10 Former MLA Initiallnstitutioll 25.02.2017 
Directorate of Enforcement PMLA Act 2002 25.02.2017 

21 Vs (PM LA) Rece ived in th is court on 
Rohit Tondon etc. 17.07.2025 

r~esen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of ~ Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 
Framingl f the accused - matter has are existing in 

of case Whether been the matters 

ChargeS' recorded posted for 
or not final 

arguments 
Witnes ~itness Witnesses Defense Defense . - -- Within one year from the date of 

ses es examined witnesses witnesses framing charge 
cited droppe cited examined 

d I 

--- Argl - - - I - - - -
charge 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Or5." below mentioned points have been added. 

Short Summary of the work done in the case during the month 

I.) Matter received on transfer from the Saket Courts Complex, New Delhi in the month of July 
2025. There are 17(Seventeen ) accused in thi s matter. 
2.) Arguments on charge are yet to be commenced. 
3.) Matter was li sted with the connected matter. 

~ 

The Action plan formulated and the steps I The specific reasons, if any causing delay 
taken for expeditious disposal of the case in disposal of the matter 

Matter was rece ived in the month of Ju ly 2025 by l 
transfer from Saket Coulis Complex, (South East), 
New Delhi . vide order dt. 02.07.2025 of Hon'ble 
High Court of Delhi in TR. P. (Crl. ) 4412025 . 

. .. ., 



VIS HAL GOGNE 
Additional Session:; Judge S--- . .. -

-..... "'a' ,",uuge (t"'I,;-A :11. 1r.P'I\_?.1 
SI CNR No. and Cause title Nature - Whether State case Penal stat~!p ~ A\1!IooroOisl ~het.Mrsaccused is sitting Date of institution Date of cognizance 
No ~omplaint case or closure report involved a~~l,lh or former MP/MLA 

DLCTl1-000240-2024 Closure Report Uls 7 of PC Act , - Fonner MP lnitiallnstitution Date: --
CBI Vs Unknown Official (Air iRJw 120-B oflPC 19.03 .2024 

22 India) Matter received in this 
court on 02.09.2025 

Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of r~esen 
Date of ~ Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing of the accused - matter has are existing in 

of ase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes Witness Witnesses Defense Defense -- --

ses es examined witnesses witnesses Within a year 
cited droppe cited examined 

d 

--- Consid - - - - - - -

eration 
--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been"added. ___ , .. , ............. ",_ 

"Short Summary of the work done in the case during the month - _I The Action plan formulated and the ~. The specifi~';~s, if-~; ~. 

I ) Fresh closure report received by way of transfer in the month of September 2025, 
2) The present proceedings relates to a closure report filed by the CB I in FIRIRC No. 00320 17 A0021 . 
The sa id FIR was registered upon the directions of the Hon'ble Supreme Court dated 05 ,01.20 17 
upon SLP titled 'Centre for Public Interest Litigation (CPIL) Vs. Union of India and Ors". 
3.) On the previous date, upon an application moved by the complainant i .e. Centre for Public Interest 
L itigation (CPIL), the coul1 had noted that two other FIRs and one preliminary enqu iry (PE), apaI1 
from the present FIR were taken up for investigat ion by the CBI. The coul1 had directed tor the 10 of 
these two FIRs and PE to submit a status repOlt. 
4.) A status report was filed by Sh. Anmol Sachan,Dy. SP regarding the sa id two FIRs i.e. RC 
No.RC00320 17 A0020 and RC00320 17 A0022 as well as PE No.PE00320 17 A0004 
5.) This coul1 had observed that the closure report upon FIRIRC No. 00320 17 A002 1 (assigned to thi s 
court) and the two FIRs and one preliminary enquiry repolted through the status repolt ari se out of 
the same set of allegations made by the petit ioner in SLP tit led 'Centre for Public Interest 
Liti gation(CPIL) Vs, Union of Ind ia and Ors·'. The 10 had al so conceded that those three FIRs were 
an outcome of the same set of allegations which were directed to be investigated by the Hon'ble 

r 

steps taken for expeditious disposal of causing delay in disposal of the 
I the case matter 

- - - II ncomPlete documents fLIed by the-l 
Investigating Offi cer. 
Discrepancies in the detail of the 
documents fil ed by the Investigating 
Officer. 



VI0t l .. L I.-U ...... I.t.; 
Additional" Sessions J udge 

Specraf JU!:1ge (PC-Act), (CCI)-24 ~---
Supreme COUIt vide o rder dated 05.0 1.20 17 Rouse Ave,nue District COCi!s 

SINo 

23 

6.) S ince FIR No. RC00320 17A0020 and the charge-sheet in FIR No. RC00320f~'0G'~~lwere I 
presently not ass igned to thi s COUlt and the jurisdiction fo r exerc isi ng such directions vests with the " 
Ld. Principal Di strict and Sess ions Judge-cum Special Judge CB I, RADC, New De lhi , this court 
found it appropriate that th e judicial record sha ll be put up before the Ld. Pri ncipa l District and 
Sessions Judge-cum Spec ia l Judge C BI , RADC, New De lhi for cons iderat ion and appropriate 
directions. 

CNR No. and Cause title Nature - Whether State case, complain Penal statutes No. of Whether accused is sitting or 
~ase or closure report involved accused former MP/MLA 

DLCTlI-OOI272-2024 Sessions Case U/s 3 and 4 12 Former MLA 
State Vs Ritik @ Peter etc MCOCA 1999& 

25/54/59 Arms 
Act 

Date of institution 

Initi a l Inst ituti on Date: 
26 . 12.2024 

Matter received in this court 
on 06 .09.2025 

Present Detail of prosecution Statement Detail of defence witnesses Date since Whether there is any stay of proceedings ordered by Whether any 
Date of ~tage witnesses of accused when matter superior court, if yes give detail interim orders 

Framing of the - has been are existing in 
of case Whether posted for the matters 

Charges recorded final 
or not arguments 

Witnes lWitness Witnesses Defense Defense -- --
ses es examined witnesses witnesses 

cited droppe cited examined 
d 

--- Misc. 198 - - - - - -
App 

Date of cognizance 

24.02.2025 

Expected date of disposal of case 

r' ith in a year from the date of 
raming charge in the concluding 

Fharge sheet. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added, 

'r-Short Summary of the work done in the case during the month --" -"" -"" "-"" "---- -I:;;'e A'~tion pla~ for~ul~';~-d -an~ ~ IThe specific r~~~~~~~ if any caus~ 
the steps taken for expeditious delay in disposal of the matter 

I ) Fresh charge sheet has been received by way of transfer in the month of September 2025. 
2) There are twelve ( 12) accused in this matter. 
3) The matter was taken up on seven (7) dates in this month. 
4) An amended list of documents was filed by the prosecution wherei n certain documents, which were 
previous ly in the category of unre lied documents through various supplementary chargesheet, were 
ident itied as relied documents. 
5 .) An app li cation was a lso moved on behalf of A-4 seekin g legib le cop ies of certai n documents previously 
supplied to the sa id acc ll sed . 
6 .) The matte r was li sted on day to day bas is frolll 11.05 .2026 to 16.05.2026 for address ing any prayers or 

~ 

disposal of the case 

Multiple supplementary charge sheets have 
been fil ed in this matter. 

• I 



• 

applications under section 207 Cr.PC (now section 230 BNSS) 

VISHAL GOGNE 
Additional Sess,nr J U(;I 

Special Judge (PC-A }, ((~L1)­
Rouse Avenue Dis.triet 

New Delhi 

7.) Fresh vakalatnama was filed on behalf of accused Manoj Yadav The Id counsel had submitted that the 
I preceding chargesheets and documents could not be collected by the previous counsels. 
8.) Two more applications under section 230 BNSS were moved on behalf of A-4 and A-12. It was noticed 
that a number of documents were sought by counsels of both the accused persons. 
9.) The counsels were directed to inspect the court's record in the presence of the ld . SPP/IO and the Court 
Ahlmad, who shall draw appropriate proceedings regarding the same. 
9) Five (5) misc. applications were taken up and disposed of in this month. 

SI CNR No. and Cause title Nature - Whether State case Penal statutes No. of Whether accused is sitting Date of institution Date of cognizance 
No Fomplaint case or closure report involved accused or former MP/MLA 

DLCTII-000959-2025 Criminal Revision Ufs 438 rfw - Former MP --

24 Yogeshwar Dayal Sharma Section 440 BNSS 23 .09.2025 
Vs 

State 
r resen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of ~ Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

FramingOf the accused matter has are existing in 

of Fase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes Witness Witnesses Defense Defense -- --

ses es examined witnesses witnesses Within three months 
cited droppe cited examined 

d 

--- Argum - - - - - - -

ents 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month 

I) Fresh criminal revision received by way of transfer in the month of September 2025 . 
2) It was submitted by the Id . counsel for the petitioner that the petition for quashing of the 
proceedings in the present matter arises from FiR No. 912/20 15 dated 27.07.20 15, PS: 
Bhajanpura, moved before the Hon 'ble High Court of Delhi,had been withdrawn and the sa id 

~ 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

The specific reasons, if any causing 
delay in disposal of the matter 

Adjournment was sought on behalf of parties 
for making submiss ions. 



VISHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Ac.t). «(:81)-24 
R sc Avenue Dlstnct Courts 

petition had been dismissed as withdrawn vide order of the Oflon' bl:e l,; hli:g,fi1hCourt dated 

'1 26.05 .2026. 
3.) A short adjournment was sought for advancing subm issions on the revision petition. This ' 

I~urt li sted~e matter for subl~iss i ons on the next date of hearing. , .... : ______ ------_---_-'--__ -------

51 CNR No. and Cause title Nature - Whether State case, Penal statutes No. of jwhether accused is sitting Date of institution Date of cognizance 
No ~omplaint case or closure report involved accused or former MP/MLA 

DLeTJ 1-0011883-2025 Criminal Revision 397 Cr.P.c. & 440 I Sitting MP 05.12.2025 --
Vikas Tripathi BNSS 

25 Vs 
SHO IP Estate & Anr. 

J 

Presen Detail of prosecution State men Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 
Date of t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

FramingOf the accused - matter has are existing in 

of :case Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes Witness Witnesses Defense Defense -- --

ses es examined witnesses witnesses Within three months 
cited droppe cited examined 

d 
--- Argum - - - - - - -

ents 
-

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

-' - - - --" - - - -'-- ~... The specific ~ea~o~s, if a~; c~u~ing delay in 1 I Short Summary of the work done in the case during the month The Action plan formulated and the 
steps taken for expeditious disposal of 
the case 

disposal of the matter 

I) Fresh matter received by way of assignment in the month of December 2025. 
2) An app li cation was ti led on behalf of rev ision ist for bringing an additiona l document on 
record. 
3.) The Id Sr. cOLlnsel on behalf of respondent no.2 sought some time to file a reply to the sa id 
app li cation. 
4 .) The matter was adjourned for consideration upon the sa id app lication and further 
submissions, if any. 

t 
, I • 



h 

SI CNR No. and Cause title Nature - Whether State case 
No omplaint case or closure report 

DLCTII-000369-2026 Criminal Appeal 
State 

26 Vs 
Vijay Pal & Avtar Singh 

Bhadana 

VISHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Art), (':':81)-2 
Rouse Avenue District COl.: 

New Delhi 

Penal statutes No. of Whether accused is sitting 
involved accused or former MP/MLA 

378 Cr.P.C I Sitting MP 
(4 19 BNSS) 

Date of institution 

08.04.2026 

Presen r-Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders 

FramingOf the accused - matter has are existing in 

of case Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes ~itness Witnesses Defense Defense -- --

ses es examined witnesses witnesses 
cited droppe cited examined 

d 
--- Argum - - - - - - -

ents 

---

Date of cognizance 

--

Expected date of disposal of 
case. 

Within three months 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

Sbo,;Summary of th' wo,k don, In tb, CO" dudn. tb, month "Th' A~lon plan fo'mulated and th' ITh' 'p"Uk " .. on~ If any cau; ln. d,la; In I 

" 

I) The present file was received by way of assignment after it was transfe rred from the court of 
Ld . ASJ-07,PHC, New Delhi in the month of April 20:26. 
2) Fresh vaka latnama was fi led on behalf of respondent no. I (VUay Pal) and respondent no. :2 
(A vtar Singh). 
3.) It was submitted by the Id. Sr. Counsel on behalf of both respo ndents that the entire set of 
documents, including affidavit, fi led along with the present appea l were not being provided to 
the respondents . 
4.) The coul1 directed to provide the enti re set of documents to the respondents within a week. 
Matter is next li sted for reply and submiss ions on the application for condonation of delay. 

t 

steps taken for expeditious disposal of disposal of the matter 
the case 

Docum ents were not provided to the respondents. 



To, 
The Ld. Principal District & Sessions Judge, 
Rouse Avenue District Court, 
New Delhi. 

Q'rn:r~ 

PARAS ~~~klfT ~~. j -01 
.. ~ .lidicial MagishiJ!e.81 

~flRr~.~~ 
~ D1SIrict Cotrts, ~w Dt!1Ii 

Ref No:- MP/MLAs/RADC/Gaz/2020/E-22388-22393 dated 24/11/2020 & MPIMLAs.IRACC/Gaz.l2024/298D-307D dated 12.01.2024 

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and Member of 
Legislative Assemblies (MLA's). 

Respected Madam, 

It is submitted that the requisite information is being furnjshed as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF May 2026. 

1. Name of the Presiding Officer 
2. Designation 
3. Date since which posted in the Comt 
4. Total number of cases pending on the first day of the month 
5. Number of cases disposed in the month with details 
6. Number of cases pending on the last day of the month 

* 3 new cases received 

i 

Sh. Paras Dalal 
ACJM-Ol 
26.10.2024 (AIN) 
18 
00 
21 
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S.1. 
No. 

I. 

CNR No. and 
Case Title 

Nature 
-whether state 

case, 
complaint case 

or closure 
report 

Penal Statutes 
involved 

No. of accused I Whether accused I Date of institution I Date of taking 
is sitting or 

former MP/MLA 
cognizance 

Date offraming charge 

. 500/509 IPC Former MP 04.01.2013 08.01 .2013 19.1 2.2013 DLCTI2-000241-1 Criminal 
2019 & (Complaint 

Ct Case- 22/20 19 

Smriti Zubin Irani 

v. Sanjay Nirupam 

Present stage of 
the case 

Appearance 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

Stayed by Hon ' ble 
Supreme Court 

vide S.L.P. (CI'\.) 
3477/2019 ; 

3429/2019; vide 
Order dated 
22.04.2019 

Case) 

Details of prosecution witness Statement of Details of defence witness 

Witness cited I Witness dropped I Witness 
examined 

accused whether I Witness cited 
recorded or not 

Witness examined 

Date since when matter has 
been posted for final 

arguments 

III 

Whether any 
interim orders 
are existing in 

the matters 

Yes 

N/A 

Expected date of 
disposal of case 

N/A 

N/A N/A 

(a) 
Short summary of the work done in 

the said case(s) during the month 

15.05.2026 
Proxy counsel for accused submits that 
stay by the Hon ' ble Supreme court of 
India still continues. Matter fixed for 
01.06.2026 
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N/A 

(b) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
disposal of the 

said case(s) 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal of 

the said case(s) 

Awaiting Orders of Awaiting Orders of the Hon 'ble Supreme Court of 
the Hon ' ble India and matter would be expedited once the stay is 
Supreme Court of vacated. 
India 

/'\ 

~ . > 't:"'''''" -01 . ,.ltId 131 MI9ISI~ 
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S.I. 
No. 

2. 

CNR No. and I Nature I Penal Statutes 
Case Title -whether state involved 

DLCT12-001394-

2019 & Ct Case-

6412019 

Sanjay Nirupan v. 

Smriti Zubin Irani 

case, 
complaint case 

or closure 
report 

Criminal 
(Complaint 

Case) 

499/500 IPC 

No. of accused I Whether accused I Date of institution I Date of taking 
is sitting or cognizance 

Date of framing charge 

former MPIMLA 

FonnerMP 15.10.2013 22.10.2013 N/A 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
been posted for final 

arguments 
the case w· . d w· d d W· accused whether I W·t ·t d I W·t . d I Itness cite Itness roppe Itness ddt I ness CI e I ness examme 

Appearance 

Whether there is 
any stay of 

proceedings 
ordered by 

superior court, if 
yes given details 

Stayed by Hon 'ble 
Supreme Court 

vide S.L.P. (Crt.) 
3477/2019; 

3429/2019; vide 
Order dated 
22.04.2019 

III 

Whether any 
interim orders 
are existing in 

the matters 

Yes 

N/A 

Expected date of 
disposal of case 

N/A 

. d recor e or no 
examme 

N/A N/A 

(a) 
Short summary of the work done in 

the said case(s) during the month 

15.05.2026 
Proxy counsel for accused submits that 
stay by Hon ' ble Supreme court of India 
still continues. Matter fixed for 
01.06.2026 
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N/A 

(b) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
disposal of the 

said case(s) 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal of 

the said case(s) 

Awaiting Orders of Awaiting Orders of the Hon' ble Supreme Court of 
the Hon ' ble India and matter would be expedited once the stay is 
Supreme Court of vacated. 
India 
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S.I. CNRNo. and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
No. Case Title -whether state involved is sitting or cognizance 

case, former MPIMLA 
complaint case 

or closure 
report 

3 CNRNo. Criminal 356 BNS 1 Sitting MLA 06.02.2025 02.06.2025 N/A 
DLCTl2-000062- (Complaint 

2025 & Ct. Case Case) 

06/2025 

Satyender Jain v. 

Karnail Singh 

Present Stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has been 
the case Witness cited Witness dropped Witness examined 

Accused whether 
Witness cited Witness examined 

posted for final arguments 
recorded or not 

Pre-summonning 3 1 2 N/A N/A N/A N/A 
evidence 

Whether there is Whether any Expected date of (a) (b) (c) 

stay of interim orders disposa l of case Short summary of Action plan Specific reasons, if any causing delay in disposal of the said case(s) 

proceedings are existing in the work done in formulated and the 

ordered by 
the matters the said case(s) steps taken for 

during the month expedit ious 
superior court, if disposal of the said 
yes given details case(s) 

No No Ju ly 2026 06.05.2026 No unnecessary Nil 
fi Ie received back adjournment 
alongwith order granted. 
passed by Ld. 
Sessions courts . 
Summoning order 
has been set aside. 

(/ 16.05.2026 
Arguments heard on /l 

\ 
point of congizance 

3lIi\fh;I ~ It " "!Ift.,;i]· 0 t 
and issue of process 
on behalf of accused . .. 

! "'""4 Jt,~itlal ~?g:str.ti'-i) I 

Pages 4 of 24 ~~ 
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side. Matter be fixed 
for arguments on 
behalf of 
complainant side on 
23.05.2026 
Arguments heard 
from both sides, be 
fixed for orders on 
cognizance and issue 
of process on 
29.05 .26 
Cognizance taken u/s 
2 10 r/w/s 223 BNSS. 
Matter is now fixed 
for arguments on 
point of putting 
notice of accusation 
to the accused on 
06.06.26 
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S.l. CNR No. and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
No. Case Title -whether state involved is sitting or cognizance 

case, former MP/MLA 
complaint case 

or closure 
report 

4. CNR No. Criminal 500lPC 1 Fonner MLA 01.05 .2019 01.05.2019 N/A 
DLCTI2-000215- (Complaint 

2019 & Ct. Case Case) 

15/20 19 
, 

Vikas 

Sankrityayan @ 

Vikas Pandey v. 

Arvind Kejriwal 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case 

Witness cited Witness dropped Witness 
accused wh~ther 

Witness cited Witness examined 
been posted for final 

examined 
recorded or not arguments 

Appearance 08 Nil 2 N/A N/A N/A N/A 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in the said case(s) during the month formulated and the said case(s) 
ordered by the matters the steps taken 

superior court, if for expeditious 
yes given details disposal of the 

said case(s) 

Stayed by Hon'ble Yes N/A 15.05.2026 Awaiting Orders of Awaiting Orders of the Hon 'ble Supreme Court of 
Supreme Court Present matter has been stayed by the Hon ' ble India and matter would be expedited once the stay is 

vide S.L.P. (Cri.) Hon ' ble Supreme court of India. Matter Supreme Court of vacated. 
24 13/2024; vide fixed for 30.05.2026 India Matter received in this Court by way of transfer on 

Order dated Present matter has been stayed by 23.08.2025 
12.08 .2024 Hon'ble Supreme court of Inma . , () Matter fixed for 17.07.26 - -. '\ at f.fi ~OSI~ifIHr -01 

. ' ~J dieial MagistratHl 
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S.I. CNRNo. and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
No. Case Title -whether state involved is sitting or cognizance 

case, former MPIMLA 
complaint case 

or closure 
report 

5. CNRNo. Criminal 799/500/504/34 4 Former MLA and 21.01.2019 02.02.2019 N/A 
DLCTl2-000217- (Complaint IPC SittingMLA 

2019 & Ct. Case Case) 

16/2019 

Rajiv Babbar v. 

Arvind Kejriwal 

&Ors. 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case 

Witness cited Witness dropped Witness 
accused whether 

Witness cited Witness examined 
been posted for final 

examined 
recorded or not arguments 

Appearance 08 Nil 03 N/A N/A N/A N/A 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of 

proceedings are existing in the said case(s) during the month formulated and the said case(s) 
ordered by the matters the steps taken 

superior court, if for expeditious 
yes given details disposal of the 

said case(s) 

Stayed by Hon'ble Yes N/A 29.05.2026 Present matter has been Awaiting Orders of Awaiting Orders of the Hon'ble Supreme Court of 
Supreme Court stayed by Hon' ble Supreme court of the Hon' ble India and matter would be expedited once the stay is 

vide S.L.P. (Crl.) India. Matter fixed for 04.07.26 Supreme Court of vacated. 
2413/2024; vide India Matter received in this Court by way of transfer on 

Order dated 23.08.2025 
12.08.2024 n 

3lftfua~ 
\-,V 

, 1 G'J"glf".:r"Jir -01 
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S.I. CNRNo. and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
No. Case Title -whether state involved is sitting or cognizance 

case, former MP/MLA 
complaint case 

or closure 
report 

6. CNR No. Criminal 23( 1)/4 FERA I Former MLA 28.02.2020 09.06.2022 N/A 
DLCTI 2-000057- (Complaint 

202 1 & Ct. Case Case) 

37/2022 

CSI v. Arvind 

Khanna 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case 

Witness cited Witness dropped Witnes examined 
accused whether 

Witness cited Witness examined 
been posted for final 

recorded or not arguments 

Appearance 17 N/A 08 N/A N/A N/A N/A 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in the said case(s) during the month formulated and the said case(s) 
ordered by the matters the steps taken 

superior court, if for expeditious 
yes given details disposal of the 

said case(s) 

Stayed by Hon ' ble Yes N/A Not listed in the month of May last Awaiting Orders of Awaiting Orders of the Hon ' ble High Court of DeLhi 
High COLIrt vide date of hearing was 18.02 .2026 the Hon ' ble High and matter would be expedited once the stay is 

Crl. M.e. Due to operation of stay until next COlll1 of Delhi vacated. 
6614/2022; vide hearing before Hon'ble High COlll1 of Matter received in this Court by way of transfer on 

Order dated Delhi , present matter is now listed for 23 .08 .2025 
08 .12.202 1 31.07.2026 

/l 
(, / 
Y' 

r.mar1 • ~_ IIC 

~~I:c 

:me~ellldisn 
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S.1. CNR No. and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
No. Case Title -whether sta te involved is sitting or cognizance 

case, former MP/MLA 
complaint case 

or closure 
report 

7. CNR No. Criminal 223 (a) I 3(5) BNS 1 Siting MLA 03 .02.2026 - N/A 
DLCT 12-000041- (Complaint 

2026, CR Casel Case) 

112026 

State v. CYMP 

Ezhi larasan & ors. 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case 

Witness cited Witness dropped Witness 
accused whether 

Witness cited Witness examined 
been posted for final 

examined 
recorded or not arguments 

Appearance 8 N/A N/A N/A N/A N/A N/A 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in the said case(s) during the month formulated and the said case(s) 
ordered by the matters the steps taken 

superior court, if for expeditious 
yes given details disposal of the 

said case(s) 

Stayed by Hon ' ble Yes N/A Not listed in the Month of May, Present Awaiting Orders of Fresh police report filed in month of February. 
High COllli vide FIR has been stayed by Hon ' ble High the Hon ' ble High Stayed by Hon ' ble High Court of Delhi vide Cri . 

Crl. M.e. Court of Delhi till 12.08.2026. Matter COllli of Delhi M.e. 1337/2026 
2964/2021 ; vide fixed for further proceedings on 

Order dated 25.08.2026 
() 24.11.2021 

• 

3lfnftqa 1. 
V 

~ ..;, 

~f'l 1 ttl ISII~q-jl ' .111 

. .\ MdItioIIaI C : dic~ I ~'aglstr.11 
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S.1. CNR No. and Nature Pena l Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
No. Case Title -whether state involved is sitting or cognizance 

case, former MP/MLA 
compla int case 

or closure 
report 

8. CNR No. Criminal 499/500 r/w 34 4 Fonner MLA and 18.03.2021 06.04.202 1 18.11.2021 

DLCT 12-000028- (Complaint IPC Sitting MLA 

2021 & ct. Case Case) 

5/202 1 

Delhi Jal Board & 

Anr. v. Adesh 

Gupta & Ors. 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case 

Witness cited Witness dropped Witnes examined 
accused whether 

Witness cited Witness examined 
been posted for final 

recorded or not arguments 

Appearance 9 Nil 4 N/A N/A N/A N/A 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in the said case(s) during the month formu lated and the said case(s) 
ordered by the matters the steps taken 

superior court, if for expeditious 
yes given details disposa l of the 

said case(s) 

Stayed by Hob'ble Yes N/A Not listed in month of May Awaiting Orders of Awaiting Orders of the Hon'ble High Court of Delhi 
High Court of Stay by Hon'ble High Court continues. the Hon 'ble High and matter would be expedited once the stay is 

Delhi vide CRL. Matter fixed for 03.08.2026 for Court of Delhi vacated. 
M.e. 3185/2021 awaiting further order ofHon'ble High Matter received in this Court by way of transfer on 
& CRL. M.A. court of Delhi. 23.08.2025 

19657/2021 vide 
Order dated 
08.12.2021 I. 

... ~~ j ~uslF4r.trfr -01 
~ idal MaglstT3tN1 

~,~~ 
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S.1. CNRNo. and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
No. Case Title -whether state involved is sitting or cognizance 

case, former MPIMLA 
complaint case 

or closure 
report 

9. CNR No. DLCI 2- Criminal 188/34 IPC 3 Siting MLA Original instituted 10.12.2021 28.08.2023 

000099-2023 & (State Case) on 21.1 0.2021 ; 

Cr. Case 7/2023 Registered in this 

State v. Kuldeep 
Court on 

07.07.2023 
Kwnar& Ors. 

FIR No. 372/2021; 

P.S. Ghazipw' 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case 

Witness cited Witness dropped Witness 
accused whether 

Witness cited Witness examined 
been posted for final 

examined 
recorded or not arguments 

Appearance 4 N/A N/A N/A N/A N/A N/A 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in the said case(s) during the month formulated and the said case(s) 
ordered by the matters the steps taken 

superior court, if for expeditious 
yes given details disposal of the 

said case(s) 

Stayed by Hon' ble Yes 28.05.2026. Stay by Hon 'ble High A waiting Orders of Awaiting Orders of the Hon' ble High Court of Delhi 
High Court vide Court continues. the Hon ' ble High and matter would be expedited once the stay is 

Crl. M.e. Matter fixed for 04.07.2026 for Court of Delhi vacated. 
7326/2023, vide awaiting further order of Hon ' ble High 

Order dated court of Delhi. 
10.11.2023 n 

i/ 
V 

Itt. ~u5lfuiiiili -Ot 3i!:\Z1I . \ ditial Mil9i~Irt.~l 

m::Imh;;tr ~.;r!~ . . , 
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S.I. CNR No. and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
No. Case Title -whether state involved is sitting or cognizance 

case, former MP/MLA 
complaint case 

or closure 
report 

10. CNR No. Criminal 499/500/503/34/ 5 Former MLA and 21.01.2021 27.01.2021 17.11.2022 
DLCTL2-000017- (Complaint 120-81PC Sitting MLA 
2021 & Ct Case Case) 

2/2021 

Chhail Bihar 
Goswami v. 

Satyender Jain & 
Ors. 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case 

Witness cited Witness dropped Witness 
accused whether 

Witness cited Witness examined 
been posted for final 

examined 
recorded or not arguments 

Appearance 8 N/A N/A N/A N/A N/A N/A 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in the said case(s) during the month formulated and the said case(s) 
ordered by the matters the steps taken 

superior court, if for expeditious 
yes given details disposal of the 

said case(s) 

Stayed by Hon ' ble Yes N/A Not listed in the month of May, last Awaiting Orders of Awaiting Orders of the Hon ' ble High Court of Delhi 
High Court vide date of hearing was 28.02.2026 the Hon ' ble High and matter would be expedited once the stay is 

Crt. M.e. Stay on proceedings by Hon ' ble High Court of Delhi vacated. 
8484/2023; vide Court of Delhi is still continuing. 

Order dated Matter is re-listed for receipt of further 

?vV' 14.12.2023 order from Hon ' ble Delhi High Court 
on 31.08.2026. . 

~~ 
~~ .... ~,\.\-\.I 

. "\ ~ ,\u'i\;ia\ Id~i~~.' 

......r.I~f ~~,-:t~ 
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S.I. 
No. 

II. 

CNR No. and I Nature I Penal Statutes 
Case Title -whether state involved 

No. of accused I Whether accused I Date of institution I Date of taking 
is sitting or cognizance 

former MP/MLA 

Date of framing charge 

CN R No. 

DLCT I2-00011 2-

2022 & Cr. Case 

19/2022 

State V. Kuldeep 

Kumar & Ors. 

FIR No. 4 13/2021; 

P.S . Kalyan Puri 

Present stage of 
the case 

Appearance 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

Stayed by Hon 'ble 
High CouI1 vide 

Cr!. M.e. 
5853/2022, vide 

Order dated 
10. 11 .2022 & Cri. 
M.C. 691012022, 
Vide Order dated 

19.12.2022 

\ 

case, 
complaint case 

or closure 
report 

Criminal 
(State Case) 

1881PC 5 Sitting MLA 26.09.2022 26.09.2022 20. 10.20.22 

Details of prosecution witness Statement of Details of defence witness Date since when matter has 
been posted for final 

arguments 
Witness cited I Witness dropped I Witness 

examined 

accused whether 
recorded or not I Witness cited Witness examined 

4 

Whether any 
interim orders 
are existing in 

the matters 

Yes 

N/A 

Expected date of 
disposal of case 

N/A 

N/A 

(a) 
Short summary of the work done in 

the said case(s) during the month 

N/A 

(b) 
Action Plan 

formulated and 
the steps taken 
for exped itious 
disposal of the 

said case(s) 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal of 

the said case(s) 

28.05 .2026. Stay by Hon ' ble High Awaiting Orders of Awaiting Orders of the Hon ' ble High Court of De lhi 
Court continues. the Hon ' ble High and matter would be expedited once the stay is 
Matter fixed for 04.07.2026 for Co ul1 of Delhi vacated. 
awaiting further order of Hon ' ble High 
cOUl1 of Delhi . 

Pages 13 of 24 
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S.I. 
No. 

12. 

CNRNo. and I Nature Penal Statutes No. of accused Whether accused I Date of institution I Date oftaking Date of framing charge 
Case Title -whether state involved is sitting or cognizance 

case, former MP/MLA 
complaint case 

or closure 
report 

I CNRNo. I Criminal 186/ 189/353/506 Sitting MLA 
DLCT12-000177- (State Case) IPC 
2023 & Ct. Case 

12/2023 
State v. 

Amanatu Llah Khan 
FIR No. 272/2020; 
P.S. Shaheen Bagh 

Present stage of I Details of prosecution witness Statement of 
the case I Witness cited I Witness dropped I Witness 

accused whether 
recorded or not 

Prosecution 
Evidence 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

I 19 

Whether any 
interim orders 
are existing in 

the matters 

No 

I Nil 

Expected date of 
disposal of case 

June 2026 

I 
examined 

9 N/A 

(a) 
Short summary of the work done in 

the said case(s) during the month 

07.05 .206 
counsel for accused seek exemption from 
personal appearance. PWI2 and PWI3 
examined and discharged . Summon issued 
to Dr. Jaya Roy IPS. 
29.05.2026 
Witness PW-14 Dr. Jaya Roy IPS not 
avai lable due to official duties. Be fixed for 
appearance ofPW-14 on 03 .07 .26 

Pages 14 of 24 

30.10.2023 31.03.2023 02.08.2024 

Details of defence witness Date since when matter has 

Witness cited 

N/A 

(b) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
disposal of the 

said case(s) 

No unnecessary 
adjournments are 
being made to 
dispose otT the case 
expeditiously. 

Witness examined 
been posted for final 

arguments 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal of 

the said case(s) 

Witnesses from National Investigation Agency were 
transferred beyond DeLhi, their appearance could not be 
secured on regular basis. 
Police witnesses are to be examined and they have since 
been transferred to ditTerent jurisdictions who are not 
available for evidence on day to day basis. 
Even the counsels for accused are not available on day to 
day basis, since there other matters of same accused 
proceeding on day to day basis. 

I f) 
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S.1. CNR No. and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date offraming charge 
No. Case Title -whether state involved is sitting or cognizance 

case, former MP/MLA 
complaint case 

or closure 
report 

13. CNR No. Criminal U/s 3 OPOP Act I 03.02.2026 N/A N/A 
OLCT 12-000040- (Complaint 
2026 & Misc. Crl. Case) 

Case 19/2026 
Shiv Kumar 

Saxena vs. State 
ofNCT of Delhi 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case 

Witness cited Witness dropped Witness 
accused whether 

Witness cited Witness examined 
been posted for final 

examined 
recorded or not arguments 

Final Arguments 1 Nil 1 Yes 1 I 19.11.2025 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in the said case(s) during the month formulated and the said case(s) 
ordered by the matters the steps taken 

superior court, if for expeditious 
yes given details disposal of the 

said case(s) 

No No June 2026 04.05.2026 Unnecessary Fresh case received in month of February 2026 
Exemption application filed by 10, adjournment not 
Notice issued to 10 to appear and file granted. 
report of status of investigation. Trial stands 
21 .05 .2026 concluded 
Notice to Ld. Secretary COLSA, 
RAOC qua appointment of new LAC 

CJ for representing the complainant. Be 
fixed for consideration on 04.06.26 V 

\ 
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S.1. CNR No. and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
No. Case Title -whether state involved is sitting or cognizance 

case, former MP/M LA 
complaint case 

or closure 
report 

14. CN R No. Criminal 223 BNSS and I Fonner MLA 22.05.2026 N/A N/A 
DLCT 12-000176- (Complaint 356 BNS 
2026 & Ct. Case Case) 

8/2026 
Parvesh Sahib 

Singh Vs. Saurabh , 

Bhardwaj 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case 

Witness cited Witness dropped Witness 
accused whether 

Witness cited Witness examined 
been posted for final 

examined 
recorded or not arguments 

Pre-Summoning 3 N/A N/A N/A N/A N/A N/A 
evidence 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in the said case(s) during the month formulated and the said case(s) 
ordered by the matters the steps taken 

superior court, if for expeditious 
yes given details disposal of the 

sa id case(s) 

No No August 2026 Fresh matter assigned on 22.05.26 No unnecessary N/A 
adjournment 
granted. 

\ 
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S.l. 
No. 

15. I 

. : 

CNR No. and 
Case Title 

CNRNo. 
DLCTl2-000044-
2025 & Ct. Case 

03/2025 

Rohit Singh 
Mahiyaria v. 

Bhanwar Jitendra 
Singh 

Present stage of 
the case 

Appearancel 
Charge 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

Stayed by Hon ' ble 
High Court of 
Delhi vide Crl. 
M.C 8307/2025 
and Crl. M.A. 

34643/2025 Order 
dated: 07.04.2026 

\ 

I Nature Penal Statutes No. of accused Whether accused I Date of institution I Date of taking Date of framing charge 
-whether state involved is sitting or cognizance 

I 

case, former MPfMLA 
complaint case 

or closure 
report 

Criminal 406/420 IPC FonnerMP 
(Complaint 

Case) 

I I 

Details of prosecution witness Statement of 

Witness cited I Witness dropped I Witness 
accused whether 
recorded or not 

2 

Whether any 
interim orders 
are existing in 

the matters 

No 

I Nil 

Expected date of 
disposal of case 

N/A 

I 
examined 

2 N/A 

(a) 
Short summary of the work done in 

the said case(s) during the month 

Not listed in the month of May. 
Stayed by Hon ' ble High Court of Delhi 
vide order dated 07.04.2026. Awaiting 
Orders of the Hon'ble High Court of 
Delhi . Matter be fixed for 2 1.07.2026. 

Pages 17 of 24 

III I III I NIA 
(Reinstated to 

original number on 
25.11.2025) 

I 

Details of defence witness Date since when matter has 

Witness cited Witness examined 
been posted for final 

arguments 

N/A N/A N/A 

(b) (c) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
disposal of the 

Specific reasons, if any causing delay in disposal of 
the said case(s) 

said case(s) 

Awaiting Orders of Awaiting Orders of the Hon ' ble High Court of Delhi 
the Hon' ble High and matter would be expedited once the stay is 
Court of Delhi vacated. 

)f 
.~~ --....-, .. -.,' ~l ~\m\~ .- .~.. . ~ - "."" I-~ 

Mc;liooal hiel.ki :.ial~' -I gistro~ 

~~fwn" .~~ 
R{)~~ ~ nis,lfl. CoIJIs, l*M Oel~ 



S.I. C NR No. a nd Natu re Penal Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
No. Case Title -whether state involved is sitting or cognizance 

case, former MPfMLA 
complaint case 

or closure 
report 

16. CNRNo. Criminal 186/ 353/ 3321 3 Sit ing MLAs 21.11.2025 N/A N/A 
DLCTl2-000353- (State Case) 506/ 341PC .. 
2025 & Ct. Case 

25/2025 
State v. Abhay 
Verma & Ors. 

FIR No. 382/2018; 
P.S. Shakarpur 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has 
the case 

Witness cited Witness dropped Witness 
accused whether 

Witness cited Witness examined 
been posted for final 

examined 
recorded or not arguments 

Consideration 9 N/A N/A N/A N/A N/A N/A 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in Action Plan Specific reasons, if any causing delay in d isposal of 
proceedings are existing in the said case(s) during the month formulated and the said case(s) 
ordered by the matters the steps taken 

superior court, if for exped itious 
yes given details disposal of the 

said case(s) 

No No Ju ly 2026 12.05 .2026 Since cognizance Fresh matter received only on 21.11.2025 
Summons served to accused no. I, Memo of taken only on 
appearance filed. Be fixed for service of 28.04.26, the 
other accused as well as furnishing of bail proceedings wi ll 
bonds. Be fixed for 26.05.26 

now be expedited. 

V
D All accused served, Bail bonds furnished. 

Matter be fi xed for scrutiny of 
documents/arguments on charge all 
23 .07 .26 \,~:~~ .~\ ." t ~ " ~ 

f ~~ ... ,'''''''''~, 
..•• -......r1 Hnl~ 1..11 \'i , ";'~ ~ f'. 

n: 1rri1rI .~ ~~ 
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S.1. CNR No. and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
No. Case Title -whether state involved is sitting or former cognizance 

case, complaint MP/MLA 
case or closure 

report 

17. CNR No. DLCTI2- Criminal 323/341 /506 I PC I Sitting MLA 28. 11 .2025 N/A N/A 
000357-2025 & Ct. (State Case) 

Case 26/2025 
State v. 

Amanatullah Khan 

FIR No. 435/2023 ; . 
P.S. Jamia Nagar 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has been 
the case 

Witness cited Witness dropped Witness examined 
accused whether 

Witness cited Witness examined 
posted for final arguments 

recorded or not 

Prosecution 10 N/A NlA N/A N/A N/A N/A 
Evidence 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in said case(s) during the month formulated and the said case(s) 
ordered by the matters the steps taken for 

superior court, if expeditious 
yes given details disposal of the said 

case(s) 

No No May 2026 07.05.2026 Since cognizance Fresh matter received only on 28.11.2025. 
application by accused seek in g appropriate taken only on 
directions for fair investigation is rejected 07.05.26, the 
and disposed off. Accused Amanatullah proceedings will 
khan is directed to be present on next date 

now be expedited. 
of hearing for fram ing of charge and 
reading and explaini ng the same to him and 
for recording his pl ea to the charge. Matter 
fixed for 29.05.2026 , 
Adjoumment sought due to non-availability V 

- , of accused. Matter is adjourned for purpose 

~,,!Ji~ . I fixed on 06.06 .26 r~~_ .,:, " 

~CNet.1 ' " 
:':/alt '<:.~ . ! 

, ;: Pages 19 of 24 1ll!Y~ fsRr~J 
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S.1. CNR No. and Nature Pena l Statutes No. of accused Whether accused Date of insti tution Date oftaking Date of framing cha rge 
No. Case Title -whether state involved is sitting or former cognizance 

case, complaint MPIMLA 
case or closure 

report 

18. CNR No. DLCTI2- Misc. Criminal 120B IPC 1 Former MLA 12.03.2026 N/A N/A 
000357-2025 & (State Case) 

Misc . Crl. 55/2026 
State v. Naresh 

Balyan 

FIR No. 19112023 ; 

P.S. Mohan Garden 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has been 
the case 

Witness cited Witness dropped Witness examined 
accused whether 

Witness cited Witness examined 
posted for final arguments 

recorded or not 

Prosecution - N/A N/A N/A N/A N/A N/A 
Evidence 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary ofthe work done in the Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in said case(s) during the month formu lated and the said case(s) 
ordered by the matters the steps taken for 

superior court, if expeditious 
yes given details disposal of the said 

case(s) 

No No May 2026 05.05.2026 No Ulmecessary Fresh Misc. Crl Application received only on 
copy of general diary filed by 10 for adjournment 12.03 .2026. 
exemption purpose. 10 filed status report granted. 
in compliance of previous order. Accused 
produced from JC thorough YC. Fresh 
notice issued to director CFSL 
19.05.2026 
10 seeks ten days time to prepare charge-
sheet. Accused has not yet fumished bail 

)0 he is remanded to JC ti ll 02.06.2026 

~ 7f~ ... JlC/lk .RiC 

~~~ 1T~ 

--~ iIrict . 
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.. 
S.I. CNR No. and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date offraming charge 
No. Case Title -whether state involved is sitting or former cognizance 

case, complaint MP/MLA 
case or closure 

report 

19. CN R No. DLCT I2- CB I Case 120-B r/w 420 and 3 Former MLA 08.07.2013 N/A N/A 
000092-2019 & 409 IPC 
CBU 379120 19 

CBI v. Kangayam 
Chennaiappa 

Palanisamy 
RCNo. BD 

1/20 12/E/0006 P.S. 

CBI/BS& FC 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has been 
the case 

Witness cited Witness dropped Witness examined 
accused whether 

Witness cited Witness examined 
posted for final arguments 

recorded or not 

Prosecution 35 - - N/A N/A N/A N/A 
Evidence 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in said case(s) during the month formulated and the said case(s) 
ordered by the matters the steps taken for 

superior court, if expeditious 
yes given details disposal of the said 

case(s) 

No No October 2026 11.05.2026 No unnecessary Matter received by way transfer only on 25.03.2026. 
app lication for exemption from personal adjournment 
appearance on behalf of accused filed. granted. 
Entire file is awa ited from previous court. 
Ahlmad of previous court ca lled for 
explanation. Matter fixed for 25.05.2026 
Complete file handed over by previous 

~V Ahlmad. Since the fil e contains 
vo luminous records and both sides seeks 
long time to go through the records. 

~:, mJfmil-~ Matter be fi xed for arguments on charge 

\ on 20.07.26 
. . C~ .Iud cl,l\I.·,;g"Ir."Si' 

;;;1Wi1i,~~ 
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S.1. CNR No. and Nature Penal Statutes No. of accused Whether accused Date of institution Date of taking Date of framing charge 
No. Case Title -whether state involved is sitting or former cognizance 

case, complaint MP/MLA 
case or closure 

report 

20. CNR No. DLCT12- CBI Case 406/409/4 I 5/420 3 Former MLA 01.07.2016 N/A N/A 
000399-2019 IPC 

& CR. No. 
10612019 

CBI v. Closure 

Report 

RCNo. BD 

1/20 I 51 N0007 P.S. 

CBLlBS&FC/ND 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has been 
the case 

Witness cited Witness dropped 
accused whether 

Witness cited Witness examined 
posted for final arguments 

Witness examined recorded or not 

Prosecution 16 - - N/A N/A N/A N/A 
Evidence 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in said case(s) during the month formulated and the said case(s) 
ordered by the matters the steps taken for 

superior court, if expeditious 
yes given details disposal of the said 

case(s) 

No No 15.05.2026 No unnecessary Matter received by way transfer only on 15.05.2026. 
Matter received by way of transfer. Be adjournment 
fixed with connected case on 20.07.26 granted. 

--

" 
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, 
I 

S.1. 
No. 

2 1. 

CNR No. and 
Case Title 

CNR No. DLCTI 2-
000189-2026 & CR 

Case no. 03/2026 

State Vs. Ismiele 

Present stage of 
the case 

Prosecution 
Evidence 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

'\ 

Nature Penal Statutes No. of accused Whether accused 
-whether state involved is sitting or former 

case, complaint MP/MLA 
case or closure 

report 

Criminal Vis 10 FormerMLA 
(State Case) 132/352/351 (2)1325 

13(5)/190/191/121 
BNS 

Details of prosecution witness Statement of 

Witness cited Witness dropped Witness examined 
accused whether 
recorded or not 

24 - - N/A 

Whether any Expected date of (a) 
interim orders disposal of case Short summary of the work done in the 
are existing in said case(s) during the month 

the matters 

No November 2026 Matter received by way of transfer on 
30.05.26. Be fixed for consideration 
on 02.06.26 

Pages 23 of 24 

Date of institution Date of taking Date of framing charge 
cognizance 

19.05.2026 N/A N/A 

Details of defence witness Date since when matter has been 

Witness cited Witness examined 
posted for final arguments 

N/A N/A N/A 

(b) (c) 
Action Plan Specific reasons, if any causing delay in disposal of 

formulated and the said case(s) 
the steps taken for 

expeditious 
disposal of the said 

case(s) 

No unnecessary Matter received by way transfer only on 30.05.2026 
adjournment 
granted. 
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To, 

T he Ld. Principal Distri ct & Sessions Judge cum Special Judge (PC Act) (CBI), 
Rouse Avenue Distr ict Courts, 
New Delhi . 

-" ~firffi;r 
NEHA MITTAL 

~~~ <OsINiflM-03 
Additional Chief Judicial Magistrate.o3 

ililmo;i. 502, film:! 
Room No. 502, Fifth Floor 

~~.~~,~~ 
Rouse Avenue District Courts, New DeIW 

Sub: Monthly progress report of the Courts setup for trials against sitting and former Members of Parliament (MPs) and Members of Legislative Assembly 
(MLAs). 

Ref: No. MPIMLAsIRACC/Gaz.l2024/298D-307D dated 12.01.2024. 

Respected Ma'am, 

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite in formation in the prescribed proforma for the month of MAY, 2026. 

Yours faithfully, 

~r.cn-03 

Aldcltklnal C1liaf JLldiciallbgistral!4S 

~~mu~,~~ 
.... 1Mru DbIrict Cour1s, H ... DIIIII 

+ 



MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs 
REPORT FOR THE MONTH OF MAY. 2026 

1. Name of Presiding Officer: MS. NEllA MITTAL 
2. Designation: ACJM-03, RADC, NEW DELHI 
3. Date Since which posted in the Court: 26-10-2024 (Afternoon Session) 
4. Total number of cases pending on the first day of the month : - 21 
5. Number of cases disposed ill the month with detaj]s i.e. conviction, acquHtal, discharge or acceptance of closure report, etc. : 2 

Discharged on 15.05.2026, State vs Yogender Chandoliya, CR No. 16/2024, FIR No. 265/2020, PS- Prasad Nagar. 
Dismissed on 20.05.2026, Punam Pandey vs Former SHO PS Mehrauli, CR No. 06/2026, 

6. Number of cases pending on the last day of the month : - 19 

Sr. CNRNo. Nat Penal No Whet Date of Date of Date of Prese Details of State Details of Date since Whether 
N and Case ure statute her Instituti taking framin nt Prosecution ment defence when there is 
0 Title - s of accus on cogniza g of Stage witnesses of witnesses matter any stay 

wh involv ac ed is nce charge Wit Wi Wit accus Defen Defe has been of 
eth ed cu sittin tne ed- posted for proceedi nes ness ce nce 
er se g or ses whet witne witn final ngs sse es 

stat d forme cite her argument ordered s exa sses esse 
by e rMPI d dro min recor cited s s 

cas MLA ed ded superior pp exa 
court, if e, ed or min 

co not? ed yes give 
mpl details 
aint 
cas 
e or 
clos 
ure 
rep 
ort. 

---- -- - ----

" 

W Exp 
het ecte 
her d 
an date 
y of 

int disp 
eri osal 
m of 

ord case. 
ers 
are 
exi 
sti 
ng 
in 

the 
rna 
tte 
rs 

i~~ 
NEHA MiTrAL 

~~~""'e.u""'gl~fu=~mR1-03 
Additional Chief Judicial Magistrate-03 
~;f. 502.~"iiM 

Room No. 502, Fifth Floor 

~~fuRr~,~~ 
Rouse Avenue Di:;lritt Courts, New DellI 

Short summary of Action Specific 
the work done in Plan reasons 
the said case (s) formul , if any 
during the month ated causing 

and the delay in 
steps disposa 
taken I of the 

for said 
expedit case (s) 

ious 
disposa 
I of the 

said 
case (s) 

! 



1 CRNO Stat 186/35 6 Forme 08.04.16 30.08.1 - Charg 20 - - - - - - No No 
4/2024 e 3/332/ rMP 7 e 

DLCT-12- Cas 147114 
000085- e 9/34 

2024 FIR IPC 
NO 
57/ 

STATE 201 
VS 3 

RITABRA 
TA 

BANERJ 
EE & 
DRS 

L-. 

'\ . 

,j ~firnR 

~~~~1u-03 
MdKional C1\iaf Judiciallhgistra~3 
~~rn:n~,~~ 

ItoaIe AvtII'fUI Distnet courts, N ... 0eIN 

Wit On 29.05.2026 No 
bin It was submitted by adjourn 
one Ld. Counsel for ment 

year, accused that the shall be 
if quashing petition is granted 

the listed for 21.09.2026 in the 
parti before Hon 'ble High aforesai 

es Court of Delhi. In d cases 
fail the view of unless 
to submission made under 
get and in the interest of compell 
the justice, matter stands ing 
Fffi adjourned to circums 
quas 28.09.2026. tances. 
hed The 
in court 

purs shall fix 
uane short 
e of dates in 

their the 
settl matter 
erne not 
nt. more 

than a 
week. 
The 

witness 
having 
similar 
roles 

during 
investig 
ation be 
called 
on the 
same 

There is 
possibili 
ty of the 
present 
matter 
being 

quashed 
as the 
parties 
have 

settled 
the 

case. 



2 CTNO Co 500 1 Forme 04.03.23 04.03.2 - Argum 2 - 4 - - - -
03/2023 mpI LPC rCM 3 ents 

DLCT-12- aint on 
000039- Cas framin 

2023 e g of 
Notice 

GAJEND and 
ER argum 

SINGH ents 
SEKHAW on 

ATVS applic 
ASHOK ation 

GEHLOT Dis 91 
CrPC 

, 

Directio Yes --
os have 
been 
passed 
by the 
Hon'ble 
High 
Court of 
Delhi to 
this 
Court to 
adjourn 
the 
matter 
to a date 
later 

I ~TI1-n~ 
NEHA MITTA.L. • 

~~~~~-\}~ 
M\\fP.in

na
\ (;\'Iiel ludiC\~ "a~iS\!a\e-l\~ 

~~~~,~~ ~ f\"e(\\It 0\~\1'ic\ courts. \'Ie'll oeW 

day for 
examin 
ation in 
order to 
expeclit 

e the 
trial. As 
far as 

possibI 
e, and 
applica 
ble use 
Section 

294 
Cr.PC 

for 
admissi 

on of 
docume 

nts. 

The Malter ~a5 nat Short 
1i5ted in Ma~ 2026. dates 
The present matter will be 
has been stayed by given 
Hon 'ble High Court and no 
of Delhi. The next unneces 
date of hearing sary 
before Hon 'ble High adjourn 
Court is 16.07.2026 ment 
and matter is listed shall be 
before this Court on granted. 
25.07.2026. Further 

all 
efforts 
are 
made to 

-

Directi 
ons 
have 
been 
passed 
by the 
Hon'ble 
High 
Court 
of Delhi 
to this 
Court 
to 
adjour 
n the 
matter 



\ 

Hon'ble 
High 
Court of 
Delhi in 
CrlM.A 
No 
35172/20 
23 & Crl 
M.C.No 
9402/202 
3 

,I ~fifm1' 
NEHA MITTAL 

~it?Jl ~~ ~l1'$..fu~-Q3 ., 
M!l'I\iona\ t;nlal Micj~ !4;la\~ta~ 
~ ~ r1i1l ~. ~fi;:;.i, 
~ r..v~ !}I~tflct ;.," , .. Me'" 

dispose to a 
of case date 
expediti later 
ously.. than 

the 
date 
fixed 
by the 
Hon'bl 
e High 
Court 
of Delhi 
in Crl 
M.ANo 
35172/2 
023& 

Crl 
M.C. 
No 

9402/20 

I I 23 



3 CRNO Stat 143/14 30 Forme 21.07.22 19.10.2 -- Argum 41 - -- - - - -
12/2022 e 71149/ r 2 ents 

DLCT-12- Cas 186/18 MP on 
000073- e 8/332/ Charg 

2022 FlR 353 e 
NO IPC& /furthe 

STATEVs 200 3 r 
VASU 122 PDPP procee 

RUKHAR ACT dings 
&ORS 

4 CTNO Co 499/50 3 Sittin 07.08.18 13.09.1 18.11.2 Miscel 3 - 3 - - - -
17/2019 mpl 0/35 g 8 0 laneou 

DLCT-12- aint IPC MLA s 
000221- Cas Appea 

2019 e rance 

IMRAN 
HUSSAIN 

VS 
VIJENDE 
RGUPTA 

&ORS 

\ 

Yes, Yes 
Proceedi 
ngs 
Stayed 
by 
Hon'ble 
High 
Court in 
CrIM.A 
No 
11550/20 
23& 
CrIM.C. 
No 
3077/202 
3 

Yes, Yes 
Proceedi 
ngs 
Stayed 
by 
Hon'ble 
High 
Court in 
CriMC 
No 
833/2021 

~firrfR 
NEHAMIT~A 

~lI'?JI~ -03 
'" Additional Ctliaf Ju\\ici~ ~agis\rate-Q3 

~~f;r...n~,~~ 
~ Av.nue Oi~tric1 Courts. tie'll [)eIIrII 

Subj The Matter was not Short 
ect listed in Ma~ 2026. dates 
to The matter has been will be 
order stayed by the given 
of Hon'ble High Court and no 
Han ' of Delhi. The next unneces 
ble hearing before the sary 
High Hon ' ble High Court adjourn 
Cour is 22.05.2026 and ment 
t of matter is listed shall be 
Delh before this Court on granted. 
i 02.06.2026. Further 
wher all 
e the efforts 
matt are 
er is made to 
liste dispose 
dfor of case 
03.0 expediti 
4.20 ously. 
24. 

Subj On 11,05.2026 Short 
ect The present matter dates 
to has been stayed in will be 
the the Hon'ble High given 
outc Court of Delhi. It is and no 
orne submitted by the Ld. unneces 
of Counsel for the sary 
Crl accused No. 3 that adjourn 
MC the next date of ment 
NO hearing before shall be 
833/ Hon'ble High Court granted. 
2021 of Delhi is Further 
pend 18.05.2026. In view all 
ing of the above, the efforts 
in present matter was are 

Procee 
dings 
Stayed 
by 
Hon'ble 
High 
Court 
in Crl 
M.ANo 
11549/2 
023& 
Cri 
M.C. 
No 
3077/20 
23 

Procee 
dings 
Stayed 
by 
Hon'ble 
High 
Court 
in Crl 
MCNo 
833/202 
1 

--



5 CTNO Co 499/50 3 Forme 29.05.17 03.06.1 03.07.1 Miseel 3 - 3 Yes 5 5 22.12.20 Yes, Yes 
13/2019 mpl 0/5011 r 7 9 laneou Proceedi 

DLCT-12- aint 502/34 MLA s ngs 
000211- Cas IPC Appea Stayed 

2019 e ranee by 
Hon'ble 

SATYEN High 
DAR 

I 
Court in 

JAINVs CrlM.C. 
MANJIN No 

DER 1746/202 
SINGH 1 

SIRSA& 
DRS 

I ~film;r 
NEHA MITTAL 

~~~I~ "uJfu~ft-Q3 
dItlonal ChI:.f .lltjiCII'l\taD i~lra~ 

m<1~f.mr~ . ~furf· 
.. CO\>ll5>, N 

the adjourned to made to 
Hon ' 01.06.2026. dispose 
ble of ease 
High expedHi 
Cour ously. 
t of 
Delh 
i. 

Subj On 29.05.2026. Short 
eet dates 
to The present matter will be 
oute has been stayed by given 
orne Hon'ble High Court and no 
of of Delhi. The NDOH unneees 
Crl before the Hon'ble sary 
MC High Court of Delhi adjourn 
No is 30.07.2026. In ment 
1746 view of the above, shall be 
1202 the present matter granted. 
3 stands adjourned to Further 
pend 07.08.2026. all 
ing efforts 
in are 
the made to 
Hon ' dispose 
ble of ease 
High expediti 
Cour ously. 
t of 
Delh 
i. 

Procee 
dings 
Stayed 
by 
Hon'ble 
High I 

Court 
in Crl 
M.C. 
No 
1746/20 
21 



6 CTNO Co 403/40 7 Sittin 14.02.13 12.07.1 - PE 2 -- -- - -
18/2019 mpl 6/4201 g 3 

DLCT-12- aint 120b MP 
000225- Cas IPC 

2019 e 

DR 
SUBRAM 
ANIAM 
SWAMY 

VsSONIA 
GANDHI 

&Ors 

7 CRNO Stat 186/35 13 Sittin 13.08.18 18.09.1 - Charg 71 - - - -
2/2019 e 3/3321 g 8 e 

DLCT-12- Cas 342/32 MLA 
000017- e 3/5041 (Order 

2019 FIR 506 on 
NO (ii)/12 charge 

STATE Vs 541 OBII0 alread 
AMANAT 201 9/1141 Y 
ULLAH 8 149134 passed 

KHAN & 136 ) 
ORS IPC 

\ 

- - Yes, Yes Subj 
Proceedi eet 
ngs to 
Stayed the 
by oute 
Hon'ble orne 
High of 
Court in Crl 
CriMC MC 
No No. 
578/2021 5781 

2021 
pend 
ing 
in 
Han' 
ble 
High 
Cour 
t of 
Delh 
i. 

- - InW.P. Yes Subj 
(CrI) No eet 
3559/201 to 
8, the 
Hon'ble order 
High of 
Court Han' 
has ble 
directed High 
that the Cour 
Trial t, 
Court wher 
will e the 
refrain matt 

~fIfirR 
NEHA MIHAL 

Qn 16.05.202ti 

. 

The present matter 
has been stayed by 
Han 'ble High Court 
of Delhi and the next 
date of hearing 

Short 
dates 
will be 
given 
and no 
unneces 
sary 

therein is adjourn 
27.07.2026. ment 
Accordingly, the shall be 
matter is now listed granted. 
for 01.08.2026. Further 

all 
efforts 
are 
made to 
dispose 
of case 
expediti 
ously. 

Thg Maner was not hart 
li[2tgd in MAY, 2026, dates 

will be 
The present matter given 
has been stayed by and no 
the Hon'ble High unneces 
Court of Delhi and sary 
NDOH therein is adjourn 
10.08.2026. The ment 
matter stands shall be 
adjourned for granted. 
17.08.2026. Further 

all 
efforts 

Stayed 
by 
Hon'ble 
High 
Court 
in Crl 
MCNo 
578/202 
1 

loW.P. 
(CrI) I 

No 
3559120 
18, 
Hon'ble 
High 
Court 
has 
directe 
d that 
the 
Trial 
Court 



from 
Proceedi 
ng 
further, 
after 
passing 
Order 
on 
Charge. 
Next 
date of 
hearing 
before 
Hon'ble 
High 
Court of 
Delhi is 
11.03.20 
25 

8 CT- Co 499/50 1 Sittin 03.11.18 21.01.1 - Argum 7 - -- - - - -- Yes, 
2312019 mpl OIPC g 9 ents Proceedi 

DLCT-12- aint MP on ogs 
000249- Cas Notice Stayed 

2019 e U/S by the 
251 Hon'ble 

RAJIV CrPC Supreme 
BABBAR Court in 

Vs the 
SHASHI matter 

THAROO bearing 
R SLP 

00.12360 
12024 

F ~ttrm1 
NEHAMITTAL 

~"!1m.~-03 
Additional Cllief Judicial Magistrate.ol 

m;l~"'lf.lm~ ,"%~ 
Rouse Avenue Di~t rict Courts, New 0eIhI 

er is 
liste 
d for 
22.0 
5.20 
24. 

Yes Subj On 07.05.2026 
ect 
to Present matter has 
the been stayed by 
outc Hon'ble Supreme 
orne Court. The matter 
of by was not taken up in 
the the Hon'ble Supreme 
Han' Court on the last date 
ble of hearing which was 
Supr 05.05.2026 and the 
erne NDOH is not 
Cour reflected on the 
tin website. Put up for 
the further proceedings 

are will 
made to refrain 
dispose from 
of case Procee 
expediti ding 
au sly. further, 

after 
passing 
Order 
on 
Charge 

I 
I 
I 
I 

Short Stayed 
dates by 
will be Hoo'ble 
given Suprem 
and no e Court 
unneces 
sary 
adjourn 
ment 
shall be 
granted. 
Further 
all 
efforts 
are 



9 CT NO Co 499/50 1 Sittin 15.03.19 15.03.1 -- Frami 1 -- I --- --- --- ---
10/2019 mpl OIPC g 9 ng of 

DLCT-12- aint MP Notice 
000193- Cas VIS 

2019 e 251 
CrPC 

SIDDHA 
RTHA 
SINGH 

Vs 
PINAKI 
MISHRA 

\ 

-,P\fr~ 

,I ~f'4m;f . 
NEHA MITT~L 

AtiJ'1!l}nal (;hi~f .Iudltii!< !.~<;Ji;~" 

mJl ~fi8T Zi" "1l1 . -:rt ~i 
R~ 11,:cnUl! Q.·./Tict COU.15, N~w 

matt on 05.06.2026. 
er 
beari 
ng 
SLP 
no.1 
2360 
1202 
4 

Yes, Yes Subj On 16.05.2026 
Proceedi ect 
ngs to The present matter 
Stayed the has been stayed by 
by outc the Han 'ble High of 
Hon'ble orne Delhi and It was 
High of stated by Ld. Proxy 
Court in Crl counsel for the 
CrlMC MC accused the matter 
No No. has been reserved for 
2595/201 2595 judgment. In view of 
9 1201 the submissions by 

9 Counsel, put up for 
pend 03.07.2026 awaiting 
ing further order of the 
in Hon'ble High Court 
Han' of Delhi. 
ble 
High 
Cour 
t of 
Delh 
i. 

made to 
dispose 
of case 
expectiti 
ously. 

Short Stayed 
dates by 
will be Hon'ble 
given High 
and no Court 
unneces in Cri 
sary MCNo 
adjourn 2595/20 
ment 19 
shall be 
granted. 
Further 
all 
efforts 
are 
made to 
dispose 
of case 
expediti 
ously. 



... 

10 CTNO Co 499/50 1 Sittin 17.12.18 15.0Ll - Frami 1 - -- - - - --
11/2019 mpl o IPQ gMP 9 ng of 

DLCT-12- aint Notice 
000195- Cas U/S 

2019 e 251 
SIDDHA CrPC 

RTHA 
SINGH 

Vs 
PINAKI 

MISHRA 

11 CTNO Co 499/50 2 Forme 06.06.19 06,06.1 01.08.1 CE 6 - -- - - - --
44/2019D mp! o IPC rCM 9 9 
LCT-12- aint 
001167- Cas 

2019 e 

VlJENDE 
RGUPTA 

~~ 
NEHAMITTAl 

~~.~~03 
Additional Chief Judicial Magistrate-G3 

~~,mn~,~~ 
RO\I~ AvelM! Oistfia Courts, New DeN 

Yes, Yes Subj On 16.05.2026 
Proceedi ect 
ngs to The present matter 
Stayed the has been stayed by 
by outc the Hon 'ble High of 
Hon'hie orne Delhi and It was 
High of stated by Ld. Proxy 
Court in Crl counsel for the 
CrlMC MC accused the matter 
No No. has been reserved for 
2617/201 2617 judgment. In view of 
9&MA 1201 the submissions by 
No 9& Counsel, put up for 
10470/20 MA 03.07.2026 awaiting 
19 No further order of the 

1047 Hon'ble High Court 
0/20 of Delhi. 
19 
pend 
ing 
in 
Hon' 
ble 
High 
Cour 
t of 
Delh 
i. 

Yes, Yes Subj The matter ~as not 
Proce~di ect listed in MAY, 2026. 
ngs to 
Stayed the The present matter 
by outc has been stayed by 
Hon'hie orne the Hon'ble High 
High of Court of Delhi and 

Short 
dates 
will be 
given 
and no 
unneces 
sary 
adjourn 
ment 
shall be 
granted. 
Further 
all 
efforts 
are 
made to 
dispose 
of case 
expediti 
ousty, 

Short 
dates 
will be 
given 
and no 
unneces 
sary 

Court in Crl the next date of adjourn 

Stayed 
by 
Hon'ble 
High 
Court 
in Crl 
MCNo 
26 17/20 
19& 
MANo 
10470/2 
019 

Stayed 
by 
Hon'ble 
High 
Court 
in Crl 
MCNo 
6508/20 



Vs CriMC 
ARVIND No 
KEJRIW 6508/201 
ALAND 9 

ANR 

· 12 CTNO Co 4991 1 forme 13.12.21 15.12.2 -- Mise.! 6 - 5 - - - - The 
25/2021 mpI 5001 r 1 Appea petition 

DLCT-12- aint 504 MP ranee regardin 
000089- Cas IPC g 

2021 e (Orde quashing 
ron of 

AAM Summ summon 
AADMI oning ing 
PARTY passe order 

VS don passed 
VIJENDE 29.06. by this 
RGUPTA 2022) court is 

pending 
before 
the 
Hon'ble 
High 
Court 
and as 
per the 

. order 

\ 

~f1tm;r 
NEHA MIHAL. 

31frItt~~.~.mft-03 
Additional Chief Judicial Magistrate-Ill 

~~f.R;rr~,ort~ 
~ Avenue Oistncl Courts, New Doli 

MC hearing before the 
No. Hon'ble High Court 
6508 of Delhi is 
1201 14.07.2026. In view 
9 is of the above, put up 
pend on 23.07.2026 for 
ing awaiting further 
in orders of the Hon'ble 
Hon' High Court of Delhi. 
ble 
High 
Cour 
t of 
Delh 
i. 

Yes Subj Qn 13.05.2026 
eet 
to The present matter 
the has been stayed by 
oute the Hon'ble High 
orne Court of Delhi and 
of the next date of 
Crl hearing before the 
MC Hon'ble High Court 

ment 
shall be 
granted. 
Further 
all 
efforts 
are 
made to 
dispose 
of ease 
expediti 
ously. 

Short 
dates 
will be 
given 
and no 
unneees 
sary 
adjourn 
ment 

No. of Delhi is shall be 
3467 27.07.2026. In light granted. 
1202 of this, matter is Further 
2 adjourned to all 
pend 12.08.2026. efforts 
ing are 
in made to 
Han' dispose 
ble of ease 
High expediti 
Cour ously. 
t of 

19 

There 
is no 
stay on 
the 
proceed 
ings 
before 
this 
court, 
howeve 
r, 
exempti 
on 
from 
appear 
ance 
has 
been 
granted 
to the 
accused 



-

dated 
05.09.20 
22 of 
Hon'ble 
Delhi 
High 
Court, 
the 
Hon' ble 
Delhi 
High 
Court 
has 
adjouroe 
d the 
matter 
for 
08.02.20 
24 and 
the 
interim 
orders 
qua the 
appeara 
nee of 
the 
petitione 
r have 
been 
continue 
d till the 
Hon'ble 
High 
Court of 
Delhi for 
04.11.24. 

--

\ 

~ftrm1 
NEHAMITTAl 

~~~~-03 .. 
Aljdl\iOl1al Chief Judicial Magistrate.03 

-rrn ~fTr:IT~,~~ 
'W"'111e ~,,:< '.' C ' lll1'>, New 0eI!IiI 

Delh 
i. 

throug 
h duly 
authori 
zed 
counsel I 

i 

Stayed 
by 
Hon'ble 
High 
Court 
of Delhi 
in Crl 
MCNo 
3467/20 
22. 
Only 
interim 
relief 
that 
has 
been 
granted 
to the 
accused 

is that 
he shall 
be 
granted 
exempti 
on 
from 
appeari 
ng 
throug 



13 CRJ16/20 Stat 210(1) 2 Sittin 07.12.24 17.10.2 03.05.2 Disch 17 - - not - - - -
24 e 1 223 gMP 3 5 arged 
CNRNO cas IPC 
DLCT12- e 
000371-
2024 
STATE Vs 
YOGEND 
ER 
CHAND 0 
LIA 

" ~fireR 
NEHAMIHAL 

~tI'&!~~uW-09 
" 

Alldffional CIliaf Judicia! l.Iagistrate-03 

rrr.t i«P~ fTrrr ~. ~ ~ 
Reust AV"'1\te !}I'trict CCiUf\S. New DellI 

- - On 04.05.2026 

Order dated 
24.04.2026 passed 
by the Hon'ble Higb 
Court of Delhi was 
received whereby the 
matter has been 
remanded back to 
this court for passing 
an order on charge 
afresh after 
consideration of the 
judgment passed by 
the Hon'ble Supreme 
Court of India in 
Devender Kumar vs 
State NCT of Delhi 
& Anr. Put up for 
arguments on charge 
on 08.05.2026. 

On 08.05.2026 
Arguments on the 
point of charge heard 
in terms of order 
dated 24.04.2026 
passed by Hon'ble 
High Court of Delhi. 
Put up for order on 

h duly 
authori 
zed 
counsel 

- Vide 
separat 
e order 
of even 
date, 
accused 
was 
dischar 
ged 
from 
the 
present I 

case. : 



14 CR Cri 188/26 04 Sittin (Origina 29.04.2 - Charg 31 -
Cases/06/ min 91147/ g I date of 3 e 
2025 al 148/14 MP(O instituti 
DLCT12- Stat ne on 

e 9/427 
Accus 7/9/202 000080-

2025 Cas IPC & ed) 2.(Date 
e 3PDPP on 

STATE Vs Act& which 
VIKAS 3 case is 
TANWAR received 
& ORS.& 

Pande 
1 

FIR mic institute 
No.298/20 Act. in this 

court 
=25.08. 
2025) 

\ 

- - - - - -

~ -mftffiR 
NEHA MIHAL 

~WI.~.mfr-03 ., 
Additional Chief Judicial Magistrate.03 

~~17lr~,~~ 
~Av!'<l\ .. I}i· ... ict Co\llIs, N",~ 

charge on 
15.05.2026 

On 15.0S.2026 

Video separate order 
of even date, accused 
was discharged from 
the present case. 
File was consigned 
to record room after 
the due compliance._ 

- 31.0 On 06.05.2026 
3.20 
26 SI Sumit Singh 

appeared and in 
compliance of 
previous order and 
the original pen-
drive in sealed 
condition (bearing 
the seal of FSL V LN 
Delhi) was handed 
over to him. He was 
directed to submit 
the same along with 
the requisite number 
of blank pen-drives, 
and FSL form and 
other documents in 
order to obtain the 
copy of exhibits by 
NDOH i.e 
25.05.2026. 

On 25.05.2026 

Short Case 
dates has 
will be been 
given received 
and no by way 
unneces of 
sary transfer 
adjourn in 
ment August 
shall be 2025 
granted. 
Further 
all 
efforts 
are 
made to 
dispose 
of case 
expediti 
ously. 



"%rfirm1 
NEHAMITIAL,. 

~~.~-03 
Mdltional Chief Judicial /,Iagi5tra~ 

~~f.mr~,~~ 
~ AVe!M! District Courts, New DellI 

Perusal of record 
shows that original 
pen-rive were 
handed over to SI 
Sumit Singh to 
obtain its copies 
from the FSL. 
However, he was 
absent. BIW was 

I issued against him. 
Put up for BWs and i 

further proceedings 
on 04.07.2026. 

15 CRNo. Stat 3 5 Forme Date of 07106/2 Charg 9 - - - - On 06.05.2026 Short Case 
17/2025 e DPDP r regist. 022 e dates has 
CNRNo. - Cas ACT MP 07-06- Matter was listed for will be been 
DLCT12- e 2022 furnishing of bonds given received 
000272- FIR ODI- u/s 437 A CrPc. Time and no byway 
2025 - 11.09.20 was sought by Ld. unneces of 

STATE 611 25(RBT Counsel for accused s,ary transfer 
VS VASU 202 ) Nitesh Rajput, Vasu adjourn in 
RUKHAR 2 Rukhar, Sandeep ment Septem 
&ORS. Sehrawat and shall be ber 

Arjunan Vellottin for granted. 2025 
furnishing the bonds Further 
and for filing the all 
revision petition qua efforts 
the accused kamal are 
Bagri. Put up for made to 
26.05.2026. dispose 

of case 
On 26.05.2026. expediti 
Time was again ously. 
sought 

L-..... by Ld. Counsel for 



" 

\ 

- -:mfirm;r 
NEHA MIHAL 

~~.mrfimU-03 
UdlliOllal Cltief Judicial l.Iagislrate.03 

~~ft;;;:rr~.~~ 
Itou,e Ave<!u(> Oj~triCI Courts. New DeItII 

accused Nitesh 
Rajput, Vasu Rukhar, 
Sandeep Sehrawat 
and Arjunan 
Vellottin for 
furnishing the bonds. 
Last opportunity was 
given to the accused 
persons failing 
which cost shall be 
imposed on the 
NDOH. It was 
submitted by the Ld. 
Counsel for the 
accused that the 
reVISIOn petition on 
behalf of the accused 
Kamal Bagri was 
filed and be listed 
during this week. Put 
up for furnishing of 
bonds on 
30.05.2026. 

On 30.05.2026 
Bonds u/s 437 A Cr 
PC have been 
furnished by the 
accuse~ Nitesh 
Rajput, Vasu Rukhar, 
Sandeep Sehrawat 
and Arjunan 
Vellottin. The same 
are accepted. It is 
submitted by the Ld. 
Counsel that the 



16 CRNo. Stat 186/35 01 Forme Date of 06.12.2 15.01.2 PE 9 2 3 Yes - - -- NO 
24/2025 e 3/332/ r regist. 025 026 

Cas 34IPC MLA 28.03.20 
CNRNo.- e 25 
DLCT12- FIR ODI-
000327- - 30.10.20 
2025 415 25(RBT 

/20 ) 
19 

STATE PS-
VS Lak 
NITIN shm 
TYAGI i 

Nag 
ar 

I 

\ 

~ftrm;r 
NfHA WHAL . 

~~~;'1i5rf1~~-1i3 
Aci;lkiOllJI Cttlaf .Iudicla' IJ"aistrJtNl3 

m;;r ~ h;;:r; =J7::r ' il. ";fi ~ 
0\, ....... 1}I~ ,"fl C'JI 'ltS, rJ~w 

revision petition qua 
accused Kamal Bagri 
is listed before the 
Ld. AS] for 
03.06.2026. In view 
thereof, present 
matter stands 
adjourned to 
11.06.2026. 

No - On 06.05.2026 

PW-2 Yusuf Ali 
examined-in-chief, 
cross-examined and 
discharged. 
Witnesses were 
summoned for PE on 
23.05.2026. 

Qn 23.05.2026 
PW-3 Avinder 
examined, cross 
examined and 
discharged. 
As PW Sarfaraz is 
absent despite 
service, issue 
bailable warrants to 
PW Sarfaraz for a 
sum of Rs. 5,000/-
through the DCP 
concerned for the 
next date of hearing. 
PW Dr. Shami and 
SI Upender Kumar 
be summoned for the 

. 
Short Case 
dates has 
will be been 
given received 
and no byway 
unneces of 
sary transfer 
adjourn in 
ment October 
shall be 2025 
granted. 

! 

Further i 

all 
efforts 
are 
made to 
dispose 
of case 
expediti 
ously. 

- ------



" 

17 CBI Stat U/s 17 Ex. 03.01.20 24.03.2 - Misc. 141 - -
Cases/461 e 120B MP 22 026 Appea 
2023 Cas r/w ranee 
DLCT e 
CBIVs. FIR 406,40 

MIs Ind NO 9,468, 

Barath RC- 471,42 
Power BD D.IPC 
Madras 1/20 &13(2 
Ltd. 191 

EIO )r/ w,l 

003 3(1) 

(d) 

ODF 

PC 

Act19 

88 

18 CLORl4/2 Stat DIS 7 Sittin 02.02.20 - - Misc. - - -
026 e 420/46 g 26 Appea 
DLCT12- Cas 7/4681 MLA RBT ranee 
000038- e 23.02.20 
2026 FIR 471110 26 
STATE NO 9/120-

VS 131 BIPC 
CLOSUR 202 
E 3 I 

'fI;.f ~ 

- - - -- No No 

No - - -- No No 

~flrm;r 
NEHA MIHAL 

next date of hearing. 
Put up for PE on 
03.06.2026. 

Matter was ngt 
li5tgd in Ma~ 2026. 

On 11.05.2025 

The undersigned was 
on leave. 
Notice was issued to 

Short 
dates 
will be 
given 
and no 
unneces 
sary 
adjourn 
ment 
shall be 
granted. 
Further 
all 
efforts 
are 
made to 
dispose 
of case 
expediti 
ously. 

Short 
dates 
will be 
given 
and no 

10 to appear in unneces 
person for sary 
22.05.2026. adjourn 

ment 

Case 
has 
been 
received 
byway 
of 
transfer 
in 
March 
2026 

Case 
has 
been 
received 
byway 
of 
transfer 
in 
Februar 



~~ 
NEHA MIHAL. 

·. ~'Il'&l~~iWfr-03 .. 
Addilional Chief Judici31 ~Jagistrate.a3 

~~fun~~.~W 
Itoa$e Avenue District C.OII!1S, Neor ~ 

REPORT On 22.05.2026 shall be y 2026 
Fresh soft copy of granted. 
the closure report Further 
was supplied to Ld. all 
Counsel for the efforts 
complainant. Ld. are 
Counsel submits that made to 
the same has been dispose 
opened and was of case 
accessible. Put up expediti 
with connected ously. 
matter on 
04.07.2026. (long 
date was given at 
request of Ld. 
Counsel for 

I complainant). 

19 MISC. Co U/S 7 Sittin 16.09.20 - - Misc. - - - No - - -- No No On 11.05.2026 Short Case 
CRL/97/2 mpl 420/46 g 25RBT Appea Put up with dates has 
025. aint 7/468/ MLA ranee connected matter on will be been 
DLCT12- Cas 22.05.2026 given received 
000274- e 471110 

and no byway 
2025 FIR 9/120- On 22.05.2026 unneces of 
BHANVI 13/ BIPC sary transfer 
KUMARI 202 Argument was adjourn in 
SINGH 3 advanced on ment Februar 
VS. application dated shall be y 2026 
STATE 15.01.2026 by Ld. granted. 
(NCTOF Counsel seeking Further 
DELHI) direction for proper all 

investigation with efforts 
additional are 
documents. He was made to 
directed to file a dispose . copy of the Lease of case 

\ 



,t 

I 

I 

20 CT Co U/S 27 Ex 24.03.20 - - Order - - - No - - -- No 
6/2026. mpl 223 MP 26 Fresh 
DLCTI2· aint BNSS( 
000274- Cas 
2025 e 200 Cr 

Punam PC.21 

Pandey OBNS 
Vs. 

~firm;r 
. NEHA MIHAl . 
~i~r· ~.,. ":".;:1rt r, , 

Avi"'!<> ,)I" >let Ln .,H. 1;~ .. [.", ,; 

Deed dated 
20.09.2017 allegedly 
executed b/w Mrs. 
Manjul Raje and M/s 
Shree Da Properties. 
10 was directed to 
file a written 

I 
explanation in 
regard of objection 
by Ld. Counsel 
regarding non 
availability of 
Details of DSE in 
their database and 
also non acceptance 
by 10 regarding the 
digital signature of 
complainant and her 
daughter. Put up for 
clarification from 
10/filing of lease 
deed/further 
arguments on 
04.07.2026. (long 
date was given at 
request of Ld. 
Counsel for 
complainant). 

No On 19,05.2026 
IA 02/2026 
An application was 
filed on behalf of 
complainant U/S 94 
BNSS (Section 91 
CrPC) for 
summoning of the 

expediti 
ously. 

Short Vide 
dates separate 
will be order of 
given even 
and no date. 
unneces cogniza 
sary nce of 
adjourn the 



Former S(190) 
SHO, PS Cr.PC, 
Mehrauli 175(3 
& Drs. 

BNSS 

Act20 

23) 

21 CR - Stat U/S- 13 Ex 16/07/2 16/07/2 - On 85 - - No - - - No 
2/2026 e 419/42 MP 007 007 charge 
DLCT12- Cas 0/466/ RBT 
000131- e -13/04/2 
2026 467/46 026 
State vIs 8/4711 

Babu 474/12 
Bhai O-B 
Katara & IPC& 
Drs. 
PS -IGI 12 PP 

Airport ACT 

- _ .-

\ 

~firnR 
~HA~I~~~ ~Inl'~~ GU~II~~I'I-03 

Mdltional Chief Judicial Magistrate·03 

~~r.rMT:m>lP.il. ~ W 
Avenue Di3trict Courts, New DeN 

record mentioned in 
para no.5 of the 
application. Put up 
for 20.05.2026 with 
main file . 

On 20.05.2026 

Vide separate order 
of even date, 
cognizance of the 
complaint was 
declined and 
consequently, the 
complaint stands 
dismissed. The lA 
02/2026 U/S 94 
BNSS also stands 
dismissed. File be 
consigned to record 
room. 

- On 02.05.2026 

An application U/S 
205/317 CrPC was 
filed on behalf of 
accused Mohd. 
Rashid Ali for 
permanent 
exemption through 
his counsels Sh. S.P. 
Singh and Sh. 
Harmeet Singh. The 
Present application 
was disposed of. 
Put up for arguments 

ment complai 
shall be nt was 
granted. declined 
Further and 
all consequ 
efforts ently, 
are the 
made to complai 
dispose nt 
of case stands 
expediti dismiss 
ously. ed . 

Short Case 
dates has 
will be been 
given received 
and no by the 
unneces way of 
sary transfer 
adjourn in April. 
ment 
shall be 
granted. 
Further 
all 
efforts 
are 



I 

~ftrm1 
NEHA Mlrul~l r a._~. !Jif.lU-03 

-> 

AddMional Chief Judicial Magistrate-U3 

~~futtrr~ ,~~ 
Avenue Obllict Courts, New Delli 

on charge on 
12.05.2026. Notice 
was issued to all 10's 
for NDOH. 

On 12.05.2026 

Fresh Notice was 
issued to 10 Arvind 
Kumar. Written 
submissions for 
accused Mohd. 
Rashid AH was 
already on record. 
Part submissions on 
the point of charge 
heard qua accused 
Satwant Singh and 
Mobd. Rashid Ali. 
Time was sought by 
the Ld. Addl. PP to 
advance arguments 
on charge. Put up for 
further 
submissions/cJarifica 
tions on the point of 
charge on 
23.05.2026. 

On 23.05.2026 
Ld. Counsel for 
accused no.1 is 
directed to advance 
arguments on the 
next date of hearing 
positively or to file 

made to 
dispose 
of case 
expediti 
ously. 

I 
, 



i 

Prepared by: V ~r"I ~ t 

A~ds ,(AHLMAO) 

---,-

~fire1;r 
NEHA MIHAL 

~~.~:rfflF03 , 
Additional Chief Judicial Magistrate-G3 

~~hffi~,-~~ 
AltftJt 0bWid Courts, Nw 

written synopsis of 
arguments, failing 
which, his right to 
advance arguments 
shall be closed. 
Accordingly, issue 
notice to the 
concerned Ahlmad to 
appear on the next 
date of hearing. It is 
submitted by Ld. 
Counsel for accused 
Rajinder Kumar 
Gampa that an 
application for de­
freezing is pending 
for disposal. Ahlmad 
is djrected to flag the 
application. Put up 
for arguments on 
charge/consideration 
on the application on 
08.06.2026. 

.P.IM.L.A Cases 

~1{!l.""2,;tr=lt All .. 
Aclcltlonal C1IItf Judicial Nagistnte-G3 
ml~mn~,~~ 

__ Avenue DIstrict Courts, New DeIhl 



To 
~ 

~liqrr 
ASHWANJ PANWAR 

----t:r-.- r.. ~ 
3i~~ .till~ q) ~~~'fJl. i 04 
Additional Chief Judicial r.,;.gistrate -04 
~'t 5(13 T1~m~, 

'Room No. 583, Fifth Fleer 

Ref No:- MPfMLAsfRADC/Gaz/2020/E-22388-22393 dated 24/1112020 & MP/MLAs.lRACC/Gaz.l2024/298D-307D dated 12.01.20~~ f-.ri<"11 ~~fl,"';f~ ~R--fr 
ROllse,AYDnue District .CC!,!rt;. , tl:w DeIhl 

The Ld. Principal District & Sessions Judge- cum- Special Judge (PC Act) (CBI) 
Rouse Avenue District COuti, 
New Delhi . 

Subject:- Monthly Progress report ofthe Courts Set up for trial against sittin'g and former Member of Parliament (MP's) and Member of Legislative Assemblies (MLA's). 

Respected Sir, 

It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF MAY 2026. 

I. 
2. 
3. 
4. 
5. 
6. 

Name of the Presiding Officer 
Designation 
Date since which posted in the Court 
Total number of cases pending on the first day of the month i 
Number of cases disposed in the month with details • 
Number of cases pending on the last day of the month 

Sh. Ashwani Panwar 
ACJM-04 
18.10.2025 (A/N) 
20 
02 
18 

31fufuialf$t "~ ~-04 
AddHional Chi~f JudI ial Magistr.te.M 
~~fm;tr ,~~ 

Rouse Avenue District ourtl, Hew Dofhi 



S.1. CNR No. and 
No. Case Title 

I. DLCTI2-001357-

2019 

I.T.O VS. MIS 

AIMS SANYA 

DEVELOPERS 

PVT. LTS., 

MALOOK 

NAGAR 

(DIRECTOR) & 

KISHORE 

MADAN 

Present stage of 
the case 

Arguments on 
charge and 

awaiting orders of 
Hon 'ble High 
Court of Delhi 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

Stayed by Hon ' ble 
H igb Court vide 

order dated 
26.05 .2022 

Nature Penal Statutes No. of accused Whether accused is sitting or Date of institution Date of taking Date of framing 
-whether state involved former MP/MLA cognizance charge' 

case, 
complaint case 

or closure 
report 

CTCASE NO. U/s 2768 3 ONE OF THE ACCUSED 14.02.2019 28.02.2019 N/A 
53 /2019 R!W278B PERSONS IS A SITTING MP. 

AND 278E 
OF THE IT 
ACT,1961 

. 

Details of prosecution witness Statement of accused whether Details of defence witness Date since when 

Witness cited Witness dropped Witness 
recorded or not 

Witness cited Witness 
matter has been 
posted for final 

examined examined 
arguments 

3 N/A 03 witness were Not recorded N/A N/A N/A 
examined 

Whether any Expected date of (a) (b) (c) 
interim orders disposal of case Short summary of the work done in the said case(s) Action Plan Specific reasons, if any causing 
are existing in during the month formulated and the delay in disposal of the said case(s) 

the matters steps taken for 
expeditious disposal 

of the said case(s) 

Yes vide latest Matter is before On 19.02.2026, exemption Application of Accused No 2 has been Appropriate steps will Stay of proceedings by Hon ' ble High 
order dated the Hon ' ble Delhi allowed for that day. The copy of Order dated 16.02 .20~6 of Hon'ble be taken for Court of Delhi 

High Court of Delhi is filed wherein NDOH is 15.07.2026. . . . . 
16.02.2026 High Court Therefore, at request, Matter has been renotified for 2 1.07.2026. expeditiOUS disposal of 

the case after vacation (' ( 
of interim order. \":I~ _ . k / 

r 

I 

. .".'). ',., 
;:~t-Uf1 

Ji'~ . ,'J.~ 

~~;ft 

D6!1!f 



-----~-.------------.-----------,-------------,--------------,-------------.-------------,--------------.------------------------, 

S.1. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date of taking Date of framing charge 
No. Title -whether state involved sitting or former cognizance 

case, complaint MP/MLA 
case or closure 

report 

2. CNR No. DLCTI 2- Ct. Case 55/2019 U/S 2768/2788/2 3 ONE OF THE 14.02.2019 28.02.2019 N/A 
001361--2019 & Ct. 78E OF IT ACCUSED 

C se 55/2019 ACT,196I PERSONS IS A 
a SITTING MP 

I.T.o. VS. MIS 

AlMSSANYA 

DEVELOPERS 

PVT. LTD., 

MALOOK NAGAR 

(DIRECTOR)& 

ROOP KISHORE 

MADAN 

Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has been 
case ... . . accused whether . . . . posted for final arguments 

WItness cIted WItness dropped WItness exammed recorded or not WItness cIted WItness exammed 

ARGUMENTS ON 03 - 3 N/A N/A N/A N/A 
CHARGE AND 

AWAITING 
ODERSOF 

HON ' BLE HIGH 
COUT OF INDIA 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of the said 
proceedings are existing in said case(s) during the month formulated and the case(s) 
ordered by the matters steps taken for 

superior court, if expeditious disposal 
yes given details of the said case(s) 

Yes Vide order dated Yes vide order Matter is before On 19.02.2026, exemption Application of Appropriate steps Stay of proceedings by Hon' ble High Court of Delhi 
26.05.2022, the dated 16.02.2026 the Hon ' ble Delhi Accused No 2 has been allowed for that day. l11e will be taken for 

proceedings before H'gh C copy of Order dated 16.02.2026 of Hon'ble High expeditious disposal ~ ,. 
• thO C urt e 1 ourt Court of Delhi is filed wherein NDOH is ofth ft V I C" "11'( . 

IS 0 we,r 15.07.2026. ~ case ~ er. • ~US\,,1_\'-\ \ I 

s~ayed by Hon ble . l11erefore, at request, Matter has been re-notified vacatIOn of mtenm . t:;:\ .. . ~\: ... . ' ~~'j.\S\(~ 
HIgh r'ourt ofDelh.t for 2 1.07.2026. order. ~~ "'~'-' . '~I i\ .iC,\ \\\ • _ :...:. ,~: 

~, "'-,.~, ~ ,.. - \1-" \ ~ -;.\., • 

_L_,----'---I\ '.' 0\" v· '\(.\\ 1.; ' , ::,-.::'lh\ u"-""i rJ.f'r, \ , "," tts, ,·\e·t• 
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S.1. No.1 CNR No. and Case 
Title 

Nature 
-whether state 
case, complaint 
case or closure 

report 

3. CN R No. DLCTI2- I Ct. Case 54/20 19 
001361--2019 & Ct. Case 

54/2019 

I.T.O. VS. MIS AIMS 

SANYA DEVELOPERS 

PVT. LTD .. MALOOK 

NAGAR (DIRECTOR)& 

ROOr KISHORE 

MADAN 

Present stage of the 
case 

ARGUMENTS ON 
CHARG E AND 

AWAITING 
ORDERS OF 

HON ' BLE HIGH 
COUT OF DEL HI 

Whether there is any 
stay of proceedings 
ordered by superior 
court, if yes given 

details 

Yes, Vide order dated 
26.05.2022, the 

proceedings before 
this Court were stayed 

by Hon ' ble High 
Court of Delhi 

Witness cited 

03 

Whether any 
interim orders are 

existing in the 
matters 

Yes vide order 
dated 16.02.2026 

Penal Statutes 
involved 

U/S 276B/278B/2 
78E OF IT ACT.I961 

No. of accused 

3 

Whether accused is 
sitting or former 

MP/MLA 

One of the accused is a 
sitting MP 

Date of institution 

14.02 .2019 

Date oftaking 
cognizance 

28.02.20 19 

Date of framing charge 

N/A 

Details of prosecution witness Statement of accused 
whether recorded or 

not 

Details of defence witness Date since when matter has been 
posted for final argu ments 

Witness dropped 

Ni l 

Expected da te of 
disposal of case 

Matter is before 

the Hon ' ble Delhi 

High Coutt 

Witness examined Witness cited Witness examined 

03 Not recorded N/A N/A N/A 

(a) 
Short summary of the work done in the said 

case(s) during the month 

(b) I (c) 
Action Plan Specific reasons, if any causing delay in disposal of the said 

formulated and the case(s) 
steps taken for 

expeditious disposal of 
the said ease(s) 

On 19.02.2026, exemption Application Appropriate steps w!" 
of Accused No 2 has been allowed for be taken for expedit ious 

disposal of the case 
that day. The copy of Order dated after vacation of 
16.02.2026 of Hon ' ble High Court of 

Delhi is filed wherein NDOH is 

15 .07.2026. 
Therefor, at request, Matter has been 

re-notified for 2 1.07.2026. 

interi m order. 

Stay of proceedings by Hon ' ble High Court of Delhi 

, :J,; 
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~~ - ~ ~q;: .~ ~)o:..$.~:' 
()\ ~0'. ,,{~- '<,.0-

~_ ,'\.:.,> ~~ .k 

' ;§.~ ": ~~.-:-. .~'''''-" ~-., . ~"" ,,( 

' •. ( " ~:\ /~lJ" r-Q
v .6.~ . ~':-: '/:- .,v- - .-~' 

, .I\. .~'(/ Ii->" •. ~~~ • _/,j:..~' . C. r. "- .. ~,~ r \. ''if-'l:. ._~f·.,/I·": ~,?" __ J 
... !s. ' ''''~ ~:. ~ J!:- Ao.. ".- , 

,,?:-' /.(jY' ~ ... . 
~-" .... , .. ~ 
q}!'~ 

r 

,. 

~, 



~.1. No. ,.CNR No. and Case 
Title 

4. CNR No. DLCT I2-

001363-2019 & Ct. 

Case 56/2019 

I.T.O. VS. MIS 
AIMSSANYA 

DEVELOPERS 

PVT. LTD., 
MALOOK NAGAR 

Nature 
-whether state 
case, complaint 
case or closure 

report 

Penal Statutes 
involved 

Ct. Case 56/20 19 lUIS 200 CrPC, RlW 
2768 /2788/2 

78EOFTHE IT 
ACT,1961 FOR THE 

FY2012-13 

No. of accused 

3 

Whether accused is I Date of institution 
sitting or former 

MP/M LA 

SITTING MP 19.04.20 18 

Date of taking 
cognizance 

19.04.2018 

Date of framing charge 

15.04.2019 

Present stage of the Details of prosecution witness Statement of 
accused whether 
recorded or not 

Details of defence witness Date since when matter has 
been posted for final arguments case W· . d W' d d W· . d Itness cite It ness roppe Itnes examine Witness cited 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

Yes Vide order dated 
31.05.2022, the 

proceedings before 
this Court were 

stayed by Hon ' ble 
High Court of Delhi 

\ 

3 

Whether any 
interim orders 
are existing in 

the matters 

Yes 
VIDE LATEST 

ORDER DATED 
16.02.2026 

N/A 

Expected date of 
disposal of case 

Matter is before 
the Hon'ble Delhi 

High Court 

03 Recorded 

(a) 
Short summary of the work done in the 

said case(s) during the month 

N/A 

(b) 
Action Plan 

formulated and the 
steps taken for 

expeditious disposa l 
of the said case(s) 

On 19.02.2026, exemption Application Appropriate steps 
of Accused No 2 has been allowed for will be taken for 
that day. The copy of Order dated expeditious disposal 
16.02.2026 of Hon'ble High Court of of the case after 
Delhi is filed wherein NDOH is vacation of interim 
15.07.2026. order. 

Therefor, at request, Matter has been 
re-notified for 21.07.2026. 

Witness examined 

N/A 01 .06.2022 

(c) 
Specific reasons, if any causing delay in disposal of 

the sa id case(s) 

Stay of proceedings by Hon'ble High Court of Delhi 

_ \",'J 
c. ;i\"'~ . ~ 
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S.1. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date of taking Date offraming charge 
No. Title -whether state involved sitting or former cognizance 

case, complaint MP/MLA 
case or closure 

report 

5. DLCTl2-00135J- CT.C. NO. U/S. 499/500/34/35 IPC 5 One of the accused is 22 .07.2019 21.08.2019 --
2019, 51 /20 19 s itting M P. Three 
MANISH SISODLA accused are sitting 
VS. MLA. 
MANOJ KR. 
TlW ARI (MP), 
PARVESH SAHIB 
SINGH 
VERMA(MP), HANS 
RAJ HANS(MP), 
HARISH 
KHURANA, 
VIJENDER 
G UPT A(MLA), 
MANJINDER 
SINGH SIRSA(MLA) 

Present stage of the Details of prosecution witness Statement of accused Details of defense witness Date since when matter has been 
case whether recorded or posted for final arguments 

Witness cited Witness dropped Witness examined not Witness cited Witness examined 

Framing of notice and 6 4 I- Compla inant Not recorded N/A N/A N/A 
awaiting orders of 2- Witness 

Hon' ble High Court of 
Delhi 

Whether there is any Whether any Expected date of (a) (b) (c) 
stay of proceedings interim orders are disposal of case Short summary of the work done in the said Action Plan Specific reasons, if any causing delay in disposal of the said 
ordered by superior existing in the case(s) during the month formulated and the case(s) 

court, if yes given matters steps taken for 
details expedit.ious disposal of 

the said case(s) 

Yes Yes On 25.03.2026, a copy of order dated Appropriate steps Stay of proceedings by Hon'ble High Court of 
Vide order dated 17.03 .2026 of Hon'ble High Court of will be taken for Delhi 
23.11.2023 , the Delhi was received through counsel exped itious 
proceedings Matter is before whereby directions have been given for disposal of the 
before this Court the Hon ' ble Delhi continuation of interim order till the case after vacation 
were stayed by High Court next date of hearing i.e. 17.08.2026. of interim order. 
Hon'ble High Accordingly, matter has been re-
Court of Delhi. notified for 21 .08.2026. 

.. - --- --- - .._----

,. ( 
~1:r.~ ~' . ~~., .. ~i--04 

" .,d~tlo~a~i Ch~d j ldid;i! Magj~~6te:Of.' 
\ -.=-:r r:;-" - - ' -. 0 - -,,. .. ~ -::r.T " "--,, ' , 'I ~ " .I , .... j ..... ~! '::'."; :".'· . h~! ·"'i 1 -t~ I ,~~ .,!. ! t . 

Rous;: p(~ ,~,~,_~ ,: :i;"U ! '~ ::: :;;lrt~, ~'! ' .. [:'.> 
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r S.1. 
No. 

6. 

CNR No. and Case Nature 
Title -whether state 

case, complaint 
case or closure 

report 

I DLCTl2-001350- I CT.C. NO. 
2019 50/2019 
ZEE MEDIA 
CORPORATION 
LTD. 
VS. 
MS. MAHUA 
MOITRA 

Penal Statutes 
involved 

UlS. 499/500 [PC 

No. of accused Whether accused is I Date of institution 
sitting or former 

MP/MLA 

Sitting MP 19.07.2019 

Date of taking 
cognizance 

02.08 .201 9 

Date of framing charge 

10.0 1.2020 

Present stage of the 
case rl-------------r----~---------.--------------~ 

Details of orosecution witness Statement of Details of defense witness Date since when ma tter has 

Post notice 
complainant's 
evidence and 
awaiting orders of 
Hon'ble High Court 
of Delhi 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

Witness cited 

2 

Whether any 
interim orders 
are existing in 

the matters 

Yes 
Vide order dated 

30.11.2023 of 
Hon'ble High Court 

of Delhi which 
records the 

undertak ing given 
by Ld. counsel for 
respondent that he 
would not examine 
any witness before 
this Court till next 

date . 

Witness dropped 

Nil 

Expected date of 
disposal of case 

Matter is before 
the Hon ' ble Delhi 

High Court 

I Witness examined 
accused whether 
recorded or not 

2 Not recorded 

(a) 
Short summ ary of the work done in the 

said case(s) during the month 

On 01 .04.2026 Ld . Proxy Counsel for the 
complainant submitted copy of order dated 
18.03 .2026 as per which the order got 
continued till 23.042026. Matter has been 
renoti fied fo r 30.04.2026. 
On 30.04.2026 Ld . Proxy Counsel fo r the 
complainant submitted copy of order dated 
23.04.2026 as per which the order got 
continued till 10.07.2026. Matter has been 
renoti fied fo r 13 .07.2026. 

Witness cited 

N /A 

(b) 
Action Plan 

formulated and the 
steps taken for 

expeditious disposal 
of the said case(s) 

Appropriate steps 
will be taken for 
expeditious disposal 
of the case after 
vacation of interim 
order. 

Witness examined 
been posted for final 

arguments 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal of 

the sa id case( s) 

Undertaking given by Ld. Counsel for complainant 
before Hon' ble High Court of Delhi that he would not 
examin e any witness before the trial court. 

Yes, Vide order 
dated 07 .01.202 1 
and 06.04.2021 , Ld. 
counsel for 
respondent was 
bound by the 
statement g iven by 
him before Hon'ble 
High Court of Delhi 
that he would not 
get witnesses 
examined before the 
Trial Court. L-_L---:-___ ---L-_ _ __ ..l...-____ -----1 ________ _ _ _ L ____ ~ _____ ____ +__- ----.::.,.___,:J . . ' "V~ 
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S.I. CNRNo.and Nature Penal Statutes No. of accused Whether accused 
No. Case Title -whether state involved is sitting or 

case, former MPIMLA 
complaint case 

or closure 
report 

7. DLCT12 CT.C. No. V is 499 r/w I FonnerMP 
000080-2021 2112021 section 500 fPC 
Tajinder Pal 
Singh Bagga 
VS 
SubramaniaM 
swamy 

Details of prosecution witness 

Witness cited Witness dropped Witness 
examined 

Fram ing of notice 4 N/A 4 N/A 
and awaiting 

orders of Hon'ble 
High Court of 

Delhj 

Whether there is Whether any Expected date of (a) 
any stay of interim orders disposal of case Short summary of the work done in 
proceedings are existing in the said case(s) during the month 
ordered by the matters 

superior court, if 
yes given details 

Yes Yes On 13.04.2026 Counsel of both parties 
Matter is before submitted that the Hon 'ble High Court 

Vide order dated Vide latest the Hon'ble Delhi has re-notified matter for 16.07.2026. 
04.04.2022 , the order dated High Court Matter has been re-notified for 
proceedings before 

15.12.2025 of 24.07.2026. this Court were 
stayed by Hon'ble Hon'ble High 

High Court of Delhi. Court of Delhi 

Date of institution Date of taking Date of framing charge 
cognizance , 

16.11.2021 01.12.2021 --

Details of defense witness 

Witness cited 

N/A 

(b) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
disposal of the 

said case(s) 

Appropriate steps 
will be taken for 
expeditious 
disposal ofthe 
case after vacation 
of interim order. 

Witness examined 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal 

of the said case(s) 

Stay of proceedings by Hon'ble High Court of 
Delhi 

.- .. - 6\ 
04 

-04 
. , . '" """ ""1~Tc1q, 1/ fu.~[ 

Rouse Avenue Districi ChUTiS, NftlV D,i'itii 



S.1. CNR No. and Case Nature Pena l Statutes No. of accused Whether accused is Date of institution Date of taking Date of framing charge 

No. Title -whether state involved sitting or former cognizance 
~ case, complaint MP/MLA 

case or closu re 
report 

8. CNR No. DLCTI2- Cr.C.No.13/22 186/353/34 IPC 12 One of accused 28.07.2022 01.08.2022 -
000074-2022, persons is a sitting 
State MLA 
Vs. 
Hidyatullah & Ors 

Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has 
case 

Witness cited Witness dropped W itness examined 
accused whether 

Witness cited 
been posted for final 

recorded or not Witness examined arguments 

Scrutiny of 28 N/A N/A Not recorded N/A N/A N/A 
documents, 

argument on the 
point of charge and 
awaiting orders of 
Hon'ble High Court 

of Delhi 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in said case(s) during the month formulated and the the sa id case( s) 
ordered by the matters steps taken for 

superior court, if expeditious disposal 
yes given details of the said case(s) 

Yes Yes Matter is before On 13.05.2026, Ld . Counsel for the accused Appropriate steps Stay of proceedings by Hon'ble High Court of Delhi 

the Hon ' ble Delhi submjtted that the Hon ' ble High Court has will be taken for 
Vide order dated Vide latest order High Court re-noti fied the matter for 30.07 .2026. expeditious disposal 

13.09.2022, dated 08. 10.2024 Therefore the Matter has been re-notifi ed of the case after 
19.10.2022 and of Hon'ble High for 12.08.2026. vacation of interim 

04.09 .2023, Court of Delhi order. 
19.03.2024 Hon'ble 
High Court of Delhi 
has given directions 

for stay of Trial 
Court proceedi.ngs 

~~~-04 
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S.I. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is 
No. Title -whether state involved sitting or former 

case, complaint MP/MLA 
case or closure 

report 

9. D LCT12-00007 8- Ct. Cases:- Sec. 499,50 I ,502 3 Sittin g MLA 
2023, 09/2023 IPC 
Manjit Singh GK 
Vs. 
Manjinder Singh 
Sirsa 

Present stage of the Details of prosecution witness Statem ent of 
case accused whether 

Witness cited Witness dropped Witness examined recorded or not 

Statement of 5 N/A 5 Not recorded 
accused under 
Section 3 13 of 

Cr.P.C 

Whether there is Whether any Expected date of (a) 
any stay of interim orders disposal of case Short summary of the work done in the 
proceedings are existing in said case(s) during the month 
ordered by the matters 

superior court, if 
yes given details 

Vide order dated Yes Matter is before On 22.05.2026 Ld. Coun sel subm itted that 
15.09.2025, Hon ' ble the Hon 'ble Delhi the Hon ' ble High Court has re-notifi ed 
High Court of Delhi Vide latest order High COUlt matter for 24 .08.2026. Therefore th e 
has extended interim dated 15 .09.2025 Matter has been re-notified for 02.09.2026. 
stay order till next of Hon'bl e High 
date i.e. 17.03 .2026. Court of Delhi 
Accordingly, matter 
adjourned for PEl 
further proceedings 
for 24.03.2026. 

Date of institution Date of taking Date of framin g charge 
cognizance 

19.05 .2023 22.05.2023 06.1 2.2023 

Details of defence witness Date since when matter has 

Witness cited 

N/A 

(b) 
Action Plan 

formulated and the 
steps taken for 

expeditious disposa l 
of the said case(s) 

Appropriate steps 
will be taken fo r 
exped itious disposal 
of the case after 
vacation of interim 
order. 

been posted for final 
Witness examined arguments 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal of 

the sa id case(s) 

Stay of proceedings by Hon'ble High Court of Delhi 

'1 ' ,... • • '" J ' " . 
a~ ~~I~?f.Jj ~IWf(tjit -04 
AdJidonal , .. ,i";lif.lt IC ltI; MaglS
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1 
CNRNo. and S.l. i' 

No. Case Title 

10. I DLCTl 2-000093-2023, 
State 
Vs. 
Brij Bhushan & Anr. 

Present stage of 
the case 

Prosecution 
E vidence 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

J 

I Nature Penal Statutes No. of accused Whether accused I Date of institution I Date of taking Date of framing charge 
-whether state involved is sitting or cognizance 

case, former MPIMLA 
complaint case 

or closure 
report 

I Cr. Case:- 0612023 Sec. I 2 lOne of the accused persons 1 15.06.2023 107.07.2023 121.05.2024 
354,354D,354A,506( 1), I 09 is an Ex-MP 
of lPe 

Details of prosecution witness Statement of Details of defence witness Date since when matter has 

W 't 't d W't W' accused whether W· . d W· . d been posted for final I ness CI e I ness It ness ddt .tness cIte Itness examme t 

48 

Whether any 
interim orders 
are existing in 

the matters 

No 

d d/ d ' tt d 'd recor e or no argumen s roppe a ml e examme 

5 admitted & 8 
Dropped 

Expected date of 
disposal of case 

August, 2026 

33 Not recorded 

(a) 
Short summary of the work done in 

the said case(s) during the month 

N/A 

(b) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
disposal of the 

said case(s) 

N/A N/ A 

(c) 
Specific reasons, if any causing delay in disposal 

of the said case(s) 

On 02.05.2026 PW-22, PW-23, PW-24 and 
PW-25 were examined and discharged. 
Mater was adjourned for PE on 05.05.2026. 
On 05 .05.2026 PW-26, PW-27, PW-28 & 
PW-29 were examined and discharged. 
Mater was adj ourned for PE on 12.05 .2026. 
On 12.05.2026 PW-30 examined and 

Shortest possible I On the request of the Victim/ Witness matter was 
date is given as per adjourned for NDOH. 
the convenience of 
victirns/prosecutio 
n witnesses as well 
as Ld. Counsel for 

discharged. Matter was adjourned for PE I accused persons. 
on 15.05.2026. 
On 15.05.2026 PW-3 1 examined in chief 
and further examination in chief was 
deferred due to paucity of time. Matter was 
adj ourn ed for PE on 19.05.2026. 
On 19.05.2026 PW-3 1 examined in chief 
and further examination in chief was 
deferred due to paucity of time. Matter was 
adjourned for PE on 20.05 .2026. 

~ 
'J~ ....... ~' 
\J1i(lH(#ff tr, <, ': ·~ ·h I 
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5 .1. No. CNR No. and Case Title Nature 
-whether s tate case, 
complaint case or 

closure report 

II. OLCT I2-000115-2023, Ct. Case No. 1212023 
ORI 
Vs. 
Baba Lea ther Impex 1'vt. 
Ltd. & Ors 

Present s tage of the case 

Witness cited 

Arguments on charge 36 

Whether there is any Whether any interim 
stay of proceedings orders are existing in 
ordcred by superior the matters 

court, if yes given dctai ls 

No No 

Penal Statutes 
involved 

Sec. 132/ 135(1)(i) 
(a)/ 135(1)(i)(b) ofnle 
Custom Act 

On 20.05.2026 PW-31 examined and 
discharged. Matter was adjourned for PE 
on 25.05.2026. 
On 25.05 .2026 PW-I ,PW-20 & PW-32 were 
examined and discharged. Matter was 
adjourned for PE on 30.05.2026 . 
On 30.05 .2026 fresh supplementary charge 
sheet was filled . Same was taaken on 
record. Matter was adjourned for 
consideration of supplementary chargesheet 
on 01.06.2026. 

No. of accused Whether accused is 
s itting or former 

MP/MLA 

7 (Out of which 02 are one of the accused persons 
abated) is a Ex. MLA 

Details of prosecution witness Sta tement of accused 
whether recorded or not 

Witness dropped Witness examined 

2 19 -

Expected dnte of (aJ 
disposa l of case Short summary of thc work dOlle in thc said case(s) 

during the month 

On 05.05.2026 matter was disposed off all accused 
persons were discharged. File was ordered to be 
consigned to Record Room after due compliance. 

Date of institution Date of taking cognizance Onte of framing charge 

06.06.2023 11.08.2023 ---

Details of defense witness Date s ince when matter has been posted 

Witncss eitcd 

Ni l 

(b) 
Action Plan form IIlatcd 
and the ste ps taken for 
ex pcditious disposa l of 

the said case(s) 

Shortest poss ible dates arc 
given and appropriate s teps 
are being taken for 
expeditious disposal of 
case. 

Witness examined 
for final arguments 

Nil 

(e) 
S pec ific reasons, if any causing delay in disposa l of the said easc(s) 

~~ .. ~~ --
AddWcnal Chiaf Judi ial Magistrare_ 
~~fuMi'~ C1'7,~~ 

Rouse Avenue District .uns, New Defhl 



S.1. ·1 CNR No. and Nature Penal Statutes No. of accused Whether accused 
No. Case Title -whether state involved is sitting or 

case, former M P/M LA . 
complaint case 

or closure 
report 

12. D LCT12-000 198- Cr. CASE No. Sec. 125 OF 1471 Sitting MLA 
2023 1412023 REPRESENTATI 
STATE vs ON OF PEOPLE 
KAPIL MISHRA ACT 
(RBTON 
16.12.23) 

Present stage of Details of prosecution witness Statement of 
the case 

Witness cited Witness dropped Witness 
accused whether 

examined 
recorded or not 

Scrutiny of 14 N/A N/A N/A 
documents, 
arguments 

Whether there is Whether any Expected date of (a) 
any stay of interim orders disposal of case Short summary of the work donc in 
proceed ings are existing in the said case(s) during the month 
ordered by the matters 

super ior court, if 
yes given details 

Yes Yes Matter is before On 09.04.2026, in pursuance of the 
Vide latest order the Hon 'ble Delhi order dt. 02.04.2026 of the Hon 'ble 
dated 28.08.2025 High Court High Court of Delhi matter has been 
of Hon'ble High adjourned for 06.07.2026 .. 
Court of Delhi 

Date of institution Date of taking Date of framing charge 
cognizance 

01.11.2023 22.06.2024 ----

Details of defence witness Date since whcn matter has 

Witness cited 

N/A 

(b) 
Action Plan 

formulated and 
the steps taken 
for expeditious 
d isposal of the 

said case(s) 

NA 

Witness examined 
been posted for final 

arguments 

N/A N/A 

(c) 
Specific reasons, if a ny causing delay in disposal 

of the said case(s) 

Stay ofproeeedings by Hon'ble High Court of Delhi 

~"T.!.?T"':'T! , ~~-O.{ 
Additional Chief ,i( rl il: ial M:1gi:.;/riltt

1
.04 

~ ~ hr<orr 'f(llT(if~, 1if f~\;(;ft 
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S.1. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date of taking Date of framing charge I 

No. Title -whether state involved sitting or former cognizance 
case, complaint MP/MLA 
case or closure 

report 

13. DLCT-12- Ct. Case No. Sec. 12 of the I Sitting MLA 03 .06 .2024 08 .07.2024 ---
000163/2024 12/2024 Protection of Women 

from D.V. Act, 2005 

BHANVI 
KUMARI SINGH 
Vs. RAGHURAJ 
PRATAP SINGH 

Presen t stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has 
case 

Witness cited Witness dropped Witness examined 
accused whether been posted for final 
recorded or not Witness cited Witness exa mined arguments 

Appearance of - Nil - - -- - -
accused 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposal of case Short summary of the work done in the Action Pla n Specific reasons, if any causing delay in disposa l of 
proceedings are ex isting in sa id case(s) during the month formulated and the the said case(s) 
ordered by the matters steps taken for 

superior court, if exped itious disposal 
yes given details of the said case(s) 

Yes Yes Matter is before On 22.05 .2026 it was submitted by both the Appropriate steps Matter was reserved for orders before Hon'ble High 
Vide order dated the Hon 'ble Delhi Ld. Counsels that matter is pending before will be taken for Court of Delhi 
11 .09.2024, the Vide order dated High Court the Honb' le High Court of Delhi where the expeditious disposal 
proceedings before 11.09.2024, the matter was reserved for judgment and it was of the case after 
th is Court were proceedings also requested to give NOOH after second vacation of interim 
stayed by Hon'ble before th is Court week of July, 2026. At joint request the order. 
High Court of Delhi. were stayed by matter was adjourned for 09.07 .2026. 

Hon'ble High 
Court of Delh i. 

- ---- -_ ._- . _ - - ---

S.I. CNRNo. and Nature Penal Statutes No. of accused Whether accused is Date of Date of taking Date of framing charge 
No. Case Title -whether state involved sitting or former insdtution cognizance 

case, MPIMLA 
complaint case 

strate-04 
, .,,~ 

nue Oistiict Coons, New D«ni 

or closure 
~{~ f.-
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14. 

report 

DLCT12-000268-1 Ct. Case 
2024 No.17/2024 

Gyanendra Singb 
v. Ajay Mahawar 
&Ors. 

U/s 223 & 175 of 
BNSS, 2023 

8 One of the accused 127.09.2024 
persons is sitting 
MLA 

NA NA 

Present stage of Details of prosecution witness Statement of Details of defence witness Date since wben matter bas 
the case 

Filling of ATR 

Whether tbere is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

I 

Witness cited Witness 
dropped 

NA I Nil 

Wbetber any I Expected date of 
interim orders disposal of case 
are existing in 

the matters 

No October 2026 

Witness examined 
accused wbetber 

Witness cited Witness examined 
been posted for final 

recorded or not arguments 

NA NA NA NA NA 

(a) (b) (c) 
Short summary of the work done in tbe 

said case(s) during the month 
Action Plan Specific reasons, if any causing delay in disposal 

formulated and oftbe said case(s) 
the steps taken 
for expeditious 
disposal of tbe 

said case(s) 

On 05.05 .2026 Ld. Counsel for the complainant Appropriate 
was present through VC alongwith complainant steps are taken 
in person. This Court is in r~ceipt of the Order by g lvmg 
dated 30.04.2026 of Ld. Sessions Judge, RAoe. shortest possible 
Court needs some time to go tllrough the same. d t ti 
Matter was adjourned for further proceedings on a es

d
. . or 

11.05 .2026. expe ltlons 
On 11.05.2026 Proxy Counsel for the disposal of the 
complainant was present through VC alongwith case. 
complainant in person. Proxy Counsel for the 
complainant sought adjournment submitting that 
the main counsel was not present today. 
Request was allowed. At request matter was 
adjourned for 21 .05.2026. 
On 21 .05.2026 Ld. Counsel for the complainant 
was present through VC alongwith complainant 
in person and sought adjournment citing 
personal exigency same is allowed and matter 
was adjourned for 01.06.2026. 

:J 
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S.1. CNR No. and Case Nature Penal Statutes No. of accused Whether accused is Date of institution Date oflaking Date offraming charge I, 'I 

No. Title -whether state involved sitting or former cognizance 
case, complaint MP/MLA 
case or closure 

report 

15 . D LCT 12-000088- Cr. CASE No. 419/420/467/468/471 28 18.1 1.20 15(Actual) -- --
2025 08/2025 1120-B/34 IPC rlw (3 abated & 02 P.o) A - 19 (Oharam Pal 

3/4/5 Gambling Act, Yadav@ OP Yadav) RBTon 
Case RBTon 30 Arms Act, 66(0) was former MPI 11.03.2025 
11.03.2025 IT Act, and 417 MLA who has now 

Name & Emblem been discharged in 
STATE vs Roshan Act. th is matter. 
Lal Verma & ORS. 
FIR NO. 912/20 15 
PS: . 
BHAJANPURA 

Present stage of the Details of prosecution witness Statement of Details of defence witness Date si nce when matter has 
case 

Witness dropped Witness exam ined 
accused whether 

Witness cited Witness examined 
been posted for final 

Witness cited recorded or not arguments 

Arguments on 77 - - Not recorded NIA NIA N/A 
Charge 

Whether there is Whether any Expected date of (a) (b) (c) 
any stay of interim orders disposa l of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of 
proceedings are existing in said case(s) during the month formulated and the the sa id case(s) 
ordered by the matters steps taken for 

superior court, if expeditious d isposal 
yes given details of the said case(s) 

No No October, 2026. On 29.05.2026, It was informed that the Appropriate steps Crl. Revision is pending before Ld. Sessions Court . 
matter is pending in in Crl. Revision before will be taken by 
Sessions Court and same is fixed for giving shortest 
15.07.2026 . The matter has been re notified possible dates for 
for 16.07.2026. expeditions disposal 

of the case. 



I 
S.1. " CNR No. and Case 
No. 

16. 

Title 

DLCTt2-000178-
2025 & CR CASES 
14/2025 

STATE VS, ALKA 
LAMBA 

FI R NO. 80/24, PS 
PARLIAMENT 
STREET 

Nature 
-whether state 

case, complaint 
case or closure 

report 

Criminal (State 
case) 

Penal Statutes No. of accused 
involved 

221 /223 (A)/ 132/285 01 
ofBNS 

Whether accused is I Date of institution 
sitting or former 

MP/MLA 

Former MLA 27 .06.2025 

Date of taking 
cognizance 

20.08 .2025 

Date of framing charge 

Details of prosecution witness Statement of Details of defence witness Date since when matter has 

Witness dropped I Witness examined 
accused whether been posted for final 

Witness cited Witness examined 

Present stage of the 
case Ir-----------.-----~-------.--------------J 

Witness cited 

Consideration point 
of cognizance 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

CNR N'.). and Case 

II 

Whether any 
inter im orders 
are existing in 

the matters 

No 

Nature 

NA 

Expected date of 
disposal of case 

August, 2026 

Penal Statutes 

recorded or not 

II N/A N/A 

(a) I (b) 
Short summary of the work done in the Action Plan 

said case(s) during the month formulated and the 
steps ta ken for 

expeditious disposal 
of the said case(s) 

On 04.05.2026 final arguments were heard, Short dates given 
written submiss ions and relevant citations and no unnecessary 
have been filled on behalf of the accused. adjournments are 
Ld. APP for the State sought time to file the being given. Further 
written submiss ions along with relevant all efforts are made 
citations. Matter was adjourned for to dispose off case 
pronouncement of judgment on 22.05.2026. expeditiously. 
On 22.05.2026 matter was adjourned for the 
purpose fixed on 25 .05 .2026. 
On 25.05 .2026 judgment was pronounced 
and accused stood convicted. Matter was 
adjourned for quantum of sentence on 
04.06.026. 

No. of accused Whether accused is I Date of institution 

arguments 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal of 

the said case(s) 

Date of taking 

Additional Cr' ;!:; . . '.' " ',':ui5tr <lt~:-04 
a;-rnft om ~I' : ~Tt ~~r ;pTI~dt-04 

U3\i.i~~f~;-d 'i .~ .(-::.:r ,;' j ir:}fTf 
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No. I 

17. 

Title -whether state I 
case, complaint 
case or closure 

report 

DLCTl2-000397-2024 Criminal (State 
& CRCASES 
18/2024 

STATE VS, HAJJ 
YUNUS 

FlR NO. 348/24, PS 
DAYAL PUR 

case) 

involved sitting or former cognizance 
MPfMLA 

186/353/3231341 /5 02 Sitting MLA 24.12.2024 27.09.2025 
06/34 IPC 

Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has 

Witness dropped I Witness examined 
accused whether 

Witness cited recorded or not 
case ~IW--i-tn-e-s-s-c-it-ed---'--------------"----------------4 

Matter fixed for 
compliancel further 

consideration on 
point of cognizance 

Whether there is 
any stay of 
proceedings 
ordered by 

superior court, if 
yes given details 

No 

14 

Whether any 
interim orders 
are existing in 

the matters 

No 

N/A 

Expected date of 
disposal of case 

August, 2026 

02 N/A ' 

(a) 
Short summary of the work done in the 

said case(s) during the month 

N/A 

(b) 
Action Plan 

formulated and the 
steps taken for 

expeditious disposal 
of the said case(s) 

On 06.05 .2026 Ld. PO was on leave. Matter Short dates given 
was adjourned for PE on 13.05.2026. and no unnecessary 
On 13.05.2026 PW-\& PW-2 were examined adjournments are 
and discharged. Matter was adjourned for PE being given. Further 
on 18.05.2026. all efforts are made 
On 18.05.2026 lawyers were abstaining from to dispose of case 
work. Thee Witnesses were discharged expeditiously. 
unexamined. Matter was adjourned for 
28.05.2026. 
28.05.2026 was declared holiday and 
therefore; the matter was taken up on 
29.05 .2026. Both accused persons were 
absent. Oral exemption was sought on behalf 
of both accused persons by Ld. Counsel. 
Heard and allowed. Ld. Counsel for the 
accused persons sought adjournment citing 
the reason non availability of main Counsel. 
Matter was adjourned for PE on 03.06.2026. 

Witness examined 
been posted for final 

arguments 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal of 

the said case(s) 

cPf~ 
3rf~~~ . 
AdcUtiona! Ch ief Judi -iai M ;: gj:';'dt~' -Oi 
~ ~ii;q ;~"fr~. '1<14, 'lj f~ ;~;[ . " . 

Rouse Avenua District Courts, New D6'!.ni 



S.I. CNR No. and Case Nature Penal Statutes involved No. of accused Whether accused is 
No. Title -whether state sitting or former 

f 
case, complaint I\1P/MLA . 
case or closure 

report . 

18. DLCT 12-000279-2025 Criminal (State 186/353/342/34 IPC 02 o I Siting MLA and 
& CrCase No. case) OlfonnerMLA 
29412020 

STATE VS. SHOAIB 
IQBAL 

FIR NO. 18/17 
PS - DARYAGANJ 

Present stage of the Details of prosecution witness Statement of accused 
case 

Witness cited Witness dropped 
whether recorded or 

Witness cXllIllincd not 

Fram ing of charge 15 10 5 N/A 

Whether there is any Whether any Expected date of (a) 
stay of proceedings interim orders disposal of case Short su mmary of the work done in the saitl 
ordered by superior are existing in the case(s) during the month 

court, if yes given matters 
details 

No No On 04.05.2026 matter was disposed off as 
acquitted . File was ordered to be consigned 
to record room after due complaince. 

Date of institution Date of taking Date of framing charge 
cognizance 

Initial date of 10.01.2020 -
Institution - 10.01.2020 
and Date of Institution 

in the present court 
25 .09.2025 

Details of defence witness Date since when matter has been 

Witness cited 

N/A 

(b) 
Action Plan 

formulated and the 
steps taken for 

expeditious disposal of 
the said case(s) 

Short dates given 

and no 

unnecessary 

adjournments are 

being given. 

Further all efforts 

are made to 

dispose of case 

expeditiously. 

Witness examined 
posted for final arguments 

N/A N/A 

(c) 
Specific reasons, if any causing delay in disposal of the said 

case(s) 

~ ii@~ "' I ,.- ~~-04 
AddHional Chiei J riici. \i 1~, ;: Gistrate·C4 
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S.1. No. CNR No. and Case Title Nature Pena l Statutes invo lved No. of accused Whether accused is 
-whether state case, s itting or former 
complaint case or MP/MLA 

closure report 

19. DLCT12-000058-2026 & C riminal (State 186/353/342/34 I PC 7 One accllsed is a s itting 
C r Case No. 58/2026 elIse) MLA. 

Basant Coel ANR Vs 
Jitender 
Mahajan 

F IR NO. 18/ 17 
PS - DARYA CANJ 

Present stage of the case Details of prosec ution witness Statemcnt of accused 
whether rccorded or not 

Witness cited Witness dropped Witness examined 

Fresh case registered. Put 3 N/A N/A N/A 
lip for conside ratio n. 

Whether there is any Whether a ny Expected date of dis posa l (a) 
stay of proceedings interim orders are of case Short summary of the work donc in the sa id case(s) 
ordered by superior exist ing in the during the month 

court, if yes given details matters 

No No December 2026 O n 14.05.2026 Lawyers were absta ini ng ITom work. 
Complainant No. I was present through VC a longwith 
Proxy Counsels, Summoned witness AS I Sushi I Kumar, 
PG Ce ll , North - East district was present in person at 
request matter was adjourned for 25.05.2026. 
On 25 .05.2026 Ld. Counse l to r the complainant and 
Summoned witness AS I Sushil Kumar, I'G Cell , North -
East district was present in person. 
Ld. Counsel to r the compla inant submitted that the 
record fi lled by the summoned w itness is incomplete. 
On this w itness AS I Slishil Kumar sought some more 
time to fil e the complete record as mentioned in the 
app lication which was not object by the Ld. Counse l for 
the complainant. At request matter was adjourned on 
02.06.2026 for the same purpose. 

-

Date of ins titution Date of taking cognizance Date of framing charge 

Initial date of Institut ion - - _. 
19.02.2026 and Date of 
Institution in the present 
court 25.02.2026 

Dctails of defence wit ness Datc s incc whcu matter has been posted 

Witness cited 

(b) 
Action Plan formu lated 
a nd the s teps taken for 
exped itious disposa l of 

the sa id case(s) 

Poss ible shortest date will 
be given. All efforts w ill 
be made 10 dispose of case 
exped itiously. 

W itness examined 
for fina l arguments 

N/ A N/A 

(c) 
S pecific reasons, if any CllOsin g delay in disposal of the s:l id casc(s) 

N/A 

~ {) ~~~;:r~: <1 ~1I ~te!iTft- 04 
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S.l. No. I CNR No. and Case Title 

! 

20. OLCTI 2-0001 0S-2026 

A. S Vs State and 
others. 

CT CASE NO. 05/2026 
PS - V ASANT KUNJ 

Nature 
-whether state case, 
complaint case or 

closure report 

Penal Statutes involved 

Criminal I 175(3) BNSS 
(Complainant case) 

No. or accused 

44 

Whether accused is 
sitting or former 

MPIMLA 

One accused is a EX­
MLA. 

Date of institution 

Initial date oflllstitution -
19.03.2026 

Oatc of taking cognizance Date or framing charge 

Present stage of the case I Details or prosecution witness Statement of accused Details of defence witness Date sillce when mattn has been posted 
for final arguments 

If 

f 
! . ' 

Fresh case registered. Put 
up for consideration. 

Witness cited 

Whether there is any I Whether allY 
stay or proceedings interim orders are 
ordered by superior existing in the 

court, if yes given details matters 

No No 

I 

whether recorded or not 
Witness dropped Witness examined 

N/A N/A N/A 

Expected date of disposal (a) 
of case Short summary of the work done in the said case(s) 

December 2026 

during the month 

On 16.05.2026 Ld. Counsel for the 
complainant was present alongwith 
complainant in person. In compliance of 
order dated 29.04.2026 reply was filled by 
the SI Priyanka duly forwarded by The 
SHO, PS Cyber/SWD same was taken on 
record. Copy supplied. Inspector Kuldeep 
Rana submitted that all the links which was 
provided by the complainant on last date of 
hearing has been analyzed and the Audio 
transcripts has been prepared. It is further 
submitted that the links provided by the 
complainant have also been sent to IT 
intermediaries and the legal opinion is also 
being sought for proceedings ahead in the 
present matter. 
Last and final opportunity was granted to 
Inspector Kuldeep Rana and SI Priyanka for 
filling the complete/ Detailed / Additional 
report. Matter was ordered to be adjourned 
for compliance on 20.05.2026. 
On this, Inspector Kuldeep Rana sought 02 
weeks time for filling detailed report in the 

Witness cited I Witness examined 

N/A N/A 

(b) (c) 
Action Plan formulated 
and the steps taken for 
expeditious disposal of 

Specific reasons, if any causing delay in disposa l of the said case(s) 

the said case(s) 

Possible shortest date will i Fresh case received by way or assignment on 19,03.2026. 
be given. All efforts will 
be made to dispose of case 
expeditiously. 
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present matter. Not objected to by the 
compla inant. 
At j oint request matter was adjourned for 
compliance on 30.05.2026. 
On 30.05 .2026 Ld . Counse l for th e 
complainant and Insp. Kuldeep Rana, PS 
CyberlSWD in person. [n compliance of 
previous order detai led reply has been filled 
by Insp. Kuldeep Rana. 
At this stage Ld . Counse l for the 
complainant seeks adjournment citing non 
ava ilability of arguing Counsel. Allowed 
subj ect to it be ing last and fin al opportunity. 
Matter was adjourned for arguments on 
05 .06 .2026 . Q~ 

prep;::~:-~ Ahlmad) 
In the court ofSh. Ashwani Panwar, 
Ld. ACJM-04/RADC, NO 

t) 

" 


	DIG Vinay Singh_May 2026
	Jitendra Singh May 2026
	Vishal Gogne May 2026
	Paras Dalal May 2026
	Neha Mittal May 2026
	Ashwani Panwar May 2026

